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: counsel, for the applicant. 

• 	,. 	 W 3LtT l4q. J 	rw Application is admitted. 

• d c 	 Call for records. List on 11.9.2003,' 
s, 	'•'t,,'' 	 I 	 I 

dç rQj  for dm 	• Aission 

im 

S'./iefic 	
11.9.2003: present : 	 Praha 

ladan,;itember(A).  

ev4pf 
• . 	• 	• ', 	• 	 List the matter on 28.10.2003 

for filing written statement. In the 

	

learned 	CG.S.G.may 

in 

• 	 • 	Secretary and Financ:al Adviser, 
• - 	 • 	

, 	 • : 	 ''be p& rt me nt of Pos k a nd f i le 'it a 1 ong - / yi  
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O.A.175/2003 

i LIV@ 1/ 	 28.10.2003 	on the prayer made by 	.De 

Sr.CG.S.C. for the respori.ts, 

weeks time is allowed to th respo 

dents to file written statement. 

List the case for written 

ment on 1 .1.2. 20.03. 

Member 	 Vice-Chairm 
bb 	 . 

101 

/ 1/V fr7c 	 . 

22.12.2003 Present: •H.on'ble Mr Justice B. 

Panigrahi, Vice-Chairman 

. 	 Hon'ble Mr K.V. Prahaladan, 
Administrative Member 

Three weeks time to file 

written statement by extended. List on 

19.1.2004 for orders. 

	

ICAMember 

* 	

Vice-aian 

nkm  

19.1.2004 	Present: Hdñ'.b1e Shri .Bharat Bhusan, 
Member (J) 

Hon'ble Shri K.V. Prahiadan, 
Member (A). 

	

JN~O ,-'W [__6 	 Mr G.N. Chakraborty, learned 

counsel for the applicant and Mr A. Deb 

Roy, learned Sr. C.G.S.C. are present. 

The learned Sr. C.G.S.C. prays for four 

weeks time to file written statement. 
Four weeks for written statement 

allowed and two weeks for rejoinder 

thereafter. 

List it on 27.2.04 for orders. 

Member(A) 	 Member(J) 

I 	nkm 	 , 	 , 
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Ar 
O.A. 17.5/03 

27.2.04 Two weeks time allowed to file reply. 

l i t on 16.3.04 for order. 

% 

Member(A) 	 Member(j) 

10 

16.3.2004 	List the case for hearing before 

the next available Division Bench., 
11 

Member (A) 

, 	

Le2 

VY 

ec-• -ç 	df- " 

o. 

Cq7 	
AZ 
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23.7.2004 present: The Mon'bie Shri K.V.Sachidariaz 
Member (j). 

The Hon ble Shri K.V4Prahladan 
Member (A). 

When the matter came up for hearing, 

Mr .M .Chanda, learned counse 3. for the app 
licant, submitted that he would like to 
file rejoinder to the reply statement 
filed by the respondents. Let it be done* 

post before the next Division Bench. 

Member (J) 
M. 

24.9.04, 	Heard learned counsel for the 

parties. Hearing concluded. Judgment 

reserved. 

Vice-. Chairman 

27 .8.04 	Judgment pronounced, The O.A. is 

decided and allowed in terms of the order 
recorded separately. 

Member(A) . 	 Vice...Chairman 
pg 



CENTRAL MIiISTiTIVE TRIHUNAL 
GUWTI I3ENCH 

H 	
O.A. / m. No. 17 	. of 2003. 

DTkf. OF DECISION 27-8.2004. 

. Chitta Ranjan reeb 	 .AppLIctiNT(S). 

Nr.M.Chanda 	 . O ADVOCATE FOR THE 
0  

APPLICkNT(S). 

- VERSUS - 

nion of Indla&Others. 	 . 	REsPoNUENT(s). 

• 	ijr A*D R9y* 	 1WVOCTE FOR TH 
H 	 RESPONDENT(S). 

THE I)N'BLE SHRI D.C.VERMA, VICE CHAIRMAN W- 

THE 1Nt ELE SHRI K .V.PRAHLADAM, ADNISTRATIVE MEMBER. 

'Wl- ther Reporters of local papers may be allowed to see 
ithia judgment 7 

be referred to the Reporter or not 7 

3 Wether their Lordships wish to see the fair copy of the 
jugment 7 

4. 	ther the judgment is to be circulated to the other 
Bches 7 

Jpgment delivered by Hotble Administrative Member. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

original Application NO. 175 of 2003.: 

Date of Order : This the 27th Day of AUg;USt, 2004. 

The Hon'ble Shri D.C.Verma, vice-Chairman 

The Hon'ble Shri K.V.Prahladafl, Administrative Member. 

Sri Chitta Ranjan Deb, 
Retired Superintendents 
RMS Division, Silchar, 
Lihk Road, Lane No. 1A, 
Silchar, Assam. 

By Advocate Sri M.Chanda. 

- Versus - 

1 - Uhion of India, 
represented by the Secretary to the 
Government of India, 
Department of post, 
Ministry of Communications, 
New Delhi. 

The Director General, 
Department of Posts, 

ak Bhawafl, 
Sans ad Marg, New Delhi. 

The Chief postmaster General, 
Assam Circle, 
Guwahati 

The Postmaster General, 
Dibruçjarh Region, 
PO. Dibrugarh, 
Assarno 

5 • The Deputy Director, 
Accounts (postal) 
Chen ikuthi, 
Guwahati. 

• Applicant 

Respondents. 

By Advocate Sri A.Deb Roy, Sr.C.G.SC. 

CR DER 

K V .PRAHLAJDAN, MEMBER( A) 

The applicant joined service as a postal Clerk in 

the postal Department on 5 .3 .1963. In 1973 he was promoted 

as Inspector of post offices. Then he was promoted as 

Assistant Superintendent of post Offices. He was temporarily 

promoted as Deputy post Master on 1.12 .1992. fie was 

coritd.. 
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promoted and joined as Superintendent of post Offices at 

Silchar on 4.1.1993. The salary of the Assistant Superinten-

dent of post Offices Was Rs.1640-2900/- (pre revised and 

Rs. 5500-9000 (revised). Salary of the Deputy post Master 

was is.2000-3200 (pre-revised) and Rs.6500-10500 (revised). 

Salary of the Superintendent of post Offices was Rs.2000-

3500 (pre revised) and R.7500-12000 (revised scale). He was 

promoted as Deputy L)iviional Manager in the office of the 

Chief postmaster General, Assam Circle, Guwahati by order 

dated 31.3 .1998 in the pay scale of Rs.7500-12000/-. lie was 

working as Superintendent, RMS, Silchar when he retired on 

31.10.2002 with basic pay of RS.10,250/-. This Original 

Application has been filed against the order of the Director 

of Postal Accounts dated 30.08 .2002 at Annexure - 6, and the 

order of the Post Master General, Dibrugarh dated 15 .1.2003 

at Ajlnexure - 7 ordering a recovery of Rs.96,792/- as over-

paient made on account of wrong fixation of pay with effect 

from the date of his promotion as Superintendent of post 

Offices1.1993 till 1.1.2002. 

The respondentb Say that the applicant was an 

Assistant Superintendén# of post Offices when he was tempo-. 

rarily promoted as Deputy Post Master and then as Superin-

tendent. Therefore, his pay as Superinterdent should have 

been fixed taking into consideration his pay in the substa- 
and not the..scaie ot. DypQt Master. 

ntive post of Assistant SuperintenQent of post Office's/ 

HS pay was accordingly ref ixed and re-calculated with 

effect from 4.1.1993 to 1.1.2002 vide order dated 30.8.2002 

at Annexure - 6. An over payment of Rs.96,792/- wqs calculated 

and ordered to be recovered from his Leave Encshment amount 

due to him vide letter dated 15 .1.2003 at Annexure-7. 

'Je have heard Mr.M.Chanda, learned counsel for the 

\,T 	applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C.. for the 

Contd .13 
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respondents. The respondents want to refix the pay of the 

applicant after he has been drawing his pay in various 

scales right from 1993 to 2002. The Department with its inter-

nal check, internal audit and administrative verification 

failed to notice any anomaly in the pay drawn by the applicant. 

At the fag end of his career the applicant is directed to 

refund a huge amount. In this connection, the Hon ble Supreme 

Court in Bhagwan Shukla -vs- Union of India & Others reported 

in (1994) 6 SSC 154 has given the following judgment: 

• The controversy in this appeal lies in a 
very narrow compass. The apeliant who had 
joined the Railways as a Trains Clerk w.e.f.  
18.12.1955 was promoted as Guard, GradeC 
w.e.f.18.12.1970 by an order dated 27.10.1970. 
The basic pay of the appellant was fixed at 
Rs.190 p.me w.e.f.18.12.1970 in a running pay 
scale. By an order dated 25.7 .1991, the pay 
scale of the appellant was s(ought to be ref ixed 
and during the refixation of his basie pay was 
reduced to Rs.181 p.m. from Rs.190 p.m. w.e.f. 
18.12.1970. The appellant questioned the order 
reducing his basic pay with retrospective effect 
from 18.12.1970 before the Central AdministratiVE. 
Tribunal, patna Bench. The justification fur-
nished by the respondents for reducing kix the 
basic pay was that the same had been 'wrongly' 
fixed initially and that the position had 
continued due to 'administrative lapses' for 
about twenty years, when it t*s decided to 
rectify the mistake. The petition filed by the 
appellant ftkm was dismissed by the Tribunal 
on 19.9.1993. 

3. %* have heard learned counsel for the par- 
ties. That the petitionets' basic pay had been 

• 

	

	 fixed in since 1970 at Rs.190 p.m. is not dis- 
puted. There is also no dispute that the basic 

• 	 pay of the appellant was reduced to Rs.181 p.m. 
from Rs.190 p.m. in 1991 retrospectively w.e.f. 
18.12.1970. The appellant has obviously been 
visited with civil consequences but he had,been 
granted no opportunity to show Cause against the 
reduction of his basic pay. He was not even put 
on notice before, his pay was reduced by the 
department and the order cane to be made behind 
his bck without following any procedure known 
to law. There has, thus, been flagrant violation 
of the priniciple of Oatubal justice and the 
appellant has been made to suffer huge financial 
loss without being heard. Pair play in action 
warrants that no such order which has the effect 
of an employee suffering civil consequences 
should be passed without putting the (sic emplo- 
yee) concerned to notice and giving him a hering 
in the matter. Since, that was not done, the 
order (memcrandum) dated 25.7 .1991, which was 
impugned before the Tribunal could not certainly 
be sustained and the Central Administrative 

Contcl .14 
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Tribunal fell in error in dismissing the 
petition of the appellant. The order of the 
Tribunal deserves to be set aside. We, accor-
dingly, accept this appeal and set aside the 
ofdeof the Central Administrative Tribunal 
dated 17.9.1993 as well as the order (memorari- 
durn) impugned before the Tribunal dated 25.7.1991 
reducing the basic pay of the appellant from 
Rs.190 to Rs.181 we.f. 18.12.1970." 

In the case of N.Mandal vs. union of India (CAT Calcutta) 

reported in 1989 (3) SLR 148 it was observed that : 

"The applicant was promoted in a post in 
higher ècale which was not in existence. By 
mistake or clerical error, his pay was later 
noticed and his pay was fixed in the lower 
scale. Meanwhile, the employee retired and 
expired. The eess amount already paid 
not to be deducted from the retirement benefits • 

The Himachal High Court in 1997 (5) SLR 237 in the caseröf 

Mahavir Singh vs. Union of India and others held that : 

"Reducing the scale of pay from the date of 
initial appointment and ordering eess 
recovery amount without of fording any oppor-
tunity to the petitioner to make representation 
- order is violative of Rules of natural 
justice." 

From what has been disc,ussed above it is clear that the 

pay fixation cannot be revised to the disadvantage of the 

employee without affording him opportuhity of hearing. In 

this case there is nothing to show that any show cause notice 

was given to the applicant before refixation of pay. The 

applicant has now retired so refixation of pay would reduce 

the pay last drawn consequently pension amount would also 

get reduced. It would thus be a recurring loss to the 

applicant. Such an action of the respondents, without affording 

opportunity, cannot be sustained. 

in view of the above discussions the impugned orders 

are quashed. it will, however, be open to the respondents/ 

the appropriate authority to issue a show cause or afford 

the applicant an opportunity of hearing and then to refix 
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the pay/pension. The O.A. stands allowed accordingly. 

No order as to costs. 

- 	-r - 

KV.PRAHLAZAN 
	

D.C.VERMA ) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 74 A" 7j L  

GUWAITATI BENCH 

	

- 	/ 
0. A. NO. I 72oo3 

Shri Chitta Ranjan Deb. 
Applicant 

- Versus- 

Union of India & Others 	
... Respondents 

Lists oldates and synOPSIS of the case 

Date 	 Svnopsis of particulars in the application 

05.03.1963- Applicant was appointed as Postal Clerk. He passed departmental 
examination and promoted as Inspector in 1972-73, and thereafter 
promoted to the cadre of Asstt. Superintendent of Post offices. 

U 

01.12.1992- Applicant was further promoted to the cadre of Deputy Postmaster (HSG-I 
on 01.12.1992. 

04.01.1993- Applicant was promoted to the post of Superintendent, RS, Silchar in the 
cadre of PSD Grnup-B. 

04.06.1993- 	Basic pay of the applicant was fixed at Rs.26001- (pre-revised) w.e..f 
04.01.93 in the post of Superintendent, PSD. 

01.01. 1996- The pay was revised following the 5th Pay Commissions 
recommendations and the basic pay of the applicant was fLxed at Rs.8750/-
(Revised) on 1 .1.96 as notified vide order dtd.09. 10.1997. 

01,01.1997- Basic pay of the applicant came to Rs'-n 01.01.1997. 

31.03. 1998 - Applicant was transfened from the post of Superintendent,PSD, Silchar 
and posted as Deputy Divisional Manager (PLI) in the office of the 

CPMG. Assam circle, Guwaha.ti. 

08.01.1999- Memo was issued by the CPMG, fixing the basic pay of the applicant at 
Rs.95001- w.e.f 01.01.1999. 



ci 

01.01.2002- Ha'ing earned the annual increments, the basic pay of the applicant came 
to Rs.10,250/- on 01.01.2002. 

0101.2002- Applicant was again transferred from the GPO,Guwahati and was 
Posted as Superintendent,RMS 'S' Division, Siluhar. 

30.08.2002- The Depuy Director AccountsiPostal) issued the impugned letter 
raising an objection that the fixation of pay ofthe applicant was wrongly 
clone on 04.01.1993 and reduced his basic pay from RS.2600!- to Rs. 
2450!- on 04.01.1993. resulting into reduction of pay in each of the 
subsequent stages with his last pay atRs.9500!-instead of Rs. 10,250!- on 
01.01.2002 affecting all the temiinal benefits. 

12.09.2002- Memo issued by the Postmaster General, Dibrugarli also confirming the 
basic pay. of the applicant at Rs. 10,250!- in the new post of 
Superintcndcnt, RMS .' S' Division, Silchar, which was his last pay till his 
retirement. 

	

03. 10.2002- 	Persuant to the impugned letter dtd.30.08.2002, notification was issued 
reducing the commutation value and pension amount of the applicant. 

	

11.10.2002- 	Reduced the DCRG of the applicant sanctioned earlier. 

	

17.10.2002- 	Applicnt submitted representations agitating against such action of the 
& 	respondents and praying for regularizatioft' correction of his pay on 

	

30.10.2002- 	04.01.1993. 

	

15.01.2003- 	Leave encashment of the applicant sanctioned earlier was also slashed 
down. 

	

07.02.2003- 	Applicant again submitted representation. 

	

26,02,2003- 	Applicant was informed that his promotion to HSG-1 on 04.01.93 on 
adhoc basis cannot be taken into reckoning for the purpose of fixation 

of h aywhic waswron one and hence Suc re ation wasdone 
reducing the pay of the applicant on 04.01.93 and onwards. 

a 



RELIEF (S) SOUGHT FOR 

The applicant humbly prays that Your Lordships be pleased to grant the following 
i'ejief(s): 

That the Hon'ble Tribunal be pleased to set aside the impugned letters issued by 
the respondents under Nos. (1) P1\1-58/2002-2003/478 dated 30.08.2002(2) COM-
4312002-03iPN-58/2002-03,D- dated 3.10.2002 (3) AP/RP/3-172/02 dated 
11.10.02 (4) AP/RP/3-172/02 dated 9.12.2002 (5) AP/RP/3472/2000 dated 
15.01.03 (6) Staff71i-14!89 dated 26.2.03 and (7) GPF/2-37/GHY/2000-01/394 
dated 1.4.03. 

That the promotion of the applicant as Deputy Postmaster (HSG-i) in the pay 
scale of Ra. 2000-3200 notified vide No. Staffi11-14/89 dated 01.12.92 be 
declared as regular promotion. 

That the fixation of pay of the applicant in his promoted post of P.S. Group 'B' as 
Rs. 600/- (Pre revised) on 4.1.1993 and the subsequent fixations thereto in each 
stage and fnial last basic pay of Rs. 10,250/- at the time of retireinetit of the 
applicant be declared as valid. 

That the respondents be directed to pay all the teniiinal benefits of the applicant 
on the basis of Rs. 10,250!- as his last pay on superannuation with consequential 
arrear and refund of money recovered from the applicant. 

Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal may 
deem fit and proper. 

* * * * * * * * * * * 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Itle of the case 	: 	O.A. No. 17 112003 
!I 	 q" 

ri hitta Ranjan Deb 	: 	Applicant 

- Versus- 

rpj011  of India & Others 	Respondents. 

INDEX 
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!N . THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(n Application under Section 19 of the Administrative 

Tribunais Act, 1985) 

No , i7/2oos 

BETWEEN 

Sri Chitta Ran5an Dab, 

Retired Superintendent 

8/0 Late JC,Deb 

RMS Division, Silohar 

Resident of 	Link Road, 

Laoe No, 1, 

Silchar, Assam. 

pplicant 

N 

The Union of India, 

Represented by the Secretary to the 

Government of India, 

Department of Post. 

Ministry of Communications 

Na i Del hi, 

The Director General 

Depar - tent of Posts, 

Dak Bhaan, 

Samsad Ma rq, 
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New DelhiliOOOi 

The Chief Postmaster General 

ssam Circ1e 

Cu U\I a hat I 

The Postmaster General 

Dibrugarh Region, 

F: 1 .0. Dibruqarh 

1 	 . 	- :1 	 1sanI 

The Deputy Director 

ccounts (Postal) 

Cheniku-thi, 

GuJahati 

Respondents. 

DETILS OF THE APPLICTI0N 

Part.iculars of order aoainst,. hicj's aooliation is 

made. - 

his application is made against the impugned letter 

issued under No. PN'-58/2O02-2003/478 dated 30082002 

issued by the Respondent. No5 prior to the retirement 

of the applicant on s u p e r a n n u a t i o n on 3110,2002, 

;hereby the pay of the applicant was reduced from Rs. 

2600 to Rs. 2450 retrospectively with effect from 

04011993 on the plea of wrong fixation made' at that 

time with consequential reduction of pay in all 

subsequent stages of fitments/fixation, and further 

it 



3 

against the subsequent impugned letters issued by the 

Respondents under No. COM , 

dated 3.10.2002, No. AP/RP/3-172402 dated 11,1002, No, 

AP/RP/3172/2002 dated 09.12.2002 • No, AP/RP/3ri72/2000 

dated 15,0103, No. Staff/11'14/89 dated 26..02.03, No. 

GPF/237/GHY/200001/$94 dated 1.4. 03 etc. causinq 

corresponding reduction in all terminal benefits like 

pension, DCRG, Commutation of Pension, Leave 

encashment, CGIS etc. in an arbitrary manner. 

Jurisdiction of the Tribunal. 

The applicant declares that the suh,ject matter of this 

application is well within the jurisdiction of this 

Hon'ble Tribunal, 

L 	Limitation. 

The applicant further declares that this application is 

filed Nithin the limitation prescribed under section21 

of the Administrative Tribunals Act, 1985. 

Facts of the case.. 

,0 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. 

2 That the applicant was initially appointed as Postal 

Clerk in the Respondent department (i e. the Department 

of Posts) on 0503. 1963. Thereafter, he had passed the 
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Departmental Examination in the cadre of Inspector of 

post Offices in the year 1972'-73 and was thereafter' 

promoted to the cadre of Asst.t. Superintendent of Post 

Offices. Then he was further,  promoted to the cadre of 

Deputy Postmaster (HSGI) on 0112,92 and eventually 

promoted to the post. of Superintendent, PSD,, Silchar 

(Gazetted) in the cadre of P.S. Group B jhere he 

joined on 0401 93. Subsequently he was posted as 

Deputy Divisional Manaqer (PLI) in the office of the 

CPMG, Assam Circle, GuAjahati on 3131998 and finally 

transferred from the GPO, Guahati on 03012002 and 

posted as Superintendent RMS S' Division, Silchar 

ihere he continued as such till h i s retirement on 

• 	superannut ion, 

•43 That while orkinq in the pos:t of 	.. t., Supdt. Of Post 

Offices in the scale of pay of Ps, 

2900(Pre revised), the applicant was promoted on ad, hoc 

basis to the post of Deputy Post Master, Guahati GPO 

in the scale of pay of Ps, 	 (Pre 

revised) vide CPMG, ssam Circle's Memo No. Staff/11 

14/89 dated 01. 12. 1992 and the applicant ,oined in his 

promoted post, which is in the cadre of HSG'i on 

4.12.1992. The post of Deputy Postmaster (HSG'I) in 

which the applicant ,oined as lyinq vacant at that 

relevant time. 

Copy of Memo dated 01 12, 1992 is annexed herewith 

as Annexure-I, 

44 That meanwhile the applicant got his normal promotion 

to the cadre of P.S. Group 	S' against regular,  vacancy 
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accordinqto his seniority on All India basis and was 

posted on officiatinq capacity as Superintendent PSD, 

Silchar, N.E. Circle w,ef. 01.01.1993. His order of 

promotion to P.S. Group B' was issued by the Director 

(Staff), Department. of Posts, New Delhi on 02.11.1992 

vide his No. 9/52/92SPG and order of postinq as Supdt. 

PSD. Silchar was issued by the Director of Postal 

Services Assam Circle, Guwahat.i on 24.11.1992 i.e. 

prior to 	the promotion of 	the applicant to the post of 

Deputy Postmaster in 	a vacant repular post in terms of 

his seniority but the promotion order was termed as ad 

hoc which means that the applicant already stood 

promoted to the cadre of P.S. Group B (Pay scale Rs. 

2000'3500/") on 02,11.92 which is hicher than the post 

of Deputy Postmaster but due to non"implementation of 

the promotion order 	of 	P.S. Group B, 	the applicant 	had 

joined 	in 	the post of Deputy Postmaster (HSG"I) 	on 	ad 

hoc 	basis 	on 04,12.1992 in 	terms 	of order 	dated 

01.12.1992 which was issued when the order of promotion 

of the applicant to the cadre of P.S. Group" B' was in 

force. Be it stated that the post of HSG I i.e. Deputy 

Postmaster is a cadre immediately below the cadre of 
--- 	"-- 	--- 

Superintendent P.S Group B as per hierarchy therefore 

;applicants promotion ought to have been considered on 

regular basis to the post of Deputy Postmaster before 

granting his promotion on regular basis to the post of 

Superintendent PS Group B. Applicant was also entitled 

to fitment on regular hsis in the pay scaie  of Ra. 

2000"3200. Since the post of PSD. Silchar was under 



q7 
6 

N.E. Circle • the Chief PMG • N.E. Circle, Shillonci also 

confirmed the promotional transfer of the applicant as 

Superintendent PSD, Silohar vide his Memo No. 

Staff/l3l5/92 dated 13.11 1992 when the applicant was 

Norkinq as Deputy Postmaster (HSGI), 

Copy of promotion order dated 02.11,1992 and order 

dated 24,11,1992 and subsequent order dated 

13, 11 , 1992 of CPMG • N E. Ci role are annexed 

herewith as nnexure-II,III and IV respectively, 

45 That pursuant to the promotion order aforesaid, the 

ppicant was relieved from the post of Deputy 

Pos tmaster by the Chief PMG. Guahati vide order No. 

Staff/1/330/88 dated 22,12.1992. He was also relieved 

rrom the post of Senior Postmaster, GPO. Gutiahat.i by 

the Sr. Supdt, Of Post Offices vide order No. 

B/Z/7/Officer/CIII dated 2312,l992, Thereafter, the 

applicant ,joined as Supdt,, PSD, Silchar on 0401 .1993. 

Copy of release orders dated 22. 12.1992 and dated 

23,12,1992 are annexed here,Aiith as Annexure-V and 

VI respectively, 

4 	That at the time of the release of the applicant from 

the GPO, Guahati as stated above, the Senior Post 

Master, GPO, Guahati issued the Last Pay Certificate 

(LPC) of the appi icant and as shown in the LPC dated 

1.1,1993, the pay of the applicant as on 1.1.1993 was 

Ps, 2450/' (Pr- e " revised), On .ioininq as Supdt, PSD on 

04,01.1993 his basic pay was fixed at Ps. 2600/ as per 

provision of FR'22(a) (1) which was notified vide Pay 

Slip dated 4.6,1993 issued by the CPMG, N.E. Circle, 



H Shillonq, and thereaft 

annu 1 increment every 

H pay came to Ps. 2900/ 

notified vide Say slip 

CPMG. Shillorq,, 

r the applicant was qiven his 

year and accordinqly his basic 

Prerevised) as on 11. 1997 as 

dated 20,11997 issued by the 

Copy of LPC dated 1.1.1993, Pay Slip dated 

4.61993 and Pay Slip dated 2011997 are annexed 

herejith 	as 	nnexureVII 	VIII 	and 	IX 

H 	respectively,. 

4T That subsequently, consequent upon the recommendations 

of the 5 Central Pay Commission, the pay scale of 

PS, 2000-35OO/ (Pre revised) as revised to fts. 7509 
......................................... 

12000/, Accordingly, the basic pay of the applicant at 

the revised scale was fixed at Ps. 8750/ on 1.1.1996 

'jhich was notified vide D. 0. P. order dated 9.10,1997 

issued by the CPMG, N.E. Circle, Shillonq with his next 

date of increment on 1.1,1997 when his basic pay was 

ps 9000/ on 1.11997. 

Copy of D.O.P. order dated 910,1997 is annexed 

herewith as nnexure-X. 

4 	That thereafter, the applicant was tra nsferred from the 

post of Supdt, 	PSD, Silchar and was posted as 

H Dy, Divisional Mnaqer (PLI) in the office of the CPMG, 

ssam Circle, Guahati vide CPMG, Shillonq's Memo No. 

Staff/97/92 dated 31.31998. On his joining as Deputy 

p D.M. (PLI) in the office of the CPMG, Assam Circle, 

Guahati, the bsic pay of the applicant was fixed at 

s 	9500/ 	 1.1-1999 as notified under CPMG, 

H Guahati '5 Memo No. JO/11/GE/8/(243) dated 8.1.1999 
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and his consequential pay thereafter in the revised 

Scale was as follos 

On 11,99 	 Rs95O0/"(as per Memo dated 8,1,99) 

On 112000 	Rs9750/" 

On 112001 	 Rs10,000/'• 

On 1,1,2002 	- 	Rs. 10,250/(as per Pay Slip dated 

0701 2002) 

Copy of Memo dated 8.1,1999 and Pay Slip dated 

07.01.200),are annexed hereith as Annexure-XI and 

XII respectively. 

49 That the applicant was eventually transferred from GPO, 

Guahati vide CPMG, Guahati 's Memo No. Staff/3"4/92/Ch 

.11 dated 0301,02 and was posted as Supdt. RMS S' 

Division, Silchar. On his :oininq at Silchar as Supdt, 

PMS Division also he was drainq Ps, 10,250/ as 

his basic pay as evident from the Memo No. $taft'/1/15 

38/02(RP) dated 12.9.02 issued by the Postmaster 

General, Dibruqarh, 

Copy of Memo dated 12902 is annexed herek'ith as 

Annexure-XIII, 

4,10 That it is stated that the applicant had been drainq 

his pay as per' fitments/fixation made by the competent 

authorities since inception and the last basic pay 

draNn by him at the time of his retirement in 2002 was 

Ps, 10, 250/ p.m. as detailed in the precedinq 

paraqraphs. This was checked and examined at every 

s t a g e. and annual Service Book verifications were 

conducted every year' by the concerned authorities and 

everything was found in order. The fixation of pay of 
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the applicant was also revieed and authenticated as 

correct by the Internal Audit Inspection party, Kolkata 

and there was no irregularity whatsoever. 

4ll That since the applicant was to retire on 31.102002, 

the Accounts department had to work out the reti rement 

dues of the applicant and while doing eo the Deputy 

Director Accounts (Postal) raised an objection in 

respect of the fixation, of pay of the applicant done in 

the year 1993 and issued his impugned letter No, PNH 

.5B/20022003/4.7S dated 30.08,2002 on the eve of the 

retirement of the applicant. In the said impugned 

letter dtd. 30.082002. the Dy. Director Adcounts 

(Postal) in para 5 of the letter observed that 

consequent upon the promotion of the applicant to P.S. 

Group B' on 0401,03 in the scale of Re, 2000'3500/ 

his pay Was fixed 'ji'th reference to his pay in the 

cadre of HSGI (Re, 20003200/) which was alleged to 

be irregular since the placement of the applicant in 

HSG"I cadre was not on regular basis hut on ad hoc 

basis 	and 	further 	observed 	that 	the pay 	of 	the 

applicant 	ought 	to 	have 	been 	fixed 	with reference 	to 

his pay 	in 	the cadre 	of 	Asstt. 	Superintendent, of 	Post 
___.. 

Offices 	(Re. 	1640'29007") 	on 	04,01,1993 in 	the 	pre- 

revised 	scale 	of 	pay 	in 	terms 	of 	FR 	22 	(I)(a) 	(1) 

instead of 	the 	scale of 	Re. 	2000- 3200/ as 	the 	hasis•. 

ccordngly 	the 	Deputy 	Director 	Accounts (Postal) 

refixed 	the 	pay 	of 	the applicant 	in 	the scale 	of 	Re. 

20003500/ 	(Prerevised) 	with 	reference to 	the 	scale 

of 	Re. 	1640'2900/" 	(Pre' revised) 	instead of 	Rs. 	2000" 
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3200/ and reduced his basic pay from Rs, 2600 to 2450 

on 04,01,1993 f011oi,ed by reduction of pay at each 

aubseque.r staqe and finally reduced his last pay from 

Ns, 10250/. to Ps, 9500 / P.M. on 1,1,00 in the scale 

of R, 75001200/ (Revised) - Further s  in the said 
..lmpuqned 	letter dated 30820002 	the Deputy 	Director 
ccounts 	(Postal) made correspondinq reduction 	in 	all 
items 	Viz; 	Pensions 	Gratuity/DCRG, 	Leave 	salary 

computed on the last basic pay of Rs9500/ instead of 

Ps. 10250/ on 1,1,2002 most arbitrarily and without 

Providing any reasonable opportunity to the applicant 

for his defense ;hatsoever 

Copy of impuqned letter dated 3008,2002 is 

annexed herewith as Annexure-'XIV 

12 That actinq on the impuqned letter dated 30,08,2002 

other SUbseq uent. impuqned let•ter's were issued makinq 

reduction in each of the benefits item wise on the 

reduced pay vide impuqne,d order,  No, 

	

I %8/200203/D 	dated 3, 10,2002 reduced the commutation 

value to Ps, 223668/.. and Pension to Ps, 4750/, 

Similarly, vide irnpuqned letter No. P/PP/3172/02 

dated11. 10.2002; the DCPG as sanctioned to the. extent 

of Ps, 233558/. only, The reduced Leave encashment 

ias sanctioned as Ps. 142475/. only vide impuqned 

letter No. AP/RP/3172/2000 dated 15,01,2003 qrantinq 

I resh sanction of Leave encashrnent to the tune of Ps, 

45683 1  on the plea of excess draa2 of Ps, 96792/ 

on revised fixation recoverable from the applicant. 

L 	 : 
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Thus, 	the item 	wise reduction on the basis 	of 

revised/reduced fixation in 	respect of the applicant 

stood as follows 

Item Amount due on Amount Less 	drawal 1 
the 	last 	pay sanctioned 	and causing 

If actual paid 	on inancial 
reduced pay loss 

pension Rs5125/ 	+ Rs475O/ 	+ 	DR Rs. 	375 	+ 	DR 
DR. 	per per month pm. 
month 

DCRG Rs2,57,070/- Rs2,38,260/ Rs 18,810/ 

Commutation Rs2,41,326/ Rs.2,23,663/ Rs17,658/ 

Pension 

Leave Rs1,53,722/- Rs45,683/- Rs108,039/ 

encashment 

The aforesaid reductions caused huge financial 

loss to the applicant in each item, which was inflicted 

by the Respondents upon the aplicant most arbitrarily, 

unilaterally and without providing any reasonable 

opportunity to the applicant Whatsoever. 

Copy of impugned letters dated 3102002; dated 

11102002, dated 912.2002 and dated 151.2003 

are annexed herewith as Annexure XV series. 

4.13 That thereafter the applicant submitted representation 

to the Deputy Director Accounts (Postal) on 17102002 

and on 30102002. praying for correction of 

discrepancies stated abov'e and settlement of his 

• pe.nsionery benefit and other dues. Thereafter further 

representations were also submitted to CPMG, Guwahati 

and Director General (SPBII), New Delhi on 070203 

• 	 • 
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and 18.03.03 respectively praying for,  settlement of his 

dues on the basis of his last pay dra'jn i.e. Rs. 

I0250/' pm. But the nrievances of the anolicant 

remained unattended and CPMG, Gui,iahati issued another 

impugned letter No. 5taff/11-4/89 dated 2622003 

informing that the retrospective reqularization of ad 

hoc arrannements in HSGI in respect of the applicant 

cannot he agreed to and his pension case be finalized 

accordingly. 

It is submitted that the Respondent Union of India 

ought to have granted promotion on regular,  basis to the 

applicant to the cadre of Deputy Postmaster ie. H.S.G.  

Or. I vide order dated 12.1992 instead of the 

promotion granted to the applicant on ad Hoc basis as 

because the applicant had attained required eligihility 

f o r regular promotion to the said post of Deputy 

ostrn'ster. H ,SG. I and at the relevant time a regular 

post of Deputy Postmaster H.S.G. I was vacant against 

which the applicnt was promoted on ad hoc basis. In 

'this connection it may also he stated that the 

applicant was the senior most person in the cadre of 

HSG II. therefore 'there was not difficulty on the part 

of the respondent to consider his promotion on requla' 

basis to the cadre of HSG I at that relevant time. The 

J applicant was otherwise qualified to hold the post of 

Deputy Postmaster H,SG. I on reoular hasis 	non 

convening of D. P.C. 	f o r consider of his regular 

promotion 'to the post of Deputy Postmaster at the 

relevar't time was highly arbitrary and unfair on the 

ilk 
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part of the respondent Union of India. Therefore the 

pay scale of Ps. 2000'3200 w hich was granted to the 

applicant to the care of Deputy Postmaster HSG I and 

subsequently the said fi:x:ation benefit taken into 

account while granting further prbmotion to the cadre 

of Superintendent P.S. Group B cannot be said to be 

contrary to the rule. It is relevant to mention here 

that as per normal rule the applicant ought to have 

been qrante.d the promot ion of Deputy Postmaster HSG I 

on regular basis prior to his promotion to the cadre. of 

Superintendent P.S. Group B as per heirchy of the line 

of promotion maintained in the department. However, 

benefit of fixation of pay in the scale of Ps, 2000 

.3200 which was granted to the applicant in the cadre of 

Deputy Postmaster,  HSG I while prcimoting the applicant 

on ad hoc basis. also cannot he said to be contrary to 

the rule, rather applicant was entitled to the benefit 

of promotion to the cadre of HSG I as well as fixation 

benefit in the scale of Ps. 20003200, Therefore 

subsequent decision of the respondents 	that the 

applicant 	is not entitled to the benefit of pay 

fixation in the pay scale of Ps. 20003200 in the cadre 

of Deputy Postmaster simply on the plea that such 

promotion was granted on ad hoc basis is quite contrary 

to the rule and the alleged ground cannot he sustained 

in the eye of la'. Therefore the Honbl.e Tribunal be 

pleased to declare that t he fixation benefit granted to 

the applicant in the pay. scale of Ps, 20003200 in the 
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cadre of Deputy Postmaster HSG I 	was done in 

rcorda rice with the existing rule. 

Copy of representations dated 171002, 3010,,02, 

070203 and 180303 are annexed hereith as 

Annexure XVI series and copy of lettEr dtd. 

26,02.03 a re annexed herewith as Annexure-XVII 

respectively. 

414 That it is stated that apart from the discrepancies 

stated in the preceding paragraphs, the applicant was 

deprived of his other legitimate dues too. The monthly 

contrihutions/premia t.oards Central Government 

Employee's Group Insurance Scheme 'Aiere deducted from 

the pay of the applicant from 1.1.1982 to 31.10.02. As 

per rule, the amount accumulated in Savings fund of 

the above scheme is to he refunded with interest to the 

retired Govt., servant immediately after his retirement. 

In the instant case action has been initiated to pay 

the dues to the applicant as his accumulation in the 

said scheme but no action has been taken to pay the 

interest for 8 (eight) months under the scheme, which 

the applicant is entitled to get. Further, the interest 

on the accumulated amount. of GPF in respect of the 

H applicant has been calculated up to the month of 

October'2002 since, the applicant retired on 31.10.2002. 

Gut as per provision of C & AG's decision No.5 beloi 

1"ule11 of ,GPF (CS) Rule, 1960 as notified under C & 

s Ci rcular letter No. 1480Tech . dmn. 11/26168 dated 

Q\ 



I 	 15 

2861968, the interest shall he computed for the Nhole 

month on which the payment order was made after 15th 

November and as such, the interest ought to have been 

tasen into account up to the month of November 02 but 

instead, it was calculated up to October, 02, causing 

substantial loss to the applicant. The applicant 

submitted representation praying: f o r review of the 

calculation of interest in GPF accumulation but the Dy. 

Director Accounts (Postal) rejected his prayer vide his 

letter No. GPF/2"37/GHY/200001/394 dated 01.0403. 

Copy of letterdated 1042003 is annexed herewith 

as nnexure-XVIII. 

4,15 That the objection raised by the Dy. Director Accounts 

(Postal) as stated in paragraph 4.11 and re fixation of 

the pay of the applicant retrospectively leading to 

reduction of pay and other benefits is arbitrary, 

capricious, unjust, unfair and violation of the 

procedure established by law. 	The applica nb was 

promoted to the cadre of P.S. Group B' while he was 

orklnq in the cadre of HSGI in the scale of Rs. 2000' 

• 3200/ and as such his pay on his promoted post (ie. 

p 	Gr. 'B') 	as rightly fixed with reference to the 

scale of 20003200 4193. The contentioo of the 

Dy. D.A. (Postal) that since the applicant was holding 

• the post of HSGI on ad hoc basis only prior to his 

promotion to the cadre of R.S. Gr. 'B' his scale of pay 

in HSG'f cannot he taken as the basis for fixation of 

his pay in his promoted post is not sustainable in law. 

it is relevant to mention here that although the 

t) 	 a6 
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placement of the applicant In the HSGI was termed as 

ad hoc but factually the post. of HSGI in which the 

applicant ,joined, was lyinq vacant at the relevant time 

and the applicant was leqitimately entitled for the 

said post and he would have continued in HSG I had he 

not been promoted to the cadre of P.S. Gr,'B', This 

Fact was clarified by the CPMG, Assarn Circle vide his 

letter No. StaFf/1114/89 dated 21,05,1993 addressed to 

the CPMG, N.E. Circle also, which was ignored by the 

DD (Postal), Further, according to the normal 

promotional avenue of the applicant also, he would have 

been promoted to the cadre of HSGI prior to his 

promotion to the cadre of P.S. Gr. B' which is a re 

requisite for promotion to the next higher,  post of P,S, 

Gr, 'B' As such the fixation of his pay in his promoted 

post of P.S. Or. 'B' has to be made wr,t, his pay in 

HSGI only (i.e. Rs. 2000"32oo/) and not w. r. to his 

pay as Asstt. Superintendprt of Post Offices (i,e. Ps, 

.1640'2900/.) as contended by the fixation of pay of the 

applicant after his promotion as P.S. Or. 'B' made with 

reference to his scale in HSG'I as on 4,1.1993 was 

correct and in accordance, with law. The basic pay of 

the applicant fixed at Ps, 2600/. in the scale of Ps, 

20003500/ (Prerevisec) on 4.1.1993 passed scrutiny 

at different stages every year including that of Audit 

which the applicant had been drawing with subsequent 

annual i n c r e m e n t s etc. for long 10 (ten) years and 

Finally reached to the basic pay of Ps, 10,25Q/ in the 

scale. of Ps, 7500/ - 12,000/ (revised) when he 

IF 
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retired on superannuation 	ihich was passed by the Dy, 

DA (Postal) himself also at. different stages. As such 

the objection raised by the Dy. DA (Postal) all or a 

sudden in 2002 regarding the pay of the applicant fixed 

as back as on 4.1.1993 is not tenable in the eye of 

law, and re fixation of his pay on 4,11993 reducing 

the same from Rs, 2600/' to Re, 2450/- eventually 

resul tinq into reduction of all his retirement benefits 

and that too without providing any reasonable 

opportunity to the applicant is male fide, arbitrary 

and violative of the principles of natural :justice. 

Copy of letter'dated 21,05,93 of CPMG, Assam 

Circle is annexed herewith as Annexure-XIX 

4.16 That the applicant most humbly submits that due to the 

wrong contention of the Dy Director-  Accounts (Postal), 

the respondents acted upon erroneously and refixed the 

basic pay of the applicant reducing the same from Rs. 

2600/- to Rs, 2450/-- (Pre-revised) with effect from 

4.1,1993 retrospectively after-  the applicant retired on 

31,10,2002 i,e, after 10 (ten) years which . resulted 

into reduction of pay in all subsequent stages and 

Finally reducing his last pay before his retirement 

From Re, 10,250/.....to Re, 9500/, Such reduction of pay 

had further cumulative effect on all terminal benefits 

of the applicant viz. Pension amount, commutation 

values, DCRG, Leave encashment, PF inter -set etc. 

causing huge financial loss to m  the applicant in an 

illegal and unjustifiable manner. As such finding no 

other al ternative, the applicant is approaching this 

k9 
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Honble Tribunal for protection of his legitimate 

rights and interests and it is a fit case for the 

Honhle Tribunal to interfere with and to protect the 

rights and interests of the applicant directing the 

respondents as prayed for, 

4.17 That it is stated that in the almost similar facts and 

crcurnstances the respondent Union of India granted 

notional promotion to cadre of HSG I to Sri H.hrned D 

(W), office of the Chief PMG, Assam Circle Guahati 

vide letter No. Staff/783/92 dated 3.4.2002 with all 

consequential benefits as because he was incurring 

financial loss due to non fixation of his pay in the 

cadre of HSG I. As such the applicant, is also entitled 

to a similar benefit. 

A copy of the letter dated 34.2000 is annexed as 

Annexure XX. 

4.18 That this application is made hona fide and for the 

cause of justice 

5. 	Grounds for relief(s) with legal rovisions 

5.1 For that, the applicant was working in the cadre 

of HSGI against regular vacancy although it was 

termed as ad hoc arrangement prior to his 

promotion to the cadre of P.S. Gr. W. 

52 For that the applicant had attained eligibility as 

per rules for consideration of promotion on 

regular basis during the year 1992 to the post of 

Deputy Postmaster HSG I which fall vacant at the 

relevant time but the respondents did not hold the 

DPC for the reasons best knoun to the authorities 
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5,3 For-  that one Sri H. hmed similarly ci rcumstanced 

as granted the benefit of promotion of HSG I 

notionally s.f. 17.1.1989 vide order dated 

3,4,2000, as such there cannot be any impediment 

on the part of the respondents to extend the 

similar benefit to the applicant. 

5.4 For that, the applicant was entitled for the post 

of HSG--I prior to his promotion to the cadre of 

P.S. Gr. B and he would have continued in the in 

cadre of HSG--I had he not been promoted to the 

cadre of P.S. Gr.-" B' irrespective of the matter,  

whether he was holding the post of HSG-'-I on ad hoc 

basis or other'jise, 

5.5 For that according to his normal avenue of 

promotion also, the applicant would have been 

promoted to the cadre of HSG' I prior to his 

promotion to the next higher grade of P.S. Gr.B'. 

5,6 For that on his promotion to the cadre of P.S. 

Gr. B' on 4.1.93, his basic pay was rightly fixed 

i,'j,r,t his pay in the HSG-I cadre i.e. the post 

which he had been holding at the time of his 

promotion. 

5.7 For that the pay of the applicant in his Promoted 

post of cadre of P.S. W. 'B' was fixed at Re. 

2600/'-  (Prerevised) on 4.1.93 w.r. to his pay 

drawn by him in the HSG- I post which he was 

holding at the relevant time and accordingly his 

fl5y was fixed in all subsequent stages for,  10 
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years I e. till 31, 1002 when he retired on 

superannuation with his last basic pay of Ps, 

10,2%0/ (revised scale), 

5,8 For that the fixation of pay of the applicant on 

4.1 93 and in all subsequent stages were examined 

and passed by the competent authorities including 

the audit officers for,  all those 10 years and no 

anomalies were found. Even the Dy. Director 

Accounts (Postal) also passed the earlier 

fixations in all stages until he raised objection 

on the eve, of retirement of the applicant. 

5,9 For that due to non'holding of regular DPO by the 

respondent, the applicant was deprived of h i s 

regular p r o m o t i o n to the post of Deputy 

Postmaster HSG I in the pay scale of Ps. 2000-

3200. 

5.10 For that the re fixation of the pay of the 

applicant on the eve of his retirement in 2002 and 

reduction of the same from , Ps. 2600/' to Ps. 

2450/- on 4,1,1993 and further reduction in all 

subsequent stages retrospectively, finally 

reducing all his terminal benefits are ille.gal 

male fide, arbitrary and violative of the 

principles of natural justice. 

511 For that t h e action of the respondents without 

providing reasonable opportunity to the applicant 

is violative of the due process of laj, 
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512 For 	that 	the 	applicant 	made 	series 	of 

representations to the respondents for redressal 

of his grievances but of no avail. 

513 For that the wrong and illegal action of the 

respondents caused huge financial loss to the 

applicant in respect of his retirement benefits. 

6. 	 hau S tth 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than •to file this 

application. 

7 
	

Matte 

Court 

'1" he applicant further declares that he had not 

previously filed any application, W r'it Petition or Suit 

before any Court or any other authority or ,  any other 

Bench of the Tribunal regarding the suhject mat.t er of 

this application nor any such application, Nrit 

petition or Suit is pending before any of them. 

8 	jief(s)_soubtfQI_ 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordsh.ips he pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not he granted and on perusal of the records and 

after hearing the parties on the cause or ,  causes that 

Aa* 	

rN 
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may be shown, he pleased to prant the fo11oing 

relief(s): 

8 .1 That the Hon',ble Tribunal be pleased to set aside the 

.impuqned letters issued by the respondents under Nos. 

(I) PN"58/20022003/478 dated 3008.2002 (2) COM 

dated 	3.102002 
: 	(3) 

P/RP/3172/02 dated 111002 (4) P/RP/3-172/02 dated 

-11 912 . 2002 (5) P/RP/3-172/2000 dated 1501,03 (6) 

Staff/11-14/89 dated 26203 and (7) GPF/237/GHy/2000 

01/394 dated 1.4,03. 

8.2 That the promotion of the applicant as Deputy 

Postmaster (HSG'I) in the pay scale of Rs. 20003200 

notified 'iide No. Staff/1114/39 dated 011292 be 

declared as reqular promotion, 

	

8, 	fhat the fixation of pay of the applicant in his 

romoted post of P.S. Group B' as Rs. 2600/ (Pre 

evised) on 41.1993 and the subsequent fixations 

Lhereto in each staqe and f:inal last basic pay of Rs. 

l0,250/ at the time of retirement of the applicant be 

declared as valid. 

8,4 that the respondents be directed to pay all the 

 benefits of'te appl:icant on the basis of Ps. 

,,

erminal

25O/ 	as his last pay on superannuation with 

010 nsequential arrear and refund of money recovered from 

the applicant, 

	

8.5 	sts of the application. 

Aii 
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•- 	8.6 Any other relief(s) 	to which 	the applicant 	is 	entitle(j 

as the Hon 'ble Tribunal may deem fit and proper, 

9. 	Interim QrcLrjayf 

During pendency of this application, the applicant 

prays for the follojinq relief: 

9 	That the Hon'ble Tribunal he pleased to direct the 

respondents that pendency of this applicant shall not 

be a bar for the respondents to consider the case of 

the applicant and redress his grievances, 

1% 

This application is filed through Advocates, 

ii. 

 

2artic1ars of the J,,O  

i) 	I. 	0 	N 9Is52 

11) Date of Issue 	 : 

Issued from 	 : 

iv) Payable at 

12. List of enclosures.. 

As given in the index, 

1 
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VERIFICATION 

1, Shri Chitta Ranjan Deb, Son of Late JC•Deb, 

ReLired Superintendent, RMS'S' Division, Silchar, resident 

of Ln Road, Lane No1, Silchar 788 006, ssam do 

herehy 'erify that the statements made in Paragraph 1 to 4 

and to 12 are true to my knoledqe and those made in 

Paraçra,h 5 are true to my legal advice and I have not 

surLs6ed any material fact. 

nd I sign this verification on this the 1st day of 

u gus , 20O3. 
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DEPARTIflT OF POSTS 
OFFICE OF T:D CllIF P0ST1AS 	GT!j.L;AS3PJ.i CIRCLE :GU1!AATI_ 1.. 

No, Staff/11-14/39 	 dated at Guwahtj 	.12,92, 

The following orders of adhoc arranenent are issued 
to have inediate effect in the interest of public service. 

Sri C.R.Deb, ASPOs(Cell), 0/0 CP1, Guwahati has been 
proriotod tenporarily as IISG—I and posted aainst the joot of DflvI 
lying vacant in Guwahati GPO. Shri Deb mar be relIeved on office 
arrange;iont, 

c oricerned. Usual charge report may be exchanged 5nd sent to all 

(N IAWPIIIJThw) 
Director of Posta1Servjco 
Assarn Circle, Guwahati—]. 

Copy to:- 

Sri C II fob, ASPOG(cefl)i? Co 
SSPOs, Guwahati 
Sr, PM, Guwa.hatj 

4, AAO(])gt),, CO 
ADA/cs, CO 
Office SUpclt// ss , Co, /RO 

7.. All Group Officers, CO/Rb 

H 

/ 

(P NATH) 
AP1(STAyF) 

0/0 CPIdX:GUWA11API_1. 

/ 

/ 
/ 
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o. /52/92-sPC 	 4NOl99/ 
or InJia 

	

p iL':tnnL oP Potj 	•,., ( 
,,' 	 ,: . ...... - 

- 	 --•• . I 

Dblhi-11QUQ1, 

Oatod : 2-11 

UtiHct;. , 	Jiqm1j 
t; iuns and p(•i) Lings to P03 tal 5Llpdt ./PQ L;ng terj CL'OLJ 	'Ii •.,. 	

0 

S.. 

il 0 I OiNICLor Gnuriij (Posts) is plaasjd to 3point 

	

t• 	(UL.iIJuruj orf'ftjulij Lo L'IjcjaLo in P33jj Suprintondont/ (Jst;:noaLLjfl 	
ruiJp '3' with illiuluijatu QrI'oct and until Purther 

	

Ii 	ii tII J • 

7I 	OP1'icFj13 on iL'ornotjonto Postal Suporinte1ident/ 
'It;inJtcjru 1'UP 'i]'. re puiIud to the Circle montjond 

3g3ins 

	

1 	t 	. 

1.11, 	Nitg.: O1 THj: oFF IC[: 	 CIRCLE 	CU?CLE T3 
UJ1iIC; 

	

UJRKINC 	P03TEd 

Jj 	
Dlhj 	- 

K.,. 	nkara 	- 	. 	 Kera La 
O'ri Pruka1 	

flaJ DU1111i ,  IKk 
P.'V- n 	 Kt3C3ja 	Kerald 

, 	•Pratap3jth..' 	
KTK 	KTK 

K. 	a r d 1 10 1 1,4 n 	 KTK 	KTK 

1jLJarj' 	 (]P 	 liP 

	

(1,tJ. Dau -• 	
'.' 	Ocissa 	UB 	• 	 - 

PaLI1uJj1LJLlfl ch)3wan 	-. 	 OL'j3sa 	LID * 
U. 	 •TIIJ,kUL' 	 tIP 	tIP 	• 

	

I. 	/< 	jjj j 	 ' 0• 

	

A33am 	'1ssarn 

	

2. 	RS 	DuLiuy 	•. 	 PiP 	 IP 

	

Jhut;tachar lou 	 /t's3am 	. 

	

1. 	tI:c.s..Hl)ddy 	
0 	

liP 	liP 
P.1<. Mjj 	• 	- 	 liPS 	(40R 

VIC; 



- 	2 	

- 

• K. P. 	Roy c ho u d h r y WU wo 

;. 	aflthL1fl0Ifl TN 

R. 	U3jurifnafl TN TN 

1 Ihl 	utr.pt;hi TN TN 

P.N. 	3incjh jhdr Oihar 

- N.Vuflkut;J 	Ruddy A P AP 

U, 	Sadiivan. TN TN 

u.K. 	Gupta JK 

C. 	N3rai,han TN TN 

Ganu1 Uaj O31hi 

• P. 13. 	Ku 1k 3£ n I Ma Ii Ma h 

U.. 	Katiyar Ue 1Jl1o.JO, 
GhaziibJd. 

[i. P. 	t,Liah Up o AP  AIp 

P. 	UuvaL'ajafl TN TN 

3U. 

 

K, 5 	Edyar 	Wualoy IN TiJ 

:.i 	• V. K. 	ThiruvncjdJ than TN • TN 

2. A.L. 	Gupta Har liar 

A.C. 	8oso TN 

H. 	Subba flo ,P Ap 

Y. H.S. 	Saitry AP A7 

N.D. 	Juuhi 	 • 	- Guj PlC VacJod3ra 

1/. O.K. 	fluo 

M.S, ,Frook TN TN 

. 	VunJapIJ3 PP 

1i1 Pd. 	Vorirui aiuiar PlC Darbhaflyc 

• . . 	3/- • • • 



2- 19 

A,  'Ii . 	• 	J. N.H. 	Ku'up Kerda K._rala 

flijacjpj 
TN TN 

5.. 
S 	 TN 714 

1..  Cup t;3 - 	
UP UP 

• 	 TN T IN • 
6. P1 	I<ti-i 

AP N2R 
I'?ICJ• 	4JJ3j n. 

• 	 MP 

Banuari 	L31. Sain,i Raj Ih 
P. 	VankataroLnam, 

AP 
SC). T 	1. 	CILJpJj11 

John 
47 

K.P 	110  IS o n 
KOLaId  

fl. C. 	19 ha v 
UP UPTtv  

S.P 	hpanu 
liah S' S  

l9uh 
5. C. 	Kannappan 

Ti'J TN 
Abdul 	/U111 

4P 
5?. C, 	fluraharl 

eP 
5. N. 	Pjtchaj 

• N3't 
59 * 5, 	6I3Undaram  

GO. S. 	4 LUnaC1.J lain TN TN 
61 . R.A. 	(aury 

U iJ2 
62, tJ.f. Pondya 

f1at- 
G3. C. 	tlonkaIachajam 

TN TN' 
El. 	Cutudas • 

65. P.A. 	Fia1aki'jjtinan 

#12 
lsP 	 ' 

1P5 

I 
. . 

.•. 

- 

I 



or 

H 

A. 	cicJn 

7. N. 	Smskqndin TN TN 

V,P. 	iflfl3rfl13i TN TN 

3Cj . 	CopaJ TN TN 

711, E.. 	Subharann TN 

1 	. N 	,Uunk a t;ar 	man TN Iii 

•/ 2. S.A.F 	LThi11i1Q r N TN 

7. K. C. 	LLlyapQruIiJl IN TN 

'/4 • • 	. 	Tr i I.,  i Lii I U U P 

7. K.U. 	/chary Kr1 ah 

7. S.. 	Shirj Raj I1h 

77. 5.5. 	Yd'Zia'v UP up 

7 1 C. D. 	Oila tilla UP UP 

79. Syomkosh Ghjgh Li3 LJz3 

U. 3,11. 	Chhabri [1h]I 

ai CSp 	Singh NE fJC 

13 O.P, 	1JJtflIQ UP LW 

P.D. 	SLlvJ3LaVa UP UP 

1.0. 	MajtloLrQ Hr 

1.0. . 	ShcifIflcj UP UP 

thj 5 

 

K. K. 	CagriGJQ UP up 

37. T1 	Go -Pa lzjl<r.Lghnan KQrJ1J 
WI. P. 	Asokan K2ra1a 

K.M. 	Kutriarari K3j'JI3 IJh 
3M0 ShaPIquddiq 

uP 

. •.. 	.5/-. 
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91, N.K. 	Pande 

02. M.A. 	1y'r 

93 G.S. 	Ghooli 

04. C.S. 	Kr1..hna 

J5. l, 	Haja 

96. S.R. 	J 	rma 

57. 9hs!<ar 	Micra 

cJa iri. 

91. K. 	tayunuri 

 V.M. 	K3L'Jfljia 

 0. 	VnnkJte3han 

 S. 0 	Katnnhalli. 

 R .S. 	0arj 

 H.P, 	5hacrn3 

 f'LS. 	Rau 

J.C. 	Saha 

i07- .G. 	5r)arIIa 

100. C.A. 	Mat;tiou 

100, O.S. 	!iiodio 

110, .T.P. 	Nmbir 

111. I.G. 	brahirn 

 PJ. 	5haflj3hch3ra 

 K. 	iarT)3chafldr3n 

 0.D.L. 	SjvLav3 

115. P.P. 	ioiij 

S 

i1ah r1h 
I - . 

Krala 	' 113h 

KIK KIK 

KIK 1(11< 

Kerl3 Ilah 

D31hi Delhi 

Oriss UB 

HP HP -. 

llah 

Guj PlC 	Jtiodjr:i 

1(1K 

<TK KIK 

Heir PTTC Sh..:npu 

Har -  O1hi 

Orissa i13 

NE NE 

uPS NO 

Kcrld 

- 

1(ola V1h 

Xorala 

uuj Guj 

1ecla 11h 

U7 UP 

Cuj Guj 
.• 	.I.. 	

• 



• S.. . 

—6- 

I . . 
P10 	\JJdnd3f3 

117. N.C. 	Nair Kur.1a ih 

11 	. P. 	Gap3Lakri.shnan APS N3 

• 	1 	NJ, f1.M.N 	N.mbi.c KarLJla .lah 

120. P.P.G. 	IJrntjj3r Kr.L3 

1 2 	. 1. R 	• 	fJ:j  j P5 Nd 

1 	?. Kiñan 	Ctind 	. ' 	i Mh 

23. R,C. 0ciisa .JE3 

• 	G.C. 	i'l.ih.inty W3 

 • 	8hubaiioshuir 	Sautri Orissa ui3 

 fl, 4i 	 Tokas O2lhi . Oelhi 

127. D.C. 	E3ardhn W3 

120. Soyed Saliha '3ri3s3 ,  JI B 

129, D.C. 	Drji Guj 

i:n. J.S.Ura 0tiLii. tJol,hi 

 SridhaL 	Punda 	
0  'Jrissa J3 

 E. 	Shanrnug3val TO TN 

133, J.0 	KumuL' H..r 	' JK 

134. Sriniva3 MishrI 	 • JriS3 13 L13, 

J 135 . S,K, 	Oor. 	-. .ssarn Assm 

136. J.C. 	lohanty Orissa 

J137. O.K. 	Dirn issaffi 	• •.'Jc. 

130. B.R. 	Ooe •ui 	• Uti 

1 39 • U. 3 • 	Kb ii U 1< 	r 1-i P 	• 	• HP 

vx1<11, 0. ssa.in G.R. 	Deb 	 . • 

.•... 	I- 
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usprn NE 

14i. 0.0. 	ChoUdh3Y 
Delhi  

6 1. i J.J.Pul 
UB 
(on 	depUtitiofl) 

Nuh 1h  

143. N. K. 	5hi.ng 3111  

Rj 
1440 Prio'fl 	5inyh 

De1h O 2lhi 

145. M.L. 	Shrrna 

U3  JO 

S.K. 	KundU 
NE  

j147. 0infld3 	ftzaCjkU 

i'1h  Mjh 

140. U.P. 	'kJj 

K.r31 1h 

 ii, 	5uku:nJrn 

GJ Giij 
 U.N. 	5oinki 

AP 
 P.T. 	3vofli 

Mah 

 C. 	5coedhat3 

T i. TN  

153, R. 	P0ijh 

PS I3 

 A.P. 	Radhakri3hnin 

TN TJ 

 S. 	Pon.diafl 

UP UP  

1564 ,5• 	Rawat .  

P5  
157, p.C. 	Philip 

UP •UP 

158. A.U. 	Bog 

TN TIJ 

159 N.S. Ui 
TN TN 

160g.; A.,NubhTh9amy 

uP UP  

 Gutatn Mohiuddin 

Raj N ih 

 C.P. 	ruru 
T N 

63. P. 	KndaSU3mi 

Pbh Nah  

 .G, 	PalsekaC 

P AP  

 P. 	RaghaVaL 3 It' 

I 



ci 

- B - 
	 \ 

E.L. 	Hatk3C 

T. 	5anjO''fl- 

iamje(3 	1'Thm 

5.N. 	Thjtn 

7fl. LaLdh1 	rn 

C. 	chojd 3 iah  
71. 

 

1,12.. U. 	B3IJP 3  

t3flk 	D33 

:/ '1 • P • 	Pr u Iu 

1 7L • ,J. L. 	UttitJt - 

 A.D. 	UdflI<dr 

 

173. U.L. 	5h3kYd 

179. K.5. 	l3in.h1flY 

1.3O. LJ. 	P,jrm3' 

 G.L. 	Dhakr° 

 C.fl. 	GahIOL 

10. N.O. 	501Uflki 

194. j,K. 	Das 

135. S.R. 
	Ua91 101.0 

113o. C.O. 	ParIfl3r 

1(37. • 	Q3iW3h 	Kun.Jr- 

1111. 	P.C. 	(3ac:113C 

10(3. K.T. 	ianc)afl 

1(30. A. 	LtngJ -  

iKTK 
1. 

A? 

3jrr 

1Jjhir 
Bihar 

PTC OarbhaflQ3 

KTK 
KTK 

A? 
A? 

?TC 	DacbhJ'(3' 
Jih3c 

AP 
AP 

Ra 
I13h 

Guj 
•Guj 

VIP 
VIP 

çqp 

TN 
TN 

GuJ 
Gu-j 

lip 
MP 

Raj 
i1ah 

Guj Gui 

,JO 
JE3 

Guj 
Guj 

Guj 
Guj 

Q 	thi UJ1fl 

TN 
Ti' 

0ri 33  

9/- ...•• 
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C.F. Parurn.'n1ck 

Ram Phal-II 

G.M. iieahram 

Oandigaiah 

Jgdish Pd. Vorma 

K. iasudevan 

R.P. Dohro 

iqo. 	iboo Lal 

199, 	ILIP. Pc3rflar 

G.D. Nihnia 

D.N. Gajba 

2132. 	Ohag wan ilarandi 

K.I. Ro 

C.'t/araprasada Rao 

R.S. Kardam 

Ram Nagina 

20 
	

PC. Ounkar 

203. 	N.V. iedi 

M. Mohan Das 

R.Ch.t/, Prusad 

711 - 	A fl 

wa .JJD 

Delhi 	. Delhi 

MP 

KIK liah 

aj 

Karala Ilah 

lip UP 

Delhi 0elii 

Guj Guj 

Delhi Delhi 

f'lih 

Bihar we 

AP AP 

MP 

Delhi Delhi 

UP U?v; 

3j iiah 

TN TN 

;<oraia Mjh 

MP 

C.. 	- 

Rf 

14 

• 	 • J• 	I - I. L 	.1.. 	 . 	 1.41.4 J 	 I I 	I I 

- 	._. 4•' 	. ___ 	' I .. 	 - 

3 	 CA5 if ANY 

In case any vig./disc.case, of thetypo rofarrod to 
in.0.M,Na. 22011/4/91-Estt,(A) dated 14-9-92 from DOP&T 
circuLitod vide this ofPice menio no. 25-19/88-SPG dated 
13-10-92 is pending against any or the officials, he shouci 
notbe relieved Poc posting without obtaining specific ordors 
from this office. The officials against whom any punishment 
is current they should not ba pra;no tad bsPoe opir' of 
currency •of punishment, A report in this rrd bu subinittod 
iuirnod Lu tely. 

..... 10/- 
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r.JBTION PRI0 

lL the Of' ici 	who have boon pmatJd to the Postl 

5L.t./posI;mstoL 	r:up 	'j' .uil h on p 	jjtiOfl f'nr 2 

yuara and theic uibability to hold This pot..U1ll be adjudged 

Ofl CO:J-t1Ofl o 	tU yeJrs of prabJtiOfl. 	If any ofci3l 

pcnCUed) 
on lea\/J for a period Cxc3din 30dayS du.iflg this 

P~i
riod, the probation period will be extend.d ,depoflJiflg upfl 

tl)o p3iod of 

T;\UIING 

ll the officials, thcludiflg those ho have not 
been 

imparted tra ning, will be directly promoLe to the Postal 

L:pd./.JLm3td1 	Group '0' ujthout ny tr3inifl9 for the 

pL'.J"flt. 
 

JFFICCR3 flL'LOTTED OUT OF PARENTLCLE 

The Ci:clas or alLotment will immediatcilY iS.Ue posting 

rd9rs, and in any cao not latr'thap 15-11-92. 
	In..cd313 of.aiiY 

difficulty in issue of posting ordjrs, the mjt'tr shoUld bo5rent 
brought to the notice of Director3G by iD-i1-92. TFit pa  

Circ.los of-uch oN'icials,ofl receipt or pos ting or.daS, will 

irnnediatatY'reliOVO the officials unl03 thay- subm.t ijror,d.- 

tional dclinutiOfl. 	The CPMGs of the CirclO of' jllotmaflt/ 

pacont Circles will personally ansura isuC of 
pos tipg rdrS 

;nnadi-ate rlif of of'iiCi3li. 	
c.ie 

by the duo date and j 
 

issue of posting orders, if a.n.y 0 ficil do:as notJoi.i by 

15th Doc. 1992, it will be presumed that 
thay haVOdøl 1 fl 

promotion. 

7. 	The 
dually) my 
no tif ica tion 

charge reports an consolid3tUd form (not jndivi 

be auht by 0/0 CPi1G to this o ffi ce for  issuifl9 

cloarly jfldjc3tifly the order no. dnd date. 

• 	(1.5. 	
0j3rajan) 

Diractor(5TFF) 

Copy tOL:: 

A11 Chief postmasters General / CEM Bomhuyj Postm3sLars CanJra. 

Director, .rmy Postal Service, c/o 56 APO. 

Principal, Postal Triniflg Centres. 
4, Training—P CeLl, Directorate. 

A11 Directors/Dy. Directors of' Postal Accounts. 

WorI Study,Uig. Sections of POSL]l 
All concarnod a33ociatiufls/C5 to ij;iaP) 

.0. 	SOs Guard file,. 

5i3cLon0icer(PG) 

4. 



Aeu iLL 

I 	
D1)jjThjjj, OF POSTS 

,WJ'1'I01jJ 01 nm cu:rj l'OSThAprIl GEURAL: ASSAIl CIRCLE: GUWAHATI — 731 001. 

dated at Guwahati the 24.11.1992. 
In 

pursunnoo of Directorate, New Doihi order no. 9/52/92-SPG,clated 2 • 11 .92 	d CO SJijl1on memo no Stf/1 3-15/92, dtd 1 3,11 .929  the  foflow1ij approved offjcej of Ansarn Circle are traflj'orred/post Qd to oficato in Postal Sovjooj rouB in N O B. Circle at tho offjcoü and aGainst the post,i montiouod below a;ajn 	their fltlUee •  
Name 

Pogtd at 
1 • Shrj 13 IC, 

Dy.Supdt of Posts 
o/o DPS, ItriaGar 
N.E 0  Circle. 

Supdt. PSD, Si1ohar 
N.E.Cjrcie wef 1.1.93, 

Supdt, PSD, Guwahati 
under N.E.C±rcle. 

Dy. Supdt of Posts 
O/ODPS, Kohima 
N.E. Circle. 

The officiaLs may be roiieyed on office arrajlGement to enable them to join 
by .15.12.1992 except in the Case of Sri C.R.Dob, who is to be relieved bV 1 .1 .93 as ho has boon •potd aajnt rotjreent vacancy, 

The promotion of the officials are subject to the condition that no dlsc/ vigilance caso Is pending or Contenplatecl acminst then.In case any d±o./ 
ViGilar]oe ease is pending agajnjt them, they shou'd  not be relieved and the maLtor rofoITod to this office Immediately, 

The officials are yet to be undergone Institutjoii and field bzainijipi, 
Usual chatge reports should be sent to all3concernod. 

I 	/ 

(M IAWPmJIAW) 
i:)jiyto. . 	,. 	. 	. 	. 	DIaECTon p1? POSTAL SERVICES 

ASSAN CIRCLE: GiA]JATi - 1. 

110 . 
i'.roouo 	Uorlaral(SPG), I)31)Lt of Posts, Dak Bhavan,Now Thlhi-i wto Dto /52/92spd c1. 2,11 .92. 

, 

1 • 
¶I'hcj 
Tho 

Chjüf 	 Gonora1(&'(i'f) 	N.E. Circle, ShillorlC-793001. 1UTG, 	Gth -t.tL1 
'. 
5 • 

Sr. 
The 

Supdt of lout Offloos, Guwahati Mn, Guwahatj_1 Supdt 	Pout 
1. Sr. 

of 	of$ico, Goalpara Dn, Dhubri 
Postmaster, Gwahatj GPO. 

7 • The Postmanber, DFiubri. 110 
3. * AAQ(flg1), Co// RO, Gtiwahatj 
9, The AD A/oa, CO// RO, Guwahati 
10.A11 Group Qfficr, Co// no, Guwahatj - 

1 I.-14 Officials aonot)r -iod. t5i0. P.1?. of tho ofricials concerned. 	
"p 

.. 	Director of Postal Servics 

w 
(.1. 

jace Qfworkijj 

i),r, IN, Guwahati GPO 

R Dot 

3 • Sri B. Be Qhowdhury 	A8POn(Inv) ,RO,Guwahatj 

1. Sri flinarida J-1za.jj 	AS-1-10s o  Dhubrj 

a 

nssan W.rcle, Guwahatj-1. 
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DEPARTT OF IOSTS 	
: -OFFICE OF TFIE 9" ,LEF  POSTMSTER GErEIVL 	 ILLCG 

t4mo No, Staqc13...5/9z 	-' Datc 	l3)"-c, the 1-.12-92 

In pursuance of the Dircr reral (bts) new 
Delhi.'5 orter No.. 9/52/92...Sjxj dated 2-11-92, the foliowjn 
approvedofers are posted to officiate In •Posta] ur.dt,/ • Supdt, PS.D/POstmasterS . GrOUP 131 

at the offices and against the • ,post ment.iofled below -,Mgainst their names..In terms of Dte' ins- trUCtjofl,the new offic.ers should be relieved to enable them to • joirtby 15-12-1992 except in the .case of Shrj. C,R;Deb. 

	

• 	 Name 	 ckDct 
I 	Sh rl Ak. P 9  Singh 	Dy.Sut. cf PO 	0/0 bPs Manipur 

	

• 	. 	. 	
• 	Imphal. 2) Shrj J.C. Stha 

	P.Os 	o/o DPS Nizcram • 	•::U . 	..; . 	. 	. 	. 	
reiving 

Sh A. R.Bhowmk 

	

- 	
:tran sferred. 

	

3)5hrj B.X,Dam' 	Dr.Supdt'f P.Ô 	o/o D.P.,, • 	. .i . 	 . 	.. 	
Itanagar. 

ShriC.R. Deb. 	Superintendent 	P.6,DSjlchar 
w.e.f.,  

Shr B.L'Choudhuzy Superjnteent 	.. P.S.D.,Guwthatj 
Shri Dinpda .  Hazarikaj) y.Supdt.of P, Qis 0/0.the D.P.S., 

Yagala 

	

2. 	
''Theywj1i be on probaon for o years and thei SUitability 

to hold this post will be adjudged on Completion of 
two years of probatjon. If any of ficlal proceeds on leave for a 
period exceeding 30 dayp during the first -two years, the 

• Proa.toniperjed. will b1jable to be ee!ed accordingly. 
-r 	 • 

3 	
Ther may be ca11'ei for iflStituUonal and field trainings atany time, 

4 	
The following officers are transferred and posted 

to the of floes noted below against each 

Shri A.R. Bhowmjck, 	 Dy, St1-1t of .P.Os, Dy. Supdt, of P.Os, 	 Aaar':.,j N 1 	 vis!on vice .hri i.izoram Divijo, 	t•1azuJer • 	
tr.j 	 . 	- 

ShrI P;x. Nandi Pbzurrder, 	Sr. • 	of P.Os, ?leghalaya Dy, Supdt, of P.0s, . 	 • 	,. ;Thilr 	Without Agartala. 	• 	 et:'. 	 lieving 
SIa.j 

Szrj S. S.hyam, 
 S.P.00, Shillong. 	 • •• Cir'i 0liicc, C1 : 

CIN 



• - 	

. 	 [•.. 	
•$•••• 

' 

	

• 	
• .1 . 	 (,_, 

/ ( 	
'(I :6u 	j 

.• .;. 	
() 	j - 2 	 ---•--._.. 

H 
& 	 Charge reports should b ser. toClrile Ofc :n • relief and asuniptjon of charge by each cfflc1al. 

Shrj A. R. Bhowmick, Shri P,K. N`andi, Mazunder arAl ShrI. S. 
Shym will nove only when thdr relievers:jojn. 

• 	 ., 	 -A  

( 	
j•• 

• 	 5 stt.PotmasterGeneral(5). 

Copy to ;- 

1) The Director Geflor.l('.s-s) New Delhi with 
reference to h.13 or 	1. 9/52/92 -SPG dated 2-11-92. 	

-: 	; 	 •...• 	. . 	•. 
' 

2) The Chief P.M.., Assam CIrcle, Guwahutj 
• '•• 3) All Directcrs of Postal Services n N.E Circle. 

4) The Sut. of P.Qs, 
• 	5) The Sux1t, P.S.D., Guwahatj/Sj1char 	S 

• 	.The Director of Accounts (Posl); Calctt 

The Officers coflcej 	 . • J 
-8) P of the officcr, 

1 	• •.. 9) The Sr. 	stmaster, Shillông G.P.O.. 
lo) 

All Head Postmastors in N.E. Cj1e 

- 11) Spare.  

For C'- ;Postmast 

r,  
S 	 • 	 • 	N.F.. 	3'le, 	.t1rrj. 



•Ij'' 	•n 	 • r,'1 	' 

	

i..h.I 	4' i.\ j. 	 I 	 • I 	•.i_ '•  

IT 	 j's it' 	(tL it , 	 Cl i' LI' 
'1Ir 	q r 	r')'-1rr4 

	

,(..Jtc.z1J L 	- 	(i 	I'Jt. I • 

To, 	- 

The:::. !i;titer, 
auiiiu f1 010. 

uI 	 t Cwai ii th 22-12-7. 

iLrr: - n:rIwrit for releuse of Sri C.RDeh of'1ciitjt 
sir, p it:,istr,r1uwahatj (.P.C. 

Shri C. -?.t)eb 	fJPM,Guwahatl 	P.O, and offici—

LI. Li: Cr .Post.ua; t. r, Cu'iia Li C;. P. C. iiy tie i'ti I v•d rr 

i.ptit)l1 of crt by Thri i • :' ris s,sc,r. 3 t") efltb]P 

hri Ueh to jnin :JS 3Liidt of Postzil .'tDre Depot, '.11cir 

S Ui\Ie red und-i' l.ief F, . . ,ul1:jt1 I. memo o, Sta cr/ 
7/r1/Ch_IT ci..td 2!11_'J7. 

( r1IiH  ) 
v 	'' La cc) 

Yc' Chie :  Postnia'ter 0eiciij 
iitiSIj) Ci rcic• , 

gi 

Tht 	i. Li i)f Post ifIce/Cuahati for 
a T1wor.: of L71 ni'y be  rnafl3;:€'d 

loc-ailly till s1ec'on of ajproved c3ndidate 
is wade uvii1ab1e.  

For Chie1o;t,r•aster cneii 
'-.ssasn Circle,,Guw:itiati 



- - 	 - T 	- 

7 Deportment of Posts 
011tc e of thc r, upt. 01 :-ost Offics 

Guwahti Diii,Lon: 3rd Floor Neh.ioot Jhawon:t.uw.hiti-731OO1 

No.B/Z/7/Qff1cer/Ch11I 	da'teJGuwahati-1, the 2$12-2 

In accordance with the Chief iostrna.sterencra]. Acn 
Circle, Guwha1letter No.Staff/13C/38 dated 22-12-92, 
Shri C.i, Let,oftg, Senior Postmaster, uwahati hO way e 
reltevcd on office arrangement on assumption of charge of 
erior t:oBtut.s,er  Guwahati ilO ty Shri A. K. iswas, SO ar, 
to enatie Shri C. tt, Deb to join as Suput. P..u./3i1char 
as ordered uz'tdtr. Chief PEG Guwahati-1 memo No,Staff/3-7/81/Ch11 
dated 241192. 

A 
Guwohatiflivi$ior1::Cu3h3ti-1 

Copy t02 

(1) 	The ieflthr Poctmaa ter, 3uw:ihat 1. ft) for infox'rntti on 
and nccesaary action. 

Thrl. C. R. lJet,oft. 6enior Postma!ter. Guwrthati 1k) 
Lot' inIo:rrnation. 

The Chief PiIG, 	Circle, Guwahat.i-1 for 
information. 

F-Mi  
Guwntati .iVj5iOflUWB3til 

/ 
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I 	 onøqo().1e 
AtO1T.I 

WFci1T cii tTI/LAST PAY CERTIFICXE 
0. 	

, sq hnn  q 

• 	

(tLá IC M2 
i4 f 14er ii' 	 • — N f-ffq 3MR A '" 0 qft 

rates:- 
• 	

PartIcufar 	 i R.aa r'.J -'.-'-.v.-".--i 
.. 1.Q..4 	

....................... 
. 	crTt 	

—  OfflCiaflg Pa 	
................ 	

g 
Allowaçcqs 	 ............ 	

. . V/Parculars 	
r

04 2S 

::! ..... ............. 

	

No 	
byAccauntant Genera 

1 . ............................................. a....fl 	I '................ I 	__ 	I I 24o madooyer char 	
te........i/i ...... 

q 	 q
'TliqlAl % 	

.
't Zfj $ccoyerjes are to be macjo (corn thç py of tho Gavernmcnt servant as detaikd on the reverse. 

• .1..? .ilk fq qq q1  
.fo 	 r v.çil kir ari Pz rrq 	cwiq t f1r 9iT !!11QI 	i 

JLa.s boon paid leave salary as detailed below. Deductions his been made as noted on the reverse. 

	

t'l/Pericd 	
n/Rate 	 KINIAmount • 	 •..• 	 . 	

o 	
•° 	

- ....... ............ ...... ..................... ............................ .at Re. ................................. - 	 month.. 	 ....... 

Mrrfll Feom...........................
.............tO.................................a t  Rs. ......................... ••••••a month.... ........................... 

Fr o ;o 	 - 
.. ................... . 	 •................ . ................ a month... ..................... 	....... .. 

lie 15 entItled to draw the fOiiowng 	• 	 '0 	 • 	 . 

........................... 	
. • 1 	15 alco CfltlticdtoIolnngtlme(or (4.4.... 	 . 

o. r.;ThrRISTI 	rq - •., 	 ., 
4'o fln;nco: the lns'jranco polIcic detalkd beibw from Provident Fund :- 

wr t 
Nam, of thø Insurance Company 

qificf o 1. 1 	S11fMq VV uFi 
No.of Policy 	Amount of Premium 

sArtrzin &t TO qi l;v:i mim  
Duo da,e for the date c.( Premium 

-- 	 --. 	 . 

The dotailsof the income-tax recovered from him up to the date trdm the beginnin 	e 	 on the 

I 	•_ Q-'. 	 ' 	1JSignowtc 	IOR POSTMASTP 
I 	.............. 19 	 Iit1jDesJgnoon 

vn 	ini.I ) 	 ii 	rfvai 	TIn ñ! 	 Ii 	q1T 	r..i;i 
tUIf a(fU )/fg sj 	1 ;11 qift ' 	 nu) T INIII q 	ltn cftRrl T piftsi 1 

rtr ff $1U,1 	ItRuI 	 iicj urrn; 1f4z fitj'i i t'ji 	fl1 	q 51) K1 71tifan afuiu t 
ct cTflT 	irtr q 	.IzrI ri e1i 	i1u H1 	qii1t 	T1WT 	U 	. V2ltTO a MIT FM 

'• 	••;• • 	• 	-. 	• 	- 	. 	 • 	• • 	• 	 - 
Uoto :—Agalnsc Serial No 3 the Informatic nshould belncorporatc d by the Head of the cffice In case of n ngi at tec d Cc vet n 
EcrVantj and by the Treastjry Officer/Ofcer himself in case of Ga.xcttc d Cfflcers, in addition whena Goternncnt s'rv,,t Is 

(.' trred from one audit ctrdc o another, the nimo of th e  Account, Officer who will maintain. his Gntral Provident Fund 
(ccunt after transfer should also be recorded in the caae of a Gazeited Officer by the Accountant General while cotn:crsI&Ilin.g 

	

sc l'ay Certilcao and by she hea4 of sbs cfflc4 its the c 	ef nWcttcd Gc.va rr.rnent Iorv3flLS. II pos.slble. 



• 	2 

• 0 •: 	 • 	 •n  

	

(REVERSE) 	 ... 

OO,Cr9/ 4t 	c Ck 
ç 	

.. .• . eof 	overy 	.•. 	 . 

$ .(4jCCoY7flfl 	

Jvi— 	Vtc 

- 

• 	 % ...:... .... 

E12-  k.4 ,  

SfJf042) 	 .LJcoud7t/'( 	 CQW 	(AAI 
. 

777 'on acc 	 ~ Ttf 

.2 
 

Vowk 3c 	C*t( 	 /( 	d 

¶r 	 tZib.& 

April 	(9 	. 

May 

June 	 ! 	 / 

July 	; 
J CzAm 

,UgU1 
.iY..•..: 

• 

October
. 
 49 

. 	
• )J L4 •• 

November 

.......... ••.•.i•.... 
Oecembr 19 . 	 • 	 . 

29 	. 

hRuar7 , 
•. 

•• 	
• •:.. 

19 . 	
. 

F , bruary 

r 
NrcP 

19 

IG I PR RN I) 

• receysred 	S. 

S 	 6 

• 11-  1"-c?!. 

RM-2 ',  , 	 ni 

A(P z +nn— 

Q\sJTj('/ —7 	t-e55 ~ s 	:p 

S . 

UNIOR pc: ;i 'ASTfl 
- 

• 	 4 2V—? 	Qxv)LC I-d tO (9- 



CFFIc 	C 	gb.. 	ii 	;'p; 	
pOL. s::LroNG 

	

SL1p. 	:i at Shillong tllt 

-?( 

L.itied to pay/LG3v 5arv dr the monthly ra 	Thcwn below from the dat'(s) Snc t c.hjs i$Subjct to u u: 1 deduction productions of jr- 	 (' 

	

f±ct€ and 1st the amount 	 ti 
 already draw nd cilSO :'i' iccc to for tlir 

Y.Pl 	 0 - 0 0 

Special Pa: .! 

N.P,?. 

FT- - C- 	c- 

.......... 

B 	
1- 

	

v) 1) 	
Q 

Copy zc --. 	 ii L  

	

/ 3r Diecor 	. 

	

4 	Ser.'j 	Bo, 

ote. 
 of C'j 

 ffc-j 	- 	 - 	. - 	•- 	- 	. .fl the 
 

CX 
o 	rd., ot'; 	 .:. : 	- 	. 	• .m:L- 	±rI.: 	 1c. 	 ( 	! 	• in 
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DEPRThENT OF POST: INDIA , )FFTOE OF T CHIEF POSTMSTER GENERAL N.E. CIRC LZ 5iI1, rC 
YJ/LEAVE SALARY ETC. SLIP 

No., GTfrAo-_1,Jo/pay Slip 	Dated at Shillony th 

) 	'N 
Shrjt-j - - v-' 	 - 

- 	 4\ 

Is entitled to pay/leave salary ard allowance &t the 
monthly rates shown from tI date(s), specified. This is subject to 
usual deduction priductions of presciibed Certificates and last the 
arnount'already drawn and also sject to existance of section for 
the Post Mid by him/her.. 
. •4 - - - - - - -   -  -- - - - - - -- - - - - -- - - -- - - - - - - - 

;caie of pay 	 :c:  
rticulars 	 From 	 From 	- From 

n /off pa .yg,y 
st  

Roo ( 
jeave salary 

])C3LnCSS Ails.. 
(.C.1. 

City Comp.Alls. 
IIou:3c rent Ails. 	 CIA 

a Total 

/ 	
Z 

Asstt.DxeE( ,'ts) 
For Chief Postmaster General 

N.E. CirCle,Shillong. 
Copy to:-. 

1, The Asstt,Director(A)/Sr.postmaster 
Director of Accounts (p) Calcutta. 

:3. Service Book of Sri - 	 - 

4. Personal File of Shrj 	-  -- 
  

Notr:-. Dedlic-tion of funds Sub Scributing and recoveris 'of Govt,Dues 
aS noted in the last  pay certifieate should be effected unless ether 
iisc stated.. (2) Whether there is change in the rate HRA ,Ue to actual 
of increment oecution of Gvt.Qrt. or any ether eaausc  th.&s office 
;hou1d be specifically intimated immediately for issue -of revised-pa 
cntitalemcnt slip in favour of the office. 

4 

, 	

ForChlefpostrnasterGcnGral 



- 	
X I 

D.O.P. Oder Nc23_n/g7/PEoI(PC) At p  91097 

4 
	 N.O.F.Order No.(MOF)Gazette Notjfjcatjor vide 

GbR 569(E) cThtecl 3(h997 

1., ftwue -GILITTAI1ANJAN UE3 
	I)e&iiyn t4oii$ 2UP1J10P5 Gr. 'B' utir/rL [vu. 

2. Existing Pay Scale 
	 2000-60-2300-EB-75-3200-100-3500, 

3o Revised Pay Scale 
	 7500-250-12000 

4. ExIsting basic pay as on 1,1.96: 

5 	I) N I 

6 	L21 at Index 1510 ason 1.l,96 
14 	upto Rs.3500 
1117o from 3501 to 6000 = Minimum = 5180 
96 6001 above = Mjnimuxn = 6660 

7 0  First instalment of IoF. 

8. 2nd instalment of I,R, 

R,2,825O0 

1-1- 97 

Rs,4,181,00 

Rse 100.00 

Rs*i 283.00 

9. Add 4 of existing pay 

10 o  Stage next above in the proposed 
scale including benefit of 
bunching, if athnissible. 

11, If 1 increment is ensured in 
the proposed scale for every 
3 increments in the existing 
scale, the stage of pay in the 
proposed scale. 

12. Pay to be fixed in the prpposed 
scale (stage of pay at Si. No. 
9 of 10 whichever is higher ) 

Rs.1
0
130o100 

TCTAL : * 
	R.8, 519.00 

gs.8,750 000 

Rs. 8, 500 .00 

R598,750000 

Pay fixed to 	8.750,00 	on 1.1.96, 

u N I :-i-1-97fls 9.000.Q0 

CPMG Fixation Order No. AP/AAO/FIXN/V CPC/97 dated 

Copy to :- 

1. The Offlcer/t)ffjCial concerned. 
2 The S/Book of the Offjcer/VffjCial. 

The k-aj'--B-etekiüfl. 
Pfl of the Offj.J)fficial. 
OjC. 

. S. T. 

J. 

( Niranjan Das ) 
Asstt. Director (A/cs) , 

for ChIef Postmaster General, 
N.E ,Circle ,Shillong. 
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1. 

PAY/LEAVE ZLRY ETC SLIP" 
L' 	--' 

Dated t Guwanati the 

tT 

Is entitled to pay/leave salary and allowances at the 
iontnly rates snown below froa tne date(s) specified 	This i •ubjcct to usual deduction prOduction of prescribed certificats 
nd les. the aIuouxt 	aireacy drawn and also swject to eistc c 

ojanction for V Pay—  

i3rticulars From 	From 	From 	To the date 
ansfer/pro 

or reti.reiin:, 

af/Ofice Pay 
cr. 9J!JI_. 	4& 	'EIJ'-  Deja1 Pa - - 	 - 	- - 	- 

- 	- 

r.P.ILcave salary 
• 	• 

 

........................... 

D.A ~ 
 . 	 . 

Add, D.A. I . 	 ..-.-..--.--..- 

/1......... .. •• 

FLllianceL P!ik 
+ 

Smote/Dfict - 	 - 

Allowances 

- ----- 

.. 

/ 	 ,• CW. 
For Chief Postmas€er. GeneaJ, 
Assarn 	 OO 

•A 4- 	
•,.. 

J o 	• 	 * * 
-.. 

T-a 	•f 	.•- 

For Ch 	tors - astei7 General, 
Assarn Cixcle,Guwahati..781 001,. 

4 

/ 



i s O NbtA 
1)Et'Afl 1I\IEN F 01' POS1S 

O1F1t.2E OF TIlE DY. 1)IRECIo1( OF AClOUN1S (POSlAL) 
GUWAIIAT!-781003 	S  

PA V/LV'AvE1  SALARY Si.Ai 
AdJ1.237/2r})t.2121 :1 	. 	 tit 0 	ItMi UI 

j\ P\ ( Pi. ) 	o T 	Cp 

I III II) 	I III I 	It 11111111 111$ I I( I 

1 entitled to pay/leave sdni y and atlowanco at the monthly ratehàwn below from tho 
dnto () 	ceified. 1 hiz i 	ubjee1 to nurtl Ucductkin production ofprcscribcI certificates and Icsa 

IC flIlIoutli (III cItiy iii riwli and til!a) 5111)Jcet to oxi1eiico of sanction for IIio.po5t hold by hi in. 

In siiniujl Incteinctit 11 niliet-wlse ,di,djb1c. 

5rt) 	, 5 ( — 
Pni dcukl 5 . 	 lt i _otit  o I-a t—,4V)- 

I t. 
.................i. 2 k5 

Pcroniil ltri v 

'l ansit P /L':avc Snlr.v 

tDcnes:;AHowancc ____ 

l'e Pent Alw,iicc 

,1 

- 

Accounts -Offlcer (Cen(r*l) 
0/a tha Dy. DIrmur Uf Ammlin (PcitaI) 

Copy 	
Guwáhati -781001 

The ChiclPostn)nstcr General (Stafl), Assani Circle, (uwnhati 
The Postninter Geneini, Asnin Region, Dibrugnrh-7t60O1 
The Asstt, Director ( Accountg ), 0/0 (Ito ChiefPostinacr Genornl,- Guwnhti-78 1001 

'1. 	1 he Assu. Director (Accouiit.i), 0/0 the I'ostmnstcr Gcncuil, L)ibruarh. 3 . 	the Sr. Postmaster /Post:nastcr/1jkö 	
;.  

	

• 	 6. 	The 1)y Director of Accounts (Postal), uwahati3- t&k 	'( cp, 	Ct4.4 

	

• 	. 	• 	. 	7 	. 

 

Thd Aammt8 orn 	(Cslt ), 01 tIld Dy. DlIddlOf Of AiuItt (PJstl), GUwltatl —3 

	

• 	. 	8.. 	. Ofliec Copy. 

PKRy > 
Accuun(* omccr(ccntrsl ) 

O/o the Dy. Di:ector of Accouni, (Potnl) 
Ouwahntl .78101 



DEPARTMENT OF POSTS: INDIA 	 \ 
OFFICE OF THE POSTMASTER GENERAL:DIBRUGARH REGION 	 / 

DIBRUGARH-786 001 

Memo No. StaffJ1J15-38/0P) 	 Dibrugarh the 12 Sept/02 

The Postmaster Genera!, Dibrugarh Region, Dbrugarh is pleased to 
grant Earned Leave for (14) Fourteen days w.e.f 20.09.02 to 3.10.02 without medtc& 
certificate to Sri C.R.Deb SP1v1 %Sl  Dn Silchar with station leave permission. 

Pay and allowance of the officer is shown below. 

Pay Rs.10 1 250/- + Allowance as admissible. 

Certified that Sri Deb would have continued to officiate in the same post 
for his proceeding on leave for the above periods. 

Sri R.R. Das ASRM (Computer) Silchar will look after the current duties of 
Sri Deb during his leave period without extra remuneration. 

B.SEAL) 
A. D. P. S(Staffl 

0/0 The Postmaster General 
Dtbrugarh Region, Dibrugirh- /86 001 

Copy to: 

The DDA(P), Guwahati for information w.rt. his letter no. Admn/1-
238/2001-2002/1069 dtd. 04.09.02. 
The Chief Postmaster General(Staff) Assam Circle, Guwahati for kind 
information. 

3>_The SRM'S' Dn, Slichar w.r.to his letter no B-2/srm/pf DTD 13,8.02. 
tA. Sri C.R. Deb, SRM '5' Dri, Slichar. 	 -. 

The HRO Silchar RMS, Silchar. 
The ASRM RMS'S'Dn, Slichar. 

7.0/C. 

For Postmaster..Gené I 
Dibrugarh Region, Dibruqarl0/86 001 
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1 	 T( Pr TUL 	 .. 	 C 
-I 	 FI 	 JIc L, 	 ACCQUN'TS(POST4,L). :&IJWH,1I -3 ' 

/ 

NQ.PN-58/20Q00/f 	
Uted Gu.uhutT the 

Lkef: Your No. AP/kP/3-172/2 	 dtd. 07-08 2002 

2.Nwne of
. offi c ia  jg: Shr, Chitt 0  Pr 

Supdt. of k.;.5. 3 Utviion S ilchar 

4.Total period of qualifyin9 S1'IC?S 

which has been accepted for the 	Over '33 Y ear s  grant of supe OflflUaf in9  
pension and Gratugi, 

Rules upplablø; 	
Liberaiiscd pensn Rules, 1950 para-2 ®of G.IMF 

O. 
No. F(16) Estt. (5pL158) dt. 2-1-1961) 

Amount of pekiion and 9rafust y 	 ' 

Has been ad:njfed 

(a)Pensjon (not exceeding) H. 415ui-  P.P.O. No. GH - : 	 w DR ' e.1 01-11-2002 
(b). DCR Graluity( not eXCeeJ;rJ) H 233,55 	In lump D.C.R.G. ml. No. 
LJLED 

rwniiy Pension ad:nisible in the eent 	ks.4750/ 
DR upto 31-10-09 and Rs.2a'50,.

~ bp of death 	
/ 	

lhereafter payable to 
(Wile 

) vejfe/J 	of 5ri/ 	Chittu Rn. Deb 
the family pens ion will be paid from the day follow ing 
the day of death of the official. 

..mountofp.n/Gratuify uduiisible 
tiftr tnL,ipi, acCount  he reduction 

1 in pension and Gratuity orderedby the 
sanctiong aithority. 1.

'The amount of as5cssed/u,1U 55 d 

..Govt.due5 s ihown in ForuI-8(rev e d) 
and to be recovered from thrne u ount 
of bCRG Gratuity. 

P. 1' . 0. 

41V 101 



-50- 
10, 

-2- 
1O.Dafe from which the 3ujer 	uut ion / 	01-11-2002 

ktir9/i4.d/penion ii udin issi ble 
Place of payment: 	 511- CHAI - HPO 
Huç of Account: 	

- 	 Pens Ion-major Had 3201-Postal be rv ice 07-Pens tor 
upe runnuution . ~ Iug ketirenient Allowances voted ( 

0 fficer'g ret red :on or after 15 - 8 - 1947. DCftG 9(4) 

Gratuities 1).CJ.6 Gratuity voted. 
kEMAkr 5 ,  

Particukr of the documents 	unhsng (i) Final last pay certificates local verification in 
for in the cln papers should bit  

furnished ' 	

(ii)thc period from 01-04-2002 to 31-10-2002 
(ti) Final monetary responsibiht y  crt ificule 

(iv) Certificate under uk-62 of C. C. j (pe.n PuI 

( 	iateinent of fain ly(i f the retired official 
( -.i) Joint pholo 	in triplicate) 

Particulars of the 9(J t Lu 	(j I - 

slandiny a9ains t th e  rt' cied ufficiul 
which should be recoe red i n Ium p 	Govt. dues if any should be ,Qsscsset 
frotn the amount of b.C.P Grutuity. 	recovered. 

Penion/ bçRG culculutvn iw.. L.,i ii uJe on the bus ts of R.- -. 9500/-. This C•J. holds 
provided that there . ill b e  Iju JlutRIc in the eiii okw ents (Juring the last 10 in nth 
5ervce. If any cliange or,  any event occurs vihich has bearing in the atnoun 
pensionfbCRG etc the case should prom ptly be sent to this office for taksn9 neces 
action. 49% D.A. has been taken into account towards calculation of bCkG. 

• . 

	

	 4. The Service Book should be coiripleted in all respects till the date of ret ireineiif 
forwarded to this office alongv.,ith final IPC/MRC for verjfk.af ion and return. 

.5. It-is seen form the entries in the Service 1ook of th€ officer ihot he was promote 
H SG -Ion I ernp 	ad hoc bas is 	po-ted as DpMGHGPQ vd CJGH  ineirio Jj 	Staff/11-14/89 bid 	ii 1? 2whiji as al s o confirmed to C P MG N E Circle Shd 

• vide CQ:/GH memo Mc 51(ij (/11-14/89 Did. 21 205-93. Tue officer worked i(i k 
dunn9 the period foi n t4 I.' L to 19 12 92 His pay in H 5G-I was fixed at Is 2150 
the meantne he was promoted to p5j,  Group on rgulbsi and PiUs Supdt.- P .  

.1 .. 	 .L - ilchàr. I- e assumed tie Churac of 3updt. P5t 	ilhar on 04-01-93. on his prouiotio 
• 	 -.  

P55 Group his pay was fired #.r.1. his pay in 14 56-1 which is irregular Since his prom o 
in H56-I was not re9uiar Hi ;y should ha 	been fixed w.r.t. his p a y 	ASPOs C( 
(kc9ukr. Post) under P 	(i?(i)(I) 	hi rv sed fiut ion of his pay is sho:n 



- 
5J 

/ 

, ,., 	 • 

Dote Pay required 	TO 	e 	fixed Pay already Fixed as shown in the 5ervcg 600k 
4-01-93 2450 2600 	") 
1-01-94 2525 2675 -7—-"' 
1-01-95 2600 2750 	J • 

1-01.96.' 8000 8750  
1-01-97 8250 9000 
1-01-98 '8500 9250 
1-01-99 8750 9500 
1-01-00 

/ 
9000 9750 

1-01-01 9250 10000 
1-01-02 9500 10250 

The case may be exam tried U the above light and over payment involved Ioi'm 04-01-93 
onwardsinay be 055e59ed oriii r 	r'd from lti t)CP(,. 

6. P.P.O., intnativn of L)CP' Coin. Authority iII be issued in due course. 

To, 

The, Postmaster General ( AICs) 
Dibrugarh- Region 
DIBRUGARH - 786001 

• 	

• 

Accounts Officer(Postul) 

Pen 5ection.Guwàhaf,-3 



 ex, ULt - 	Key'") 

jo 

OFFICE OF THE DY q P)RECTCR OF 

Dated: 

0 0  
. The,post,to 	 Below Ps. 

_____ 

:1.:' 	 The 	 j4J 	\i; !bJ 
in his letter N A3-J7/Q2 dtd.. D sanctjoned 
the payment o Ri 2f2k(tupees 	jkTLe') 

OO (' C4 	
being the commuted va'ikie of 

Rs4 	0 	ot o 	epensj 	of Ps._tj7...5O/. per. '*-i morth ganted to 	 IiC&  
 holder of PPO No, GH 	 i would request you to please 
arrange payment of the azn9upt tis soon as possible. 

Redi,ice penson 	 (Rupees IPLDjt.,J ?k.1ycckcJ 	r-fjoniy pr month consaqucr}t on 
coruta.jrj ity pleasebe 11 t id to Sri/S 	(U1j4 	. 

from the data of receipt of the commuted 
vaTue .9t a or issue of this euthority whichever is earlier. 
A note to th±s effect may please be made on the reverse of Both 
Halves of ti-c4  above No. PP0 ncer,. attestation quoting this letter aâ authority. 	 . 

A separate Bi.11 should be prepared for the payment of 
commuted money quoting the No. and data of this latter as authority. 
and the paid Bill alorgwith the original authority and Form 'C should be.forwded. tQ' this Qffice. 

?ayxnthas to he made throuçh 
5 1 	Receipt of th is 	thrity may please be acknIladged and 
it may be certified that •thc ha ngos have been arrived out in the 
Both Halves of PPO No. GH 
6. 	The .ver payment of pension © Rs. 1 	 ____ per •monh if anyrom th€ date of recc.1pof the bin, value of 3 zporiths after the issue of thJ. authority whichever i earlier may please 
be recovered from the pensioner and credited to Vovt. in the 

• chedujc of uc undo-r*intimatioll to this office. 

'.ccouni.s Otticer(P) 
0/0 DD"(P), Guwahatj-3 

No. 
ID- 

Copy forwjcd or norit.t,on to: 
1.. The 

ir 	Shi, .: 

4c 

( U 	 0 
for Dy.Dircctor of Z-./Cs(P) 
J'.ssam Circlç,ouwahstj....3 



- 	 T 	O} 	OSTS:;IJ)J1. 

v (so-aol 

lb 

(.).NLRAL, J)IUUGARII iEG ON,. 
600 

No, AP/RPi3-72Jo2 I)t¼d ut DiI)Lu,tcIl the till OCL/02 

in purini, 

 

of It 	) D..\i 	. ( j 	;ii i IeI tr no. DCRG h i t. No. 	I2002-03/PN 
520u2-o/D.39 ci j 3-1 UJ 	:u1(jJ flh Poiniii Lft1 Genera], Dibigarh Region, DibL1;wii ih lier -.by oii '.'y :1 !u!j ay"vo Of 1.t9. 2,33, SS8I-( Two I.F&hm Ut idy tEtre thoutand liv i.tUfldfC(j ii iI) . t lit) wijy un bob, the i)CR':j 	paybie to Sri Chi(ut Rn. fleb R "" Dii, 	Id 	d 	iu ret ire on 31-10-2002. 

i ci<; . 	 MH:32o07 Pon 1104 1  AING v•cd. . 

1t 	uUIttu1(1IiI 	Utt H 	1'.- '• 	et'(W1t 	Jiti 	b 	c'tdid tlttutig}t UCR wi.It 
to 	Ci}ii: 	; 	' l::; !ic:iIic,n ojcccu. 

(A R. EAI,) 
Ai.)t•AJCN) 

• 	
'ot l'otticrCet'aJ 

Dibrtitirh Reioii, !)ihrttgarh-786 
On w:- 

1. 	fli Th. Poc 	i1r 	i it w i0 fur ellect ive pclytll ei(. 
For iJ1ionrni iwi 

3 	l)IIA.(P), Ciii . in ,i1 i lot iit1tjgiii tition 
\-4----'Sj- 

 
C. P D b 	P M '  Dii 'li( Ii u fos inionij dl 1011 

For 
I )t l ru i1arh 1 cjj on, 1)i Ii rujiirJi 

11 
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DEPT1.IT OF iST; 
OICE 0F THE POT.MASTER GENERAL, DIBRUGiuIH REGIUN 

DI1?UGARH 

AeLQ  XV 

N0:-AP//3_172/2002 	
Datcd Dihrugarh thc 09-12-2032 

Sanction of the Postmaster General, Dibrugarh Region 
Dibrugarhix is conveyed for Rs.1,42,4'75/_ (Rupees One lakh forty 
two thousand fpur hundrad seventy five) only.  to Sri C.R.Deb E RM RMS '' Dn 5Llchar being the leave ericashment or un-ut -.-sed 
EL for 296 day, who retired onSuperannuation on 31-10-2002(A/N) 

5. 	
0 

(A0 I0SEAL) 
AD(A/C) 

For Postmaster. General,Dibrugrh Regioi 
Dlbruqarh Copy to:- 	 . 

1. The DA(P) Kolkat.a for iriforrratjon. 
The DDA(p) Ghy-with referrnce to his 
.2002/1298 Dte,.2 -iU 2OO2 	

1ettei NoOAdrnfl/1_238/2001.2( ..... . 
Postmaster Silchar for information 

.,4 The SRM R115 '5' Dfl, Slichar for information 0  •50 

The HROMs 'S' Dr Silehar for effecting payment 0  >6 Sri C.R0Deb, Lane No 1/A s  Link Road Silchar-6 0  7. Sgt. Section R0. Dibruarh 0 	S  
Office copy. 

S - 	 S  

L) 
11 AD(A/c) 

For Postmaster Gereral,Djbrarh 
Dibrugarh 0  

Region 



 A 6,P  

I  r)EpAnTMEfrr OF PpST 
(!() rrl{j POSTMAs'rEp. CENE1L, 

- 	DI31WG1ulf I 
8 

NQ- AP/RP/3-1.72/2000 

INIIA 
LIE3RUc;ArH RLGION 

Date- 15-01-03 

ci 

sanction oPosLmaster cenerai.'Dlbrugarh Region 
Dibrugarh v.ide this off1e memo, of even Ejo. dt. 09-12-02 for 
RSe 1 . 42 i475/-(gpees one lakh' forty two thousand four hundrad seventy 
five) only being the leaye encashment for EL of 296 days in/r/o Sri 
C.R.Deb ex-SRM/Silchar i$ hereby Chncelled. 

An aittount of R(i 9 6792/-(Nirty six thousand seven hundrad 
niñty two) only has ben•1 assesed excess drawa) .th/r/o Sri C,R€Deb 
as per reVJ.sed fixation pf pay, and allowance for the period from 04-Q1--93 to 31-10-02. 	 S  

As Such the said amount of R 5 . 9 6.792/-(Njnty six thousand 
seven hundrad ninty two)'.only should be recovered from his actual 
Leave encaihment of Rs.142.475/- as sIown in earlier memo and the balance of. RS. 45 6U3/_(Rpeesforty five thousand six hundrid eighty. 
'three) is only be Payable toSri CR.Deb ex-SRM/Sjlchar. 

(A.sEAL)  
.5' 

For Posaster GeneraL.' Copy to :'- 	 DibrugarhRj.on, Dibrugarh 
1.The Sr. Postmàster 

Silchar 'for• .informatio]  
2.The HRO RNS S 1  Dn. SiJchar for effecting payment. 
3.The SRM 'S Dn Slichar 

 4.The DZ(P)Kolkata 
5. The DD(P) Gauhati  

,6Sri C.R.Deb 9 Lne No l/A,Llrik Road,5ilchar6 
Sectlon.R0 9  Dthrigarh 

(A • B 
1D(I) 	'. 

For POStfl1iStt General 
Dihrugarh Regiofl, Dibrugrh,. 	S 

4 	5 
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Dated at Silchar-788001 
The 17th  October, 2002. 

To 

The Deputy Director of Accounts (Postal) 
Nabagraha Road, Cheiiikuti Hifi side, 
Guwahati. 

Sub: Discrepancy in the amount of pensionery benefit in respect of superannuation 
case of Sri C.R. Deb, Superintendent. RMS. - 

Ref: Your letter No. DCRG/INT No. 48/2002-03fPen-58/2002-03 dated 03-10-02. 

With reference to your Memo No. cited above, I beg to state the following for 
favour of information and necessary action. 

I am drawing pay at stage Rs. 10,250/- with effect from 01-01-02 in the scale of 
Rs. 7500-250-12000 as per pay slip issued under your Memo No. Adnin/1-
237/2001-02/38 dated 07-01-02 on the basis of my pay fixed in PSS Group 'B' 
cadre since the date of my joining to that cadre. 

I 	working in PSS Group 'B' from 04-01-93 and my pay to the PSS Group 'B' 
cadre was fixed by the authority and authorization for drawal of pay has -been 
issued annually by the authority. 

As per my basic pay being drawn, I am entitled to get the following amount of 
pensionery benefit. 

Pension 
Gratuity 
Commutation of payment 

Rs. 5125 +DAper month. 
Rs. 252005/- 
Rs. 241326/- 

But your office has authorized the following amount for payment. 

Pension 
DCRG 
Commutation of payment  

Rs. 4750/- + DA per month. 
Rs. 233558/- 
Rs. 23668/- 

(Contd ... page-2) 



(Page-2) 

I would request you kindly arrange to revise my legitimate claim of pensionery 
benefit early so that I may enjoy the pensionery benefit without mdnitary hardship and 
relief me from mental agony and tension. 

LA 

/ 

Supdt RMS 'S' 	ion, 
Silchar-'788001 

Copy forwarded to: 
The Postmaster General 
Dibrugarh Region, 
Dibrugarh-786001 

for favour of information and necessary action for revising 
the amount of pensionery benefit early. This refers to RO's letter No 
AP/RP/3-172/02 dated 11-10-02. 

2. 	The Chief Postmaster General(Malls) 
Assam Circle, Meghdoot Bhawan, 
GUWAHATI-78 1001. 

for favour of information and necessary action. 

(C. R. Déb) 
Supdt RMS 'S' Division, 

Silchar=78800,1 

To 

General 
Dibrugarh 
Dibrugarh- 	)1 

Sub: 	Prayer for 	.1 Leave on 18-10-2002. 

Sir, 

I have the hon 
10-2002 on account of urgent 

to request you kindly to grant me Casual Leave on. 18-
of bUsiess. 

Yours t1thfully, 



A VIL?( ~KO !~Oj 

Fo, 
The Deputy Director of Accounts (Postal) 
Nabagraha Road, Chenikuti Hill Side, 
Guwahati —781003. 

Sub: - 	
Regularization of superannuation pension case of Shri C.R. Deb, 
Supdt. RMS 'S' Division, Silchar. 

Ref: - 	
KRG/INT No. 48/2002-03/Pen-58/2002-03 dtd. 03-10-2002. 

Sir, 

In continuation of my previous representation dtd 17-10-2002, I beg to 
state that I am going to retire from service from 31-10-2002 afternoon. 

The pension case was not settled as per my due legitimate claim. I was 
allowed to draw the pay as per authorization issued annually since my promotion to PSS 
Gr-B and accordingly I was allowed to draw my pay at stage Rs. 10250/- from 01-01 - 

2002. 1 was appointed as DPM Guwahati HO before my promotion to PSS Gr-B and it 
was certified that had I not been promoted to PSS Gr-B; I would have continued to work 
as DPM in HSG-I post. There was no anomaly in fixatiOn and drawal of pay at any stage. 
The fixation of pay was also duly verified and certified by the Internal check Audit 
Inspection with recorded remark dtd 21-9-99 made in the service book that fixation of 
pay was found correct. 

In view of the fact and circumstances, I request you kindly to issue revise 
sanction memos early. 

Date: - 30-10-2002 

YOur' faithfully 

(C.R.D 
Supef tendent 

RMS '5' Division 
Silchar —788001. 

Copy forwarded to: - 

The Postmaster General, Dibrugarh Region, Dibrugarh - 786001 for favour of 
information and necessary action for revising the amount of pensionery benefit early. 
This refers to RO's letter No. AP/RP/3-1 72/02 dtd. 11-10-2002. 

The Chief Postmaster General, Assam Circle, Meghdoot Bhawan, GUW 	TI - 

78 1001 for favour of information and necessary action. 

Superinent 
RMS 'S Division 
Silchar — 788001. 
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• From:- 	 To, 
:Shri C.R. Deb, 	 Shri M.K. Banerjee,. • 	•• (Ex-SRM "S" Division) 	S 	Chief Postmaster General, 
Lane No. IA Link Road, 	 Assam Circle, Guwhatj-781001 

• 	Silchar-788006 

• 	 (Through SRM "S" Division Silchar) 

Sub:- Non regularization of superannuation Pension case of Shri C.R. Deb, Ex-SRM 
• 0 

	 Silchar. 

Respected Sir, 

- With due respect and humble submission I beg to state that my 'supernnuation 
pen$ion and all other pensionery benefit has not been settled as per my legitimate claim.' 

I was retired from Service on my superannuation from the post ;of 'SRM "S" 
Divliion w.e.f 31-10-2002 (Afternoon). I was allowed to draw pay at the sage of Rs. 
10250/- w.e.f 1-1-02 in the scale of Rs. 7500/-250-12000/- I am entitled to 4draw my 
pension and the pensionery benefit as follows. But the same was not sanctioned and paid 
to me. I have submitted representations to PMG Dibrugarh on 17-10-2002, 30-10-02 and 
23712-02 endorsing copy to your office and also to DDA(P) Guwahati but no action was 
taken to regularize my pension etc. as yet. The amounts sanctibned nd paid is also 
mentioned against each item. •• 

Item 	. Due amount to be Amount sanctioned and Less Drawa1 
sanctioned paid amount, 
2 	 '3 4 

Pen.on Rs. 5125 plus DR Rs. 4750 Plus DR R. 	375 plus DR 
PM  P.M 

DCRG 'Rs.257070/- Rs.233558/- Rs. 23512/-  
Commutation Rs. 24 1326/- Rs. 223668/- Rs. 17658/- 
of pension  
Leave Rs. 153722/- Rs.45683 Rs.108039/- 
encshment  

0 

CGIS Not yet sanctioned 
0 
and paid 

( 
Rs. 96,792/- was 

•0 recovered as ekcess 
drawaof*) 

In the connection, I 'beg to mentiOn here that I was 
promoted to PSS Gr. "B" w.e.f 4-1-93 and prior to my promotion I was appointed to work 
as Dy. Postmaster, Guwahati GPO in HSG-I Post in'the scale of Rs. 2000-60-2300 EB 75- 

XA 



d / 	3200/-. The pay of the Post Rs. 2450/- was paid to me. It was also certified under .r CO/Guwahaii memo No. Stafthl 1-14/89 dated 2 1-5-93 that I would have continued to work 
as DPM/Guwahàti had I not been prolm)ted to PSS Or. "B" Post. According to the position, 
my pay in PSS Or. "B" Post was fixed taking into account the pay of DPM /GH During the 
course of last 10 years of my incumbency as PSS Or. "B" Officer. Pay slip was issued year 
after year by the authorities correctly and lastly it was issued by the DDA(P) G.uwahati 
allowingme to draw pay @ Rs. 10250/- w.e.f 1-1-02. 

8ut, unfortunately, while pension case was sertled by the authoritiesThe pa benefl 
of DPM Post as mentioned above was not taking into account arbitrarily. As a result, I have 
been deprived of getting my legitimate claim. 

I would therefore, earnestly pray to your good self to be so kind enough to kindly 
Concider my case and allow me to draw my pension and the pensionery benefit as per my 
legitimate claim. 

• 	•.. 	 With kind regards, 

Yos faihfuUy9 

1 i Y 	 (CHITTA RA4JAN. DEB) 

Cnnv tn- 
• 	Shri A.N.D. Kachari, Postmaster General, Dibrugarh Region, Dibrugarh for 

favour of information and early actioa This, iii continuation of my earlier 
representation dated 17-10-02, 30-10-02 and 23-12-02. 

2. 	Shri A.C. Biswas, Dy. Director of Accounts (Postal) Nabagarh Path, 
Chennikuthi Hill side, Guwahati-3( 781003) for favour of information and early 
action to regularize my,  pension case. This is in continuation of my earlier 
representation dated 17-10-02, 30-10-02 and 23-12-03. 

kTTA RAN AN 'E) 
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From:- 

Shri C.R. Deb, 
Ex- SRM "S" Dn"Silchar 
Lane No. 1A Link Road 
Silchar-788006 

To, 

The Director General, 
(SPB-II) 

Department of Posts, 
Dak Bhawan, New Dethi 

110001 

Sub:- Non settlement of superannuation pension case of Shri C.R. Deb, Ex-SRM "S" 
Division, Silchar as per legitimate claim. 

Ref:- Dte's No. 4-52/2002 SPB-II datedl 8-2-2003 alt CPMG/Guwahati. 

Sir, 
With due respect and humble submission I beg to state the following flicts for 

favour of kind and sympathetic consideration and thvourable orders. 
I have retired on superannuation from the post of SRM Silchar on 31-10-

2002.(AIN) 

I worked in PSS Group 'B' Cadre from January, 93 having approved in PSS 
Group 'B' Cadre vide Dte's memo No. 9/52/92-SPO dated 2-11-92. 

Prior to my promotion to PSS Gr. 'B', while I was working as ASPOs (Cell) 0/0 
the CPMG Guwahati in the scale of Rs. 1640 —6- -2600 EB 75-2900/- I was promoted to 
work as Deputy Postmaster Guwahati G.P.O. (HSG —I) in the scale of Rs. 2000-60-2300 
EB 75 - 3 200/-. I was allowed to draw pay Rs. 245 0/- in the post of DPM Guwahati. It 
was also certified under CPMG /Guwãhati memo No. StalIYl 1-14/89 dated 2 1-5-93 that I 
would have continued to work as DPM (HSG-I) had I not been promoted to PSS Or. 'B' 
(copy enclosed) 

On my promotion to PSS Or. 'B' my pay was fixed at stage of Rs. 2600/- with 
effect from 4-1-93 in the scale of Rs. 2000-60-2300-75-3200-100-3500/- (pre-revised 
scale) vide PMG/Shillong memo No. BGT/AAO/1-1/CO/Pay slip dated 4-6-93 (copy 
enclosed) and subsequently pay was fixed at stage Rs.8750 in the scale of Rs. 7500-250-
12000/- with effect from 1-1-96 under the guiding principle 0f5th  C.P.C. 

According to the pay fixation, I was allowed to draw pay on the strength of annual 
authorization issued by the authority for last 10 (ten) years. The last Pay Slip was issued 
by the DDA (P) Guwahati, allowing me to draw pay at stage Rs. 10250/h with effect from 
1-1-02 vide Pay Slip authorization No. Admn/1-237/01-02/38 dated 7-1-02 (copy 
enclosed) 

The pay fixation made has also been approved by the Internal Check Organization 
of DA(P) Kolkata. 

VIC, 



I am entitled to get my pension and other pensionery benefit based on last pay 
drawn i.e. Rs. 10250/-. But unfortunately, the DDA(P) Guwahati did not allow me to get 
my pension and other benefits as per my legitimate claim, instead the,DDA(P) Guwahati 
hascalculatëd the pension etc. on their calculated pay Rs. 9500/-. They had not taken the 
benefit of pay of HSG-I as mentioned afore-said. They have also recovered the excess 
drawal of pay from 4-1-93 to 31-10-02 to the tune of about R. 1 lakh fiorn my leave 
encashment benefit. 

As a result I have been deprived of getting my legitimate claim and forcefully I 
have been deprived of about Rs. 2 lakh, besides, the reduce amount of pension per month. 

In view of the above fuicts and circumstances, I beg to request your honour most 
fervently to kindly allow me to get the pension and pensionery benefit on my last pay 
drawn Rs. 10,250/- and also kindly pass necessary orders to refund the amount recovered 
from my leave encashment benefit. 

For this act of your kindness, I shall remain ever grateful to you. 

Your' aitbfully, 

Dated Sllchar 
Thel 8-03-2003 
	

C. 

P, 



bth,t- 

DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL:ASSAM CIRCLE: 

GUWAHATI-781001 

.I 	(- 4. 	I i •. Ir.r 	 ... 	, 	.. ... L.. 4.L..., 	C.  LioLeu 01 L,UaiIi uie 	.i..u.... 

To 

The DDA(P) 

• 	 GuafIaU —3 

Sub :- 	HSG-I - Case of Sri C.R,Deb, retired PS (5r-B Officer. 

Ref :- 	DDA(P) ,Guwahati No.PN-58/2002-03/175 dtd. 29.8.0 2 . 

pursuance of Directrate's letter No,4-52/2002-SPB-II datd 
18.2.03, I am directed to inform you that such proposals for rctropcctivc ' 
reçjularization of adhoc arrangernen.s in HSG-I cannot be agreed to and tle 
pension case of the officer be finalised accordingly. 

(S.SHYAM) 
• 	 A.P.M.G.(Staff) 

• 1; 	 For Chief Postmaster General, 
Assarn Orde, Guwahat:-781001 

Copy to:- • 

—ri C.R.Deb,Ex.SRM, Silchar, Lane No. 1A Link Road, Sitchar-
788006 for information. This refers to his representation dtd.7.2.03. 

For Chier  
sam CiFd Guwahati-781001. 
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DEPRTMENT OF POSTS, INDIA 
OFFICE OF THE DY • DIRECTOR OF ACCOUNTS , (PosTL) 

GUWAHATI-781 003, 

No.:- GPF/2-37/GHY/2000-01. 	Dated at Guwahati, the 
1-4-03. 

7 To, 

Sri C.R. Deb 
(Ex--SRv, S. Division) 
Lane No.-1A 
Link Road 
Slichar — 788 006. 

Sub. : — 	Payment of interest to GPF amount accumulated in i/c 
No.- C/60380 held by Shri C.R. Deb. 

Ref.:- 	Your letter dtd. 7-2-03. 

Sir, 
It is for your kind information that in 	case 

Interest for Nov'02 is not admissible as counting of interest is 
to be counted after excluding the immediate succeeding rnontof 

retirement as per C&AG's decision No.2 below GPF Rule It and 
G.O.I. decision No.2 below GPF Rule 35. You retired on 31-10-02 
and your GPF final payment case has been settled on 22-11-02 
allowing interest up to Oct 

Yours faithfully. 

(P.i. Roy.) 
7ccountsOfficer (GPF) 

0/c the Dy. Director of Accounts (P) 
Guwahati.-3. 

o...OISOOS•O 
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DEPARTNT CF POSTS : INDIA 
OrFICIE OF THE CrIIEF POSTMASTER GENERAL :: ASSAM, CIRCLE, 

MEGHDO.OT 31iAAN : GUWAHATI-71 001. 

To, 

The Chief Postrnstr General (gt) 
N.T. Circle, Shillonci-793 001. --------------------------- 

No0 Staff/11-14/89 	Datad at Cuwahnti,tho 21-05-93. 

Sub:- 	Promotion of Shri C.R. Deb to tlio cadre of 
}SG-I (Dy P.M., Guwahati H.O.) 

Ref:- 	Your No. 39t/lvo/1_1/Go,/pay31j) dtd.14-5-93, 

With reference to your letter cited above, I 
am directcd to inform you 'that Shri C.R. Deb then 1SP0S 
(Cell) c.o./ Guwahati was promoted to the cdre of HSG-I 
(IPOs lino) on iidhoc basis and posted as DPfl(I) Guwahati 

11.0. vide thia office memo of even NO. dated 1-12-92.. 

But he would have continued had he not been promotted to 
PS Group "13" 

40- 

( P. NAT!I ) 
isstt.Postrnstr (?cnoral (5t)ff) 
For Chief Postmaster General, 
Assarn Circle, Guwahati-781 001. 

Copy to Sri C.R. Dab, Supdt., Postal StoretEcpot, Silcbar 
for inforrratiori. 

For Chief Potmstcr dchcraj, 
Assam Circl,Cu.h-ti-7010O1. 
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Annexure-XX 
Department of Posts 

OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE, 
SHILLONG 

To 
The Chief Postmaster Geneal 
Assam Circle, Guwahati781001 

(Attention 	Shri A.N.D. Kachari, DPS HQ) 

No. Staff/7-83/92 	Dated at Shillong the 3rd April 2000 

Sub 	Notional promotion of Shri H. Ahmed, AD(W), 0/0 

the Chie PMG, Assam Circle, Guwahati. 

I am directed to send a copy of Dte's letter No. 8/24-
vig dated 27.3.2000 & No, 9-57/97-SPG dated 29,3.2000 
regarding above subjbt and intimate that A review DPC has 
been held on 03.04.2000 and in pursuance with the 
recommendation of Review DPC, the competent Authority has 
approved the notional promotion of Shri H..Ahmed to the HSG-'-I 
cadre .e,f.. 17.1.8 i.e.. from the date of promotion of his 
junior official too that cadre.. Necessary action may kindly 
be taken for implementation of the promotion and 
consequential benefit if any. 

I am also directed to request to cause to send a report 
to Dte, intimating the implementtiof1 of notional promotion 
,r. to their letter u/r endorsing a copy to the office for 

records.. 

Enclo 	As above. 

Sd/ -  Illegible 
(Niranjan Das) 

Asstt. Director (Staff) 
0/0 the Chief Pdstmaster General 

N.ECircle, Shillong-793001 
Copy to 
1. 	Smt,- Aruna Jam, Director (Stafflfor information and 

necessary action ..r. to Dts letter No. 9-57/97-SPG 
dtd. 29.3,2000.. 

Asstt. Director (Staff) 
For Chief Postmaster General 

N,E..Circle, Shiliong-793001 

67  
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IN THE C2flRAL A2,1 11,1132PATIVS TP.V.UNAL 

GflHWl BiTCH ;:s GMEATIO 

O .A • NO. 175 OP 2003 

hr1 C.. Deb 

a •• •u a a 

vs 

Union of India & Ore. 

,••,.• Regeandents. 

ritten Statement Submitted by 

the respondents 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

written statenent. 

(!! HI!!L OP ,  TLE CASH , ) 

Shri C.i. ib ( applicant)entered In, the 

Depa.rtent of posts on 5.3.1963 as Postal Clerk. He 

promoted to the cadre of Inspector of Post Offices in 1973 

on passIng the Departmental eimination. Thereafter he was 

prootod to Astt. 14pdt. of Post Offices cadreon usual 

course on the seniority cum fitness. iile working as the 

C on.td.. ... 

H 
-N' 



ASPOs (Cell) in the 0/0 the (niet Postmaster General, Aaea 

Circle, Guwahati, be was ordered to perform as the Deputy 

Poetnaster-X Guvabati GPO on purely adhoc promotion vide No* 

gtaff/11-14/89 dated 1.12.92 ( 	ri) . Accordingly 

Shri Deb joined as ]WM I on 4.12.92 • in the meantime 

C.R. Deb vas promoted to Postal bervice  Group-'B' Cadre 

Officer vide the Postal Direct orate No • 9/52/92 SPG dated 

2.11,92 ( Am. eire-g) and alloted to N.. Circle, Head 

iarter Shillong. Shri Deb worked as the IIPM-i (HSG"I) 

Guwahati GPO up to 22.12.92 and on being releid, be joined 

in the promotional post of the Supdt., PSD, Silchar on 

4.1.1993 in pursuance of the orders dated 22.12.92 and 

23.12.92 ( e -  I4 ). 

On joining as the Supdt., PSI), Silobar the 

pay of the applicant was fixed with reference to the pay 

of HSG-I post which he was holding on adhoc appointment 

prior to his joining in the said promotional post • The 

applicant reited on 31.10.2003 on attaining the normal 

superanuation age. 

*ile vrifying the service book of the 

officer ( applicant ) in order to calculate the pension 

etc. the Postal Account Office ( Respondent No.5 ) noticed 

that the appointment of the applicant to the cadre of 

HSG"l post of ]t4-i, Guwahati GPO vide order No. Staff! 

11 14/89 dated 1 .12.92 ( Annexure -I) was not confirmed! 

regulai'ieed 0bequently. The fixation of his pay on 

ContdO40* 00 00  
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is3.. 
1 

pronotion to P88 Group' grade with reference to the pay 

d.rawri in R8& -'I was irregular • In fact, the pay of the appli-

cant in P83 Group-'B' cadre should have been fixed with 

reference to the pay in Asstt • Supdt • of Post Offices cadre 

ich be held aubztant.i'vely prior to his proot ion to P33 

roup -'B' in terns of fundasental Rule "22(1 Xa Xl) ( An 

extract of the PR is enclosed as nexur). 

In view of the above noted, ano*aly, the pay 

of the applicant was refixed retropectively with effect 

from the date of pronotien in P88 Group-'B' i.e. 4.1.93 with 

reference to the pay in his substantive pest of Asstt • Supdt* 

and the pension due was calculated accordingly vide aeno 

j
j~ dated 30.8.02 ( Wexurejj . In consequence of refixation 

of the pay as above, an a*ount of Bs.96 9 792/' was found 

over paid to the applicant. As the over paynent was irregular 

and inadaissible, the said aaount was ordered to be recovered 

from the leave encanent due to the applicant vide order 

No • AP/RP/3-172/2000 dated 15.1.03 ( AAMRSxure "7). 

he ease of the applicant with regard to 

regularisation of the adhoà appointaent in HSG"i ]Wt4"I post 

was referred to the Postal. Directorate for necessary order. 

e Direetorate vid.e Its letter No • 4 -52/2002SPB 11 dated 

26.2.03 C &nnoxa 	did not agree to the proposal for 

regularisatien of the Adhoc Projiotion of the applicant in 

DPMI(HSG -'I ) post retrospectively as it is aga last the policy 

of the Departaeflt. 

Contd. S.... .4/- 
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Being agrievei, Skri C.R. Ib has fuel the 

present O.b, seeking lireotius of the Hea'ble CAT to grant 

kin regular pronstisn in ITM (H3( '1) post and to fix lie pay 

in ks pronoted post of P.S. Group-s with reference to the 

pay scale in HS("! post and pay kin the pension and other 

terninal benefits on the basis of the pay drawn last on 

superannuation ineluling the consequential arrear and as 
a 

well as sought for refund of the anaunt recovered from kin. 

PAR .ISJ COI4MIiTS $ - 

1 • 	 That with regard to the statenent made in 

para-'l, of the application the reepenbeits beg to state that 

prier is retirenent of the applicant on 31 .10.02 ike verifi 

cation of the Service Beok of the applicant by the Postal - 

Aoc•uiit Office ( Re8pendeat No.5 ) revealed that his pay was 

wrongly fixed at the time of his pronotion to P.S. Group 

A' 
	993. The applicant wor1d as the IIPM-LGuwakati 

HO on aihoc pronotion_inHSG_dre for the period from 4.12.92 

to 22912.92 prior to pronoun in P.S. Group 'B' Cadre. His 

pay was fixed with reference to the pay in HSG-I grade which 

he draw while holding the post of 1PN, Guwabati GPO on adhoc 

pionotien. As per PR 22(1 Xa Xl) the fixation., of the applicant', 

pay In PS Group-'B' akeull have been fixed with reference to 

the pay of the SSPOS Cadre (1640-2900) pre-Tevised which be 

hell substantively prior to his regular prenotion to P.S. 

Group-'B' Cadre, but the pay was wrongly fixed with reference 

to the pay of I1S(-I Cadre ( 2000 -3000 pre-Tevised ) belonging 

to DP?41 post which be hell on adboc appeininent prior to his 

Conti...... 
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regulaproaoti•n to P.S. Group-'B' Oadre. As a result if 

which there vas over payment to the applicant to the tune of 

of Be* 969795/- . The pay of the applicant was refized as per 

rule restrsapeciively we .1. 4.1 .93 and the pension and ether 

terminal benefits were calculated acco±tlngly and cenzaunicated 

ti the sanctioning authority vide, Na. PN-'58/2002-03/172 .dat.d 

30.8.02 by the PAO (Bespondent No.5). Accordingly the pension 

etco was sanctioned and paid to the applicant. 

2. 	 Pat 4th regard to paras 2 to 4.1, of the 

: aPPliCatiSn the respandenta beg to offer no comnents. 

.3. 	 That with regard to the statement made in 

para 4.2, of the application the respondents beg to state that 

the application are admitted to the extent supperted by records. 

The rest which are not based su. records are denied. 

4 • 	 That with regard to the statement made in 

Para 4.3, if the applicatian the respondents beg to state 

that the applicant vkile working as the Aastt • 3upit, if ZMktw 

posts Offices is  the scale of Be* 1640 -2900/ -  (pre-navised ) 

'on regular promotion was appointed as 0214-1, Guwakati GPO 

(BS-Caire ) in the scale of Ba. 20003200/I (prereviaed ) 

On purely adhoc prenotion vide Non, Ni. Staf/11'14/89 dated, 

1.12.92. The applicant j.iied in the HSG-I post on 4912992 

and wer]d up to 22912.92. 

Cepy of None dated 102.92 is annexed herewith 

H 	 and mard as AneireI. 

5 	 TkSt with regard to the statement made in 

para 4 ,4 of the ppplioation the respondents beg to state that 

vkile working as the WNI (HSG"I') the applicant was regularly 



promoted as P.S. Group'B' Officer vide Postal Directorate 

No. 9/52/92-Si'G dated 2.11 .92 • No joined in the promoted 

poet as the Supdt. POD, Silcar on 4.1 .93 after being relieved 

fron the Post of RS'1 vide orders No. Staff/i -330/88 dated 

22.12.92 and No. B/2/7/Officer/CR-III dated 23.12.92. 

Copy of i order dated 2.11 .92 is annexed 

herewith and marked as 	ur-2. 

Copy of order dated 22.12.92 is annexed 

herewith and marked as Annexure. 

Copy of order dated 23.12.92 is annexed 

herewith and marked as 	e34re-4. 

iha appointnerrt of the applicant in HSG'i post prior to his 

promotion to PS Group was purely adhoc and on local arran 

genent • The applicant was not e1ljible for regular promot ion 

in the HSG-I post as per criteria laid doi for promot ion. 

Moreover another, official senior to the applicant In the sane 

line of promotion was also not promoted due to nofuLfitnt 

of the eligibility criteria • As suck, giving regular pronot ion 

to the applicant in HSGI post was not possible at the given 

period. The applicant was promoted to PS Grpup-B regularly 

before tkm he could be promoted to HS -1 post r.gularly 

6. 	 That with regard to the statevient made in 

para 4 .5, of the application the respondent beg to state 

that this para are admitted as the same are the facts on 

records. 

Contd .. 0 0 
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That with regard to the statiewt inde In 

4#6o of the application the responents beg tO state that 

411 

to 

last pay etiflcate is&ed on relieve of the applicant 

im the pc st of MX (HWx ) vd s based on the pay drai in 

I post which the appLicant held in adhocppInten1 pr.ior 

his relie. The pay of the applicant on joining in tbe 

toted P.S. Group-"13' post ould have been fixed with 

ernce to hi pay In the post of UPOS ihich he held reu-

ly/substanti%iy prior to his'promotion to PS Goip''. 

not done erroneously instead, the pay of the applicant 

fixed on the basis of the L:at Pay certificate at the 

ge os.2,600 (prere,ised)of 1GX Cadre Instead of 

245 0/:(prerevjsed )of A$OS Cadre In terrs of IR22(i ) 

(1). 
Copy of FR 22 Is annexed herewith and narkod 

as ,. 

hat with regard to the staiementa de in 

44, of the OPlication the repondentbg to state that 

wrOng fication of the applicant as stated above had a 

sequent effect on revision of the pay at the oorrethponding 

Tecolamended by the 5th Central Pay Co3niai.ssion we ,Z 
II 
i.1i96. His pay in revised scale should have been fixed: at 

13 1  8000/ Instead of Rs. 8750/. This cu1LL1atve error in 
kJ. 

)"a tion occurred due to wrong fizgtion. of the pay in P4. 

L o 
I  
I tp-'B l  with reference to.the pay in USG-I as discussed in 

prepara's. 

9. I 	Tbt with regard to the staternert iide in 

1 1aa 4.8 o1 the pp1i.eation the respontient DCL. to state 

th this paragraph i acmittcd as the saie is the matter 

Contd.....' 
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f records. It is hover added that the applicant had been 

drawl*g J the pay more than what he was entitled to due to 

wrong fition Of his pay on his prorotion to PS Group 

w.e.f. 4.10930 

10. 	 That with regard to the atate*ent rade in 

para 4.9, of the application the respondent ixf Idm beg to 

state that this para is adnitted as the sare is the ratter 

of records. However, it is added that the applicant vas 

drawing the pay of Ra • 10,250/ w .0 • . 1-1 .02 which he mas 

not entitled to due to the reasor a discussed above. 

11 • 	That with regard to the statenent rade in 

para 4.10, of the application the respondent beg to state 

that it is not true that the applicant was entitled to the 

pay of Rs. 10,250/at the time of his retirement on 31.10.02. 

Ahile exankining And verifying the Service Book of the appli-

cant In connection with the preparation and calculation of 

pension e to • the Pc eta 1 A cc Gun t Office detected the ir regu 

larity and refixed I the pay at Ra. 9500/ Instead of 

Ra. 10,250/ - already fixed and dram w.e.f. 1.1.02 and the 

con eeque,t over payn.ent was reported to the authority vide 

No • P 5o/2OO2'<)3/1 72 dated 30.8.02 • The fact that the 
p 

audit inspection and verification, at earlier dates did not 

detect and point out the irregularity can not beaenuIne 

ground to condone the error and allov the applicant to have 

the undue benefit causing undue loss to the_Govt. exchequer 

amounting to IRs. 96,792/-. 

C onid...... 
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Copy of report dated 30.8.02 is annexed 

herewith and marked as 

That with regard to the statement made in 

para 4.11, of the application the respondents beg to state 

that the Postal. Account Office rightly exercised their role 

and pointed out the irregularity to the authority for needful 

action,. Accordingly, the competent authority sanctioned the 

pension and other terminal benefits on the basis of the pay 

actually due to the applicant. there was no any arbitrary 

on the part of the Postal Accounts Office or the pension 

sanctioning authority while calculating and determining the 

pay and pension of the applicant as per fules. 

That with regard to the statement made in 

para 4.12, of the application the respondents beg to state 

that on the basis of the calculation of the pension, DCRG 

etc* and authority issued by the Director of Accounts (Postal), 

the competent authority sanctioned the pension etc., to the 

applicant. The over payment of Re. 96,692/- was ordered 

to be recovered from the payment due on leave encaahment vide 

order dated 15.1.03 ( An eure-'7) • The respondents acted - 

in strict adherence to financial rules and there was no question 

of giving the applicant an opportunity to represent against 

the valid step. 

Copy of order dated 15.1.03 is annexed 

herewith and jiarked asxure -7. 

Ccntcl...... 



	

14 • 	 That with regard to the statement made in 

para 4.139 of the application the respondents beg to state 

that the applicant's case for regulaisation In HSGI Cadre 

s considered at highest lel of the Department. It was 

considered to be not justified to allow the applicant to be  

promoted to the H-X Cadre retrospectively In terms of the 

policy guidelines. The applicant was informed accordingly 

vide communication dated 26.02,03. It is not the fact that tk 

the applIcant became eligible for regular promotion in the 

Irag H'I Cadre at the relevant period. There were other 

officials senior to the applicant in the came line of promotion, 

who were not promoted to RSI Cadre due to non fulfi1ment of 

eligibility criteria. As such #  the promotion of the applicant 

in the HI post regularly by supersession of his seniors did 

not arise and also it would have been against the rules. In 

• this circumstances, the request of the applicant for gl&lng 

bin regular promotion In ESG-I post retrospectively w.e.f. 

4.12.92_is not justified. 8ince the applicant drew more pay 

and emoluments due to error in fixation of his pay in P.S. 

Group'B' officer cadre, the consequential over payment of 

Re. 969792, has been ordered to be recowred from the applicant 

to recoup the undue lose to the Govt. exchequer. 

• 	 Copy of conuunication dated 26.2.03 is annexed 

herewith and marked, as MmnexrA. 

	

15. 	 That with regard to the statement made in 

para 4.14 of the application the respondents beg to state 

that the payment in ró spect of the contribut ion 4 to the 

0ertral Govt • employees Group Insurance Sebene due to the 

Contd •. 



applicant was initiated on retir.ient of the applica*t. As 

the adiissibilityof the amount and sanction is required to 

be pre ecked and autborised by the Postal Account Office, 

Kolta, some reasonable time is r.quird to settle suck 

C&S* • The claim of the applicant for aditio*a I interest 

for 8(eigkt )aontbs is not covered by rules in the scheme 

There is no provision of post-termination interest in the 

scheme, 

As regards the calculation of interest for 

the GP accrued to the applicant, the averment of the appli- 

/ Cant to the faot that bentitled to Interest up to 

i NeyeLber,2002 has no merit. The applicant retired On 

 I 31 .10,2002 • As per CAG's decision No.2 belew GPP Rule fl 

and Govt. of India 'a decision No.2 b1ow GPP Bul*s, 349 the 
..... 

interest on the GPP is calculated up to the else, of the 

mcmii of retiremen..t. The GP of the applicant was settled 

cm 22.11 .02 allowing the interest up to 31 .10.02 a co ordingly. 

An xtraot of CAG's decision Is anntx*d 

herewith and marked as Anne xure j. 

An xtract of (iOI decision is annexed 

herewith and marked as Amnexurs -1 9, 

• 	 That with regard to the statement made in 

prae 4.15 & 4.16 9  of the application the respondents beg 

to state 	t- re -iterate the statement s/facts as already 

stated in the pre paras 1 & 4.2' 

17. 	 Thai with regard to the statement made in 

ipara 4.7, of the application the respondents bog to state 
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that the referer, ce made in. the para 4.17 of the application 

about granting riotioal prooiion of Shri H • Ahmed to HSG-I 

cadre is a separate issue and not similar to the present case 

of the applicant. 	Shri Lbzied  was given the notioflal promotion 

an being reoommented by tie) 1eview NO was called for. 

That with regard to the statement made In 

para 4.18, of the application the respondents beg to state 

that the applicant has no cause to file the present case 

before the Hon'ble Tribunal as because the points raised 

in the application is not not bonafide. 

That with regard to the statement made in 

paras 5.1 to 5.13, of the application the respondents beg 
M%I1..., 	 4.. 

to state that for the reasons and grourideare not maintaln 

able and hence liable to be rejected. 

That with regard to the øtatement made in 

paras 6 & 7, of the application the respondents beg to 

offer no comnents. 

21 • 	 That with regard to the statement made in 

.paras 8 & 9 of the application the respondents beg to state 

that for the reasons and grounds stated above, the applicant 

im not entitled to any relief or Interim relief sought for 

and hence tie Hon'ble Tribunal after hearing the parites and 

perusal of the re cord may kindly dismiss the a:pp 1. icat ion. 

Verification.........'. 
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I, B •Radk ikgL cha kravarty, A J .1! .G• • (Vig), 

Of ice of the Chief ?ostiiaater General, Assm Circle, 

Guakati being authoriied do hereby solernLy affirx and 

decl&re that the state ments made in this blritttn statuiertt 

are trae to *y 1owledge and infor mation and I have not 

suppre seed any rnaterial fact 

And I sign this verifieat ion on this 	th 

day of hbraaryp 2004. 

C~ . P-r~- 
! 

Poctmastar Gcneral (Vig.) 

O/o the Ch1f Pctrna$tsr GerraI 

issam Circle, .Guwahti78100 
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BEP/dimEIT OF POSTS 
OFFICE OF T;'E CHIEF POS1lAS'i 	G'&RAL:S:3AJ1 CIRCLE :GUAATI 1 . 

No, Staff/11-14139 	 dated at Guwahati 	.12.92. 

The following orders of adhoc arranencnt are issued 
to have inodiate effect in the interest of public service, 

3.L'1 C.Ii.Dob, IW110(Cel1), 0/0 CPI,Quwahatj has been 
))rOrjotod toriporarily as JISG—I and posted a(ainst the post of DPI'1 
lying vncant in Guwahatj GPO. Shri Deb nay be relieved on office 
arrangei,ont. 

U&ival char4c report may 'be oxchaned rid sent to all 
C oncerned, 

(i IAWP1II;mw) 
Director of Postal Servjcc 
Assaxn Circle, Guwahatl—1 

Copy to:- 

1. Sri.0 ii Deb, ASPOU(Cell)j? CO 
2• SSPOs, Guwahati. 
3. Sr. PM, Guwahatj 
4, AAO(B(,,t), CO 	 - 

AD A/cu, CO 
Office Supdt// SS , CO, /RO 
All Group Officers, CO/RO 

(i' 1ATh) 
API.( STAFF) 

0/0 CI'FX iGUWAJIATI—l. 



JI. 
the CAj. / 

o. 9/52/92-SPG 	 4 uOi I9i 
11S 	 C1"rfl'nQ1t of' India 

Ij' 	 •.'',. 3up 	rnnt of 11OLI 	.,., 	: • ••..• 

Ya 0 h3won 

Dulhi-11UU1, 

... 	 . 	Datod 	2-11-'2 

uh,J .ic,t. ! t 'PQqrnot;irns.and postings to Postal 5LIpdt./Post;nstera 
:V 	Group. 	Li ': 	 •. .. 

Tht.i Diructor Gonui'ai (posts) is plaasd to appoint 
hid rciLltiutnq orI'iciuhj to oIf'iciate in Pasta! Supri:ntondQnt/ 
'iil:naLj GrtTJI.Jp •$3 	with iiiinieJiatu 	t3 1ect and until f'urther 

U LiJUi''3 • 	. 	 - 

2, 	., Thu o.ri'icals on promotion to Postal Suporintendent/ 
I 1u11,mistar Group E L]' ace posted to the Circle mentioned against 
I3i(:f 	•: 	 . . 

N1E Of THE OFF1CC 	 CIRCLE 	CU?CLE T3 
S/5H11 . 	. . .• 	 WHZRC 	WHICH • 	 WJRKING 	PO3TEO 

p .  
1. 	J. 11 ..Jain 	 RaJ. 	Olhi 

2 1 	1CM lcnkaran' 	 . 	Kra1a 	Kerala 

, 	Urn Prukesfi 	 Ra j 	001(11 

(, 	P.hJ. Ohajkri 	 Kerala 	Kera1 

5 0 	Pratap 3iigh ' 	 1<11< 	- 	1<11< 

U. 	K. JdflL1Ldlft1flfl 	 1<11< 	KTI< 

P.C. 	liwari 1 	 tiP 	 uP 

U. 	M.N. 0 	 Oris3a 	W6 

9.. PatitpaUan Gouainy 	 Orissa 	LJO 

it), 	G.S, Tha,kur 	 lIP 	 (1P 

/11. 	/l.K..Ojswas. 1.-. 	 Rssdm 	,ssam 

12. 	R.S, Oubey 	 I1P 	fiP 

.N.'...Ohuttacharloo 	 (tssarn 	 . 

11CC.S.HdcJy 	• 

l. 	P.1<. Màjjj •. 	• 	. 	• 	RPS 	IJOR 
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K.P. 	Roychoudhiry LID 

S. 	!janthano:ri TN jJN 

H. 	Jj'risnan TN TN 

TN TN 

P.N. 	5incjh ijihar Oihar 

ri.uunkut;a 	Ruddy 

U. 	5adi1vn TN TN 

23. H.K. 	GupLo JfK J&K 

• C. 	N3rui iffihian TN TN 

].5 • 	Ga ngal. Uaj 03111i 

2 	• P. [3. 	Ku 1k a L' n.j [Ia h f'la h 

U.1. 	KaLiyar Ui Post1 	SLuI'i' 	Lcillojo, 
Ctiibjd. 

23. P. 	Up1iaIi AP AP 

P. 	Ot3VaC3j3fl TN TN 

3(J. J.K.S. 	Edçjar 	Lioalay T11 TiJ 

31 • J.K. 	ThiruvinçjcJtIiin TN TN 

32 • A • L. 	Cup La Ha r liar 

33. A.C. 	3oso TN TN 

H. 	Suba AdO tP Ap 

H.S. 	SaiLry AP 

N.D. 	JCJJ[Ii. Guj PIG 	Uadod:ir€j 

O.K. 	Rao AP AP 

1.5. • Fook TN TN 

s. 	Vongappa AP PP 

i{J. K. 	Pd. 	Veisuti Oihar PlC Oarbhdnga 

.1I•• 	- 
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P. 19.R. Kurup 	 Kurala 	KrB1a 

.1 2 • 	• 

 

	

RajaLi 1. ii 	 TN 	 TN 

	

kIuirjiiiiiJu 	 TN • 	 \TN 

fJ.L. Cupt;a 	 UP 	 UP 

Th • 	 Suhrarninjan 	 TN 	 IN 

P.I. Khan 	 NE3R 

Vi. 	1'1jhj. H'iiair 	 . 	 AP 	 AP 

8nwrj L3J. Saini 	 Raj 	O1hi 

P. tJonknturatpjm 	 P,P 	 •PP 

T.V •  ChLipithi 	 At 

P.O. John 	 A p 

52. 	K.P. ./oivan 	 Kora1 

' .13. •  C. 5I)o1 , m3 	 UP 	 UP 

S.P. fruI3I1pafl(J3 	 11h 	 Mah 

	

5. 	C. Kannappan 	 Ti'J 	 TN 

	

56, 	Abdul Alam 	 . 	 AP 	 AP 

	

.57. 	C. f1urahaii 	 PP 	 AP 

	

5E3. 	N. PitChDj 	 . 	 NE3 	• 

	

59. 	S, Dalosuntiaram 	 Tfli 	TN 

G1J 	S. Arunachdjárn 	 Tl'i 	 TN 

H.A. Mauryi 	 UP 

V.I'. Pandya 	 . 	 11ati 

C. Uonkaactia1am 	 TN 	 TN 

61. 	0. Cufrudas . 	 AP 	 AP - 

bb. 	P.A. (ialak.eishnan 	 11 PS 	N9 	• 

. . , . 

. 	 . 	 .. 	 a 	 ..,. 



It 

1. 

KIK 	. KT1< 

TN TN 

TN TN 

TN TN 

TN 

TN TN 

TN TN 

IN TN 

UP 

K3ral3 Ilah 

Raj Ilah 

UP Up 

.ljP UP 

U3 

D1hil Ji1hi 

NE 	. rJ 

Up Lw 

Up UP 

Hr Har 

-.' i - 	Up UP 

Up Up 

Kerala i13h 

Kria ibh 

Kn.'Ji.3 

ii.;. 	iloicijn 

UY. N. 	9-jnl3sk3ndJrl 

\J,P. 	,nnarnl.i 

S. 	Gop1 

Subharaifllfl 

71 , 	Uunk3 L.iraiflan 

• 5. ,. 	F. 	LflLlflhiO 

, i:. 	I1:yLptJL'IJIIJJ. 

74, U . 	. 	Tr i p i Liii 

7i, K.V, 	ichriL'y 

76 •  S.N. 	Stiarma 

77. S.S. 	Ya'i 

7. C.O. 	9113thla 

?Y. 3yomkosh GhJ9h 

WJ. J.i1. 	Chhabra 

81. C.P. 	Singh 

13 Be P. 	Urino 

13 ,11. P.O. 	5riv3JLava 

1.0. 	M1tiaLra 

1.0. .Sharma 

Ou. K.K. 	CagniJa 

Goa131<r13hnan 

13J. P. 	tsak3fl 

()J. K.M. 	Kurnaran 

ill. ShaI'iquddin 

- 	- 

. •. . 



ih ah 
1•. 

Krala 	' P13h 

KIK KTI( 

KTK 1(1K 

K3r313 ilah 

031hi Delhi 

Orissa WB 

HP HP, 

Kuri13 Ilah 

Guj PIC 	i i JTcjjr:' 

KTK 

(TK 1<1K 

Har PTTC 5h.rripuf 

Hr iJalhi 

Orissa Wo 

NE NE 

iP5 

Xcri1a  

Raj fi(l1 

Kcral3 VLth 

;<erala h 

Cuj Guj 

c3rala ftih 

up up 

G uj Guj  

•••. . 	 6/.-. 

Ti 
N.K. Pande 

92. f1./. Iy"r 

03.. G..3. Ghcjnli 

94. C.S. Krihna 

J5 •  Hcija 

96. S.R. tlrma 

¶i7. 9h33kar Micra 

98. A.S.-SaIni 

'ciy. P.K. N:ii'yunun 

100, V.M. KuL'Jflji 

101 • 0, 	thinkut3han 

 5.37. Kamnhalli' 
I ,  

 R .S. liaraja 

 H.P. )hurrna 

 P1.5. flaci 

106 J.C. Saha 

.G. 5tarina 

100. C.A. Mat;hou 

 B.S. 5iiodio 

 T. P Nambiar 

 A.G. ibrahim 

112, PJ. 511uni3hchara 

113. K. 	iariiachandran 

114, 0.D.L. 	3rivjLava 

115. P.P. ioni 



- 	- - 	- 	
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RI. 

- 

I. . 
Gu.j 	' PTC Vadod3rd 

1 ILIjt 

117. N.C. 	Nair Ker2la 

11T. P. 	GopaLakri.Shflafl 
N3 

1 	1 	. 11. fl• N 	N .i mb i a r Ka r i .1 a la h 

12U. P.1).G, 	NrnUiac Kr13 

21 	. T.R.. 	IJTJ3.L' 
NL3 

Xjan Chnd R3 j flh 

I3. .c. 	Ruth Urissa J9 

• G.C. 	Mh.inty 

 E3hubanjshU3L' 	Saut3 OrisS3 UI3 

 Tokus Delhi tJelhi 

 D.C. 	Bardh3n U3 ;J3 

120. SQyBd 5alih3 Jri3S3 Lid 

120. D.C. 	Durji Guj 

1l). J.5. 	Dogra DtiiJ1 Delhi 

 Sridhar 	P3nda 	• J3 

 E. 	ShatinugVal hi TN 

• 133, s.C. 	Kurnar Hr JK 

1340 Srinivas Mishc Jris3a W3 

J 135. 	' 3.K. 	Dora. •ssam. Assm 

136. J.C. 	ilohanty  Origsa J8 

j137. O.K. 	Darn 

130. Dose id WU 

1 39 • V. 3 • 	Kh u d 1< u r 11 P 1'1 P 

fob ssarn I  I rE • 

•...I 	/• 



NE 
p 

DaltiL 

'n eputt10 

flu h 

'1uh 
Ra 3 

Doiti 

iB 
'J3 

NE 

:t 
I 3 

j 
GuJ 	

Gu 
 

1'ta ti 

TN 
T 

NJ -1 
jp5 	 ' 

TN 

•uP 
Up 

tl 
APS 

•uP 
tip 

TI'L 
TN 

• 	• TN 
I N 

uP 
UP 

rjh 
Rai 

TN 

Mah 
Mah 

AP 
AP 

- - 	- - - 

	

14i. 	
9,9. 

	

162, 	
j,J. 

t.K. 

PJUI 

. 	
pri.tm 5i.fl9 

144  

• 	145. 	
j,L. 

I A 6 	
S.K. Kundu  

j147. 

146. 	
v.P. 

lAY. 	
"1. 

•• 
M.  S o Lflki 

p,T. 

"• 

• 	153. 	R. 

i54' 	

j.hnan 
 

• 	•155. 	
S.pondia 

S. S. RaU3t 

p, Philip 
 

159 	
p1.1 

P. 
 

160 
	MO 

161. 	
GuLatu 

16., 	
C.P. A ru1 

63. 	
P. andaa 

164. 	
p.6, 

lava 

i65 	
P. 



5.L. 	Hotk3f 

T. 	Sanj'3' 1 - 

Famje(3 	1am 

3am 

7fl. .LaLIlhafi 	R3n 

71. C. 	Chojd 3 iah  

• 	172. U. 	Balipa  

173. trikr 	Da3 

P. 	p r wnan33m 

 
•3.L. 	Ut3mUhi 

 

ndraUaL Mh3r1 
 

173. 
0.L. Sh3kYd 

17 13, K.S. 	oujUUIflY 

100. 
pmur 

1131. 
C.L. 	DhakIO 

10. C.fl. 	Gahiat 

103. N.e. 	SoLafl 

1U4. JK. 	Das 

185. 
R. 	VaghOl3  

C.B. 	Parmar 

107. . 	 UarflhlO3hi 	Kum.JL' 

lOB. P.C. 	Dachar 

-: K.T. 	arI(J3fl 

A. 	LinclirZiU 

KTK KTK  
1' 

AP AID 

3jh.i1 Oihcir 

3jhar aihar 

PTC Darbh6fl9 3  
c3ihar 

KTK KTK 

AP AID 

• 
PTC Darbhjnga 

3ihc3L 

R;ij Ilah 

•Cuj Guj 

MP 

MP MP 

TN TN 

Guj 	• Guj 	
; 

iP 	• lip 

Raj 
Iiah 

Guj 
Guj 

JO JB 

Cuj - 
Cuj 

Guj 
Cuj 

De Lhi Ujifli 

J3 

TN 
TN 

0ri133 	
03 

9/- ...•• 

I  
/ 

4 
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ia. 

 

 

201, 

2fl2. 

 

 

 

206, 

20 

203. 

 

 

 

c.r. parutnnlck 

Ham Phal-II 

G.M. MeQhram 

Oandigaiah 

Jagdish Pd. Vorma 

K. Uasudevafl 

H.P. Dohro 

E3aboo. Lal 

A.P. Parnar 

G.D. Nihcnia 

D.N. Gajb. 

Ohaguan ilarandi 

K.V. Hao 

.'Varaprasada Rao 

R.5, Kardam 

Rum Nagina 

P.C. Ounkar 

N.V. Vedi 

M. Mohan 033 

R.Ch.V. Pru3ad 

• A.D. P...tel 

W3 JO 

Delhi 	• Delhi 

1. 
liP liP 

KIK flah 

aj li3h 

Kerala Fish 

lip UP 

Delhi Delii 

Guj Guj 

Delhi Delhi 

Nih 	. Fish 

• Bihar tJB 

AP AP 

14p Ad 

Delhi beihi 

UP 	. tJP; 

iiah 

TN TN 

Guj Iiah 

It 

----•- 

3 	y.IGILANCE/DI5CIP!hIRY CA5L ANY 

In caso any vjg./dISC. case, of the 
type ruPjrrod to 

in.O.M.Na. 22011/4/91-t( 	
dated.14992 from DOP&1 

circulated vide 
this off'ice memo no. 25_1g/8.8_5P0 dated 

1 	he shoU 
13-10-92 is pending against any of the 'o?fjci

Ci  

notbe relieved roe oosting ujthout 
obtaiflifl9 specifiC ordOCs 

from this ofPiCe, -The o('ficials 
39 jt whom any puniShifl1t 

is curflt they should not b3 pra:notad baf'OrO oxpiry Of 

currencY •oP punishment. A ruport in this rard bJ submitted 

	

•.•• 	10/- jrr,rnodiutCi.Y. 
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4. 	PJ8 MTIONPRIO 

lL the 0pPici1 who have boon pmatd to tho Postl 

5Lt./7ostmste 	 ''3 wilL ha on ptO3iOfl Por 2 

y 
ozirs and theic suitabilitY to hold this post..Uili be adjudged 

On COpi-OLi0fl F tua yearS or probatiOfl. 	Jr °Y 

proceed') on leave 
Par a period exceediflY 30 dayS du.ing this 

pflL'iOd, 
the probation period will be extended, pending upon 

th3 p3cIOd or 

¶5. 	TUIING 

All the o!f'icials, including those who t1ave not been 
irnarted traniflg, will be directlY promoted to the Postal 

¶5L:pa./.JosLm3tu 	Group 'G' without ziny 
	raifliflg for, 

 the 

pr3Rnt. 	 .1 	
. 	

:.'. •-.. 	/ 

• 	JFEICtR 	L.LQE0 OUT OREI'JJ CIRCLES, 

The Circlas o f allotment will jrnmediatolY issue posting 

ardprs, and in any case not later than 15-11-92. In case of any 

diPPicUlty in iasuu or posting ordjrs, the mutter should be, 
brought to the notice of DiroctoratG by 10-11-92. The parent 
Circios oPuch orricials,ofl recaipt of postifl orders, will 

irnnediat3 	
'reliove the ofpicials unl°s they ubflijt 1jand- 

tional decLinatiOn. The CPMGs or the Cjrcl oP llotmJflt/ 

parent Circles' will personally ensure issue 
or pOStifllJ orders 

by the duo date and i;n!nCdiat8 r0ljf or 	fi'iciJl. 	i° 

issue of posting orders, if any official does not 
joifl by 

15th Doc. 1992, it will 00 presumed that they 	
ined  

promotion. 

7. 	
The charge reports an consoli, dated Porm (not indivi- 

dually) may be u(it by 0/0 CPi'IG to this offiCB f or issuing 

indicating the order no. dnd date. 
notification clearly  

• . 	(1.5. 	0jndar3jafl) 
üicector(5TiFF) 

Copy ta::  

All Chief Postmasters General / CFM Bomhoyj Po3tm3SLf3 GonJtJ 
DirectOr, army Postal Service, c/o 56 APO. 
Prihcipal, Postal Triiniflg Centres. 
TrainiflQ—P cell, Directorate. 

S. Ail Directors/Dy. Directors of Postal Accounts. 
G. LJork5tudY,Uic1. Soctiofls of postal Ote. 

7 	All ocincarnod asaociatiufls/CS to 
I1wb3rP) 

0. SOs Guard Pile. 

D. 11ht) 
Section 0it'icer (3PG) 



C]. 	LI 
.iit.i t 	•'ç 	'-p- 1i-'r"1 
I'I iIt'.i.rJ j. 	- 	(I. 	I 	• I D 

1. •  

rr/1-'/ 	 ',..t:i  

for reledse of 5i'i C. R. Deb ofriciut It 
• 	 ;r' 	 G. P.C. 

;hri C. .Ueb, D1"M,Guwahti G.P.O. and 1ffici'- 

t.itit; 	i' 	Po:st:,:;i:;L:j', 	 ii 	. P. 	. 	 [E 	i' Iived r11 

of 	 by r. flr 	•! 	 5) 	5 to efll)] t 

•!jL' 1)Cl) to Join 	u:)It. 01 POStLd 	t)rP DcpQt, 11cn' 

'el uni.z' •:i1Ief i',:..i. ,'u.jhjti. 	I••; ni.o 

T 	. 	•i ;''.-i 192. 

IL  

	

• - 

	 (F.4Ji) 
r 

or Chiel :  Postii3teI' Cjen i~ rill 
, i 3S:JJj C1rc1,  

(;u;y to : 	
•' //'N 

Th 	:;wit NQI Pus t. Cfi'i ct/Cuiahati. 1'or' 
'2'..worL of C.?I': nicy be m3nJeJ 

10C.-'iiy till se1cion of a(proved candilate 
1VJ ilaule . 

7 
'2h i1' p(';t,:ist'r 	Cni1.t I 
.sam 21 rcle ,ICUW:Ihlll.. 

e 

ILL 1L11  :i:i. 



- 	A 	 Ivpartm(t 
 of [ots 

Office of thc' .r. upt. of 
:Ot OffiCS 	 o 

	

1)IVI ion. ru  I loor, eptsO0t 	
7 31( niN 

	

do teJ u3t 	 , the 2 

In 	ccoi'.11311CC 
with the Chief ottnaSt' 'encrai, A3 

Circic, CuwfltlUtil 
1ett?I' rlo.Staff/1 3C/ 	

uated 22_122, 

Shri CJt. eL,oftg. Senior PotmBEt0r, uwt1ati O way t 

relievcd on office 	
raflgCtUCrlt on osumptiOfl of charge of 

h 
erJor ioa tiimster GUWOb(ltl iO y Sri A • 	 0 K • Si5W3S, 3 

to nati Shri C. R. )e to join ns Suput. 
as 

ordered under Chief 11U Guwahatii i,crno o.Stafu/3_7/11 /Uh II 

dated 2L1192. 

• 	 /1( 

/:_-_--- 

(senior 	21'. ç./'i.03 

Cuwoliti J;ivicOfl  

Copy to - 	 * 

Thn LIIt Li' ['Oifli(S Lez', 	uWuh t L ft) for ml oriria Li 

flfld 11(C C 3nary action. 

hr1. C. IL. Uet,OftD. 	enior I'o s trnot. er, Guw313ti 	J 

LOP inforIati01i., 

Tiw Chi.O C Pi.d, iiuufl' Circle • Cuwhat t-i for 

i1j'c1ut Lou. 

seiaor £3.updt 
GU'tOti 

 

 

(:) 
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MY'S—FUNDAMENtAL RULES 	 F.R. 22 

abolished while they are on active service, they will be treated to have ceased 
to be in Civil employment. 

H. Benefits under the "Next Below Rule . — The period of service ren-
dered bythe Reservists (Officers) will he treated as service outsidethe ordi-
nary line for the purpose of proviso to FR 30 (1) [now FR 22 (111)]; 
accordingly they will be entitled to pro forma promotion in their parent 
department under the "Next Below Rule". They will also get seniority in 
higher post to which they would otherwise be entitled, had they not gone on 
active service. 

[G.I., M.H.A., O.M. No. 47/19/62-Ests. (A), dated the 5th March, 19611 

AUDIT INSTRUCTION 

A Government servant who is treated as . n du' during a course of 
instruction or training and who at the time when he was placed on such duty 
was drawing pay on aCcount of an officiating appointment, rny'be allowed to 
draw such officiating pay which he wotild have drawn from time time had 
he been on duty other than duty under Rule 9 (6) (b) and not necessarily the 
one drawn immediately before proceeding on training. The "pay *hich the 
Government servant would have drawn" would also include special pay, if 
any, which he would have drawn from time to time but for his proceeding on 
training. . . 

[Correction Slip No. 51 to the Manual of Audit Instructions (Reprint).] 

F.R. 21. Deleted. 
'F.R. 22. I) The initial pay of a Government servant who is 

appointed to a post on a time-scaleof pay is regulated as follows:- 
(a) (1) Where a.Government servant holding a post, ,otherthan a tenure 

post, in a substantive or temporary or officiating capacity is promoted or 
appointed in a substantive, temporary or officiating capacity, as the case 
may be, subject to thefulfilment of the eligibility conditions as prescribed 
in the relevant RecrüitmentRules.to another post carrying duties and 
responsibilities of greater importance than those attaching to the post 
held :by  him, his initial pay in the time-Scale of :thehigher post shall be 
fixed at the stage next above the notional pay arrived atby increasing his 
pay in respect of the loiver post held by hirnfegulaly'by an ncrement at 
the stage at which. such pay has,accrued:or [rupees onehundred only 1 
whichever is more. . 

3 fSave in cases of appointiiient on deputation to.:anex adrepost,.or 
to apost on adhoc basisor.on direct recruitrnentbasis ], the Government 

I. Substituted by 0.1., Dit.:oper: & Tr., NotificatioriNo. 1/10/9Estt. (1ay.1), dated the 
30th August, 1989, published in the Gazette of India as GSR 679, dated the 16th September, 
1989,as amended by Notification of even number, dated the 28th November, 1990.. 

2 Substituted for "Rupees twenty-five" by G.1., Dept. of Per. & Trg., Notification No. 
1/6I97Estt. (Pav-l),dated the 30th January, 2001 and takes effectfroni the 1st January,l996. 

3. Substituted by 0.1., Dept. of Per. & Trg., Notification No. 13/6195-Estt. (iay-I), dated the 
10th August, 2000. 



e ren-
eordi-
(Ill)]; 
parent 
rityin 
)ne on 

F.R. 22 J 	 PAY 	 43 

servant shall have -the option, to be exercised within one month from the 
date of promotion or appointment, as the case may be, to.have the.pay 
fixed under this rule from the date of such promotion or appointment or 
to have the pay fixed initially at the stage of the time-scale.of the new post 
above the pay in the lower,  grade or post from which he is promoted on 
regular basis, which may be. refixed in accordance with this rule on the 
date of accrual of next increment in -the scale of the pay of the lower 
grade.or post. In cases where an ad hoc prornotion:is followedy!Ular 

one 

irse.of 
h duty 
'ed to 
e had 

ily the 
ch the 
)ay, if 
thg on 

Provided that 1,Where a Government servant 1s, immediately before 
bis.promotion orappointinent On regular basis 'to ahigher post, drawing 
pay at the maximum of the time-scale of the lower post, his Initial pay in 
the time-scale of the higher;.postShall be :fixedat'the stagenext above the 
pay notioñally arrived at by increasing. p hisay:in respectof The lower 
post heldby:hithon :regulár.basisby an iountequabto The lastincre-
ment in.the time-scale of the-lower post or [rupees one hundredi, Which-
ever is more. . . ....• 

(2) When The appointment to the new post does ..notinvolve such as-
sumption..Of:;duties and responsibilities .of greater .  importance, he••  shall 
drawasinitial .pay,:thestage'ofthe.time-SCale.Whichis .equal.tohis .pay.in 
respect.of'theold ,postheldbyhimOflregUlar basis,or,.if there is no such 
stage, the. stage next above his pay in respect of the old post held by him 
on regular basis:.. 

Provided that where the minimum pay of the time-scale of the. new 
post: ishigherthan -his payin:respectof the post. held by himregularly, he 
shaff,draw theminimum asthe:initialpay: 

Provided further thátiO 'a case Where pay is fixed -at the same stage, 
he shall' continue to'drawthat pay until such time as .he 'would have 
recéivedanincrOment inthétime-scale Ofthe old post, in-caseswhere'pay 
isfixed 'atthe higherstage,he.'Shall gethis nextincrement' oncomplefion of 
the period when an increment isearned in the 'time-scale of the new post. 

On appointment on regular basis to such a new post, other than to 
an ex cadre post ondeputation, the Government iservant ,shall!have the 
option, to be exercised within one month from the..date.ofsuch :appoint-
ment, for fixation of his pay in the new post with effect 'from the date of 
appointment to the new post or with effect from the date of increment in 
the old post. 	 . 

(3), When appointmentto :thenew :post'ismade -oll,hiS own request 
under sub,rule (a).of 'Rule -15 of the said rules, 'and the 'maximum pay in 
the time-scale,of that post :S lower:than his .pay.in respect of the old post 
held regularly, he shall draw that maximum as: his :initial:pay.__________ 

enure 
ed or 
case 

ribed 
; and 
post 

ill be 
tg'his 
nt at 
nlyJ, 

it, or 
ment 
ad the 
miber, 

ed the 	 1. Substituted for '.Rupees twentyfve'; byG.I., Dept. of Per. & Trg., Notification No 

116/97-Estt. (Pay-I), dated the 30th January, 2001 and,takes effect from the 1st January, 1996. 
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	 OFFICE OF THE t,v uJcEC1Ct Or ,ACCOUNTS(POSTAL) &tW -AH1I J - 

7 	NoPN-58/200 2O03 	 boted 	uwalat; the 	O /08/2002 

L1ef: Your Nó.AP/RP/3-172/02 	 dtd.07-08-2002 

2 Name of officials Shri Chi to tn beb 

31)esignation: 5updt. of k.I...5. ' 	L)ivtic,n, bilchar 

4.Total period of qualifying services 

which has been accepted f ur the 	: Over 33 Years 

• grant of su.pe ran nu.at my // r-4-trirry / 

j Jtw.e4d pension and Gratuity. 

kules upplicabte 	 Liberalised pension Rules 1950 para 2 of 6 IMF 0 M 

41 	 No. F(16) Estt. (Spl.158) dt. 2.1-1961) 

41,  • 	 - 	

-5- 

Amount of, peh.ion and gratuity 

Has been admitted. 

(a)Penslon (not exceeding). Rs. 47fUI- - DR wet. 0-11-2002 
P.P.O. No. GH- 
(b). DCR Gratuity.( not excetdnçJ) Rs 2,33.558/- in lump 
D.C.R.G. mt. No.  
ISSUED 

.Fwnily Pension admissible in the event 	ks 4750/- +bR uplo 31-10-09 and P.s 2850/ i-DR 

of death 	/• 	 1 hereafter payable to bmt/ 	adhnaDeb 

	

0 	

o1i•.  . 	
. 	 ( Wife ) veife/b4d of 5ri1. Chitta Rn. beb 

	

Y . 	 . 	. 	 the family pension will be paid from, the day following 
S 	

. 

 

the diiv of dnth of the officiol. 

q..Amount of pçns son/Gratuity udm iss ible 

cifter taking into account the reduction 

in pension and Gratuity ordered by the 

sanctionin9 aithority. 

9..:The amount of a.isessed/unusessed 

Govt.dues as shown in Form-8(revsed) 

.and to be recovered from the amount 

of bC1G Gratuity. 



1 

-2- 
lO.bate frotn.which the Supernuution / 	01-11-2002 

ktii1ig/64ed/peng ion is (1dm iss ible 

Place of payment: 	 5ILCHA$ -HPO 
Hcaci of Account: 

	

	 Pension-major Head 3201-Pos tat Serv ice 07-Pens ion 

uperannuutmon plus Retirement Allowances voted (C) 

Officers retired on or after 15-8-1947. DCIG 9(4) 
Gratuities D.C.P..G Gratuity, voted. 

kEMAtK5 

Partkular. of the documents wanting (I) Final last pay certificates local verification 
for in the cldün papers should be 	 ----- - 
furnished rI 	 ' ( ii)thc period from 01-04-2002 to 31:10.2002 

(iii) Final m one fury responsibility cert 1 Iicute 
(my) Certificate under Iule-62 of C. C. s (pe.n Ruk 
(v) 5ttejermt of fain ily of the retire(J official 

(.i) Joint photo (in triplicate) 
Pa't iculur o I the 90v t. du 	(u t - 

standing .aga ins t I he me ire d official 

which should be recovered i n lump 	Govt. dues if any should be assessed 
from the wnount of U.C.P. Gratuity. 	recovered. 

Pension/ bçRG culculutivr. $u. b e en iii ude on the basis of P.. 9500/-. This 	holds 90( 
provided that there 	ill be n chanti 	in t he eiii alum en ts during lime last 10 in Qnths 

5ervice. If any change or any event occurs vihich has bearing in the' amount 

pensionftCkG etc the case should promptly be sent to this office for taking necessat 
action. 49'!* D.A. has been taken into account towards calculation of bCkG. 
The Scrvke Book should be coin pieted in all respects till the date of ret iremnent at. 

forwarded to this 'office alon9v.mith final 1PC/M1C for verification and return. 

It.ii seen form the entries, in the Service iook of the officer 't hut he was prom ofed 
HSG-I on temporary 6 adhoc b0515 	posted as DPM, GH-GPO vide Co/&H memo N 
Staff/11-14/89 btd 0 1.12.92 which was also confirmed to C.P.M.G, N.E. Circle, 5hillor 
vicig C.O/GH ineino No St(If 1/11-14/139 Dtd. 21-05-93. The officer worked th k56-
during the perlQd brim 04- 1'-92 to 19-12-92. His pay in 115G-I was fixed at Rs.'2450. I 
the meantune he was promoted to P55 Group on regular basis and Postal as Supdt. P.S.(' 

ilchar. 1-le assumed the Churuc of Supdt. PSD .5iichar on 04-01-93. On his' pr'omriotion 

P55 Group his pay was iied ,.r,t. his pay in H 56-I which is irregular Since 'his prom otic 
in H 56-I was not reguhur, Hi puy should have been fixed 	.i'.t. his pay in A5POs cadt 
(kegulcir. Pt) under H 	(i)(u)(l) [lie revised fixation of his pay is siioin below. 

P-s) 



- 	 - 
- 	 - 

bate 	 Pay rguire_djo be fixed Pay aIrady Fixed as shown in the $ervce 6c.,ok 

4-01-93 	2450 	 2600 

1-01-94 	2525 	 2675 	 a- 
1-01-95 	2600 	 2750 i 
1-01-96 	8000 	 8750 	.- 	 - 2 cb- 12, & 

1-01-97 	8250 	 9000 
1-01-98 	8500 	 9250 
1-01-99 	8750 	 9500 

1-01-00 	/ 9000 	 9750 
1-01-01 	9250 	 10000 
1-01-02 	9500 	 10250 

The case may be exam med in the above Ii9ht and over payment invdved foiin 04-01-93 

• 	onwardsinay be .issessed ari: ii'vpi''d from hN U)CP&. 

6. P.P.O., int'n at ion of bCPu Corn. Authority ti iii be issued in due cour. 

Accounts Offcer(PotuI) 

• To, 	 Pen Sect ,on,Guwahati-3 

4 	 - 
4 	 The .  Postmaster General 

( 
AICs) 

Dibrugarh- Region 
DIBRUGARH - 76001 	 • 



/0 	 ;E•)ii7 	I I 	}.IAH 1I;( 

AP/ltl'/ 3 1 1 / 2 9 0() 
r 	1 	( 

j) 	 13J 

Oc 	n;;''0: 
 

• DflrUgrh vlcie hii.; of(E 	ii;v UI 	O-12-P2I0r 

1 ILli 	('Y( I:U .oUaI)d four 1Iir" 

iive) only L e LI1q Jw 	 21;hflU10 fUr flI of 29 dy 	in/i:/c 

C .p .1) b 	i i/:; 	•i 	Ii' 'r '3 y 	:; l y: '1 1 ry1 

	

Ai ;iI'IL U.II 	 1; 	Li nL 	eVfl 

}L 	rU'JIU''1I 	Ii.::.Liii 	;L 	;; 	"1 ;3 	 J:or 	Lli 	j1çi 

• 	04-01-93 L.' :31 -..i.0•-02. 
' 	.UlCh1I 	 r1lI'1It. 	o J. 72/_(U.tnLy SLZ ¶TUH 

it )II 
 

• 	J,ni'/r' 	r , IIc . :;\ 	(III, 	1fl. 1. 	• 	/' / -. U:'HYN 	.I.I 	r1i-er 	!I:Wo 	•Uii 	0' 

U 

 

eo) J. 	- 	 • 	:; 	. 	) 	Ui --T. i/.1.1chr. 

I 	.1 
1' 

.AL) 

Al) (I ) 

F'Ur o3 US t.ur Goileral 

	

 

to 	 I 	}JLtI'1J.1 	 , I)i.i)rUrJtth 

	

ticna 	tot : ILUJ::HiilUJ UI) 

'Iho i1i&0 jI1S 	'' yIn- 	.LJ..:lit  

1 .'L'JlU hA (p )Kol);.;LI 
.. The 13JJA ( P) oa uIi, ti 

S'  J. C.I?.DebL!1( NC) )/A 1,111k 	1dI3•t1U]tG 

Ion,  

• 	 •\ ,r2'  
\ , _1 ,•... 	 ' 	 , 

(i .r  
i(I) 

FOU 1'O- LrnE,fl Let c;ncnal 
j) lU;: 	a rh Ieq tori 	U ibtijjarl L. 
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DEPNTOFPOSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL:ASSAM CIRCLE: 

GUWAHATI-781001 

I C1...Xti I A ICW 
i'iO.3w111 ii—i-,o, 

- ' ,...... ..L.; £.L 
L)cJleU oi t3UVVO(IOU iiie  

In 

The DDA(P) 
Guwahati —3 

Sub 
	

HSG-I - Case of Sri C.R.Deb, retired PS Gr-B Officer. 

I"- 
	 DDA(P) ,GuwahatI No.PN-58/2002-03/ 175: dtd. 29.802. 

In pursuance of Directorate's letter NoA-52/2002-SPB-ll dated 
18203, I am directed to inform you that such proposals for retrospective 
regularizauon of adhoc arrangements in HSG-I cannot be agreed to and the 
pension case of the officer be finalised accordingly. 

•$S~.SHY 
A.P..G?Staff) 

For Chief Postmater.General, 
Assam Circle, Guwahati-781001. 

Copy to 

Sri C.R.Deb,Ex.SRM, Sitchar, Lane No. ,  1A Link Road, Slichar-
788006 for information. This refers to his representhlion:dtd.7.2.03. 

For Chief. 	 asterGe  
Assam Circle, Guwah -781001. 
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74 	SWAMY'S—GENERAL PROVIDENT FUND (CS) RULES [RULE 34 

2. It has been observed that in the. case of.a subscriber .whose account is 
maintained by AGs/Pay and Accounts Officers and who dies while in service, 
the payment of the amount due to the nominee/nominees is sometimes de-
layed for the reason that the intimationabout the death of:the: subscriber is not 
received by the Accounts Officer concerned promptl.yand there is also delay 
in'submission of the required applications by the nominee/nominees. To obvi- . . 
ate and reduce such delays, the Ministry of Home Affairs,':etc., are requested 
to direct the Heads of Offices/Departments under them to take the following 

steps- 
(z) Intimation about thedeath'i of a subscriber while in service should 

be sent to the Accounts Officer promptly to enable him to initiate 
action for completion of the Provident'Fund Account. The 
Accounts Officer may atthe same'time be rtquested'to inform the 
Head of Office/Department the details of.nbmination, etc., made 
by the deceased subscriber. . ... . 

• 	 .• 	 . 	 . 

(ii) 
Action should be taken to get the application for final payments . 
of Provident Fund money from the nominee/family members of 
the subscriber for submission to the Accounts Officer without 
waiting for the legal heirs to initiate action. 

[GI MF OM No F. 35(2)-E V167 datedthel8thMay 1968] 

(2) Interest on final payment of GPF on retirement/quitting of ser-

vice not payable for one month after submission of application —Frequent 
references are being received for clarification regarding the admissibility of 
interest of final payment to the subscribers who retire on superannuation or 
otherwise, or quit service. Rule 34 of the GPF (CS) Rules, 1960, as amended 
from time to time, lays down the manner of payment of amount in the event 
of the subscriber's quitting service. The final payment entails: two essential 
requirements before the amount becomes payable- 

the subscriber should have retired or quit service; and 

he should submit an application in the prescribed form in writing 
for final payment.. 	. 

Either of the two requirements not being fulfilled, causes delay attributable to 
the subscriber in claiming the final payment. The rules lay dOwn that steps 
have to be taken by the authorities concerned to make,.the payment to the sub-
'scriber payable on the date of retiremetit, and if the 1 payment cannot be. ma4e 
within, one month after the date of retirement, due to administrative difficul-
ties or otherwise, the subscriber is enhtled to interest under Rulç 11 on the ex-
piry of said one month from the second month onwards. If the subscriber 
submits application for final payment after retirement, he is not entitled to any 
interest for the period of delay 'in submission of the. application, and in addi-
tion, interest is not payable for one month after submission of the application 

-' 
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RULE 35] PROCEDURE ON TRANSFER FROM ONE DEPT. TO ANOTHER 	75 

for final payment. In short, the subscriber is entitled to interest under Rule 11 
on the final balances after he quits service and submits application for fmal 
paymetit and the date• of commencement of interest yill be one month after 
the date of quitting service or submission of application, whichever is later. 
Ministries/Departments may please decide the cases in accordance with these 
clarifications. 	... . 	 . 

.2. To ensure speedy settlement pffinal payment. of GPF,.the Office of 
the Controller-General ofAccounts have arnended.Rule. 176 of the Central 
Government Account (Receipts and Payments) Rules ;  .1983, dispensing with 
the requirement of issue of authority, as required under. Rule 34 (3) of the 
GPF (CS) Rules and instead, it has been laid down that the Pay and Accounts 
Officer shall issue a "pre-closmg Statement of Accounts" not later than 10 
weeks in advance of the said event based on ledger card and other records 
maintained by him specifying therein th....nonthuptO:*hich the deductions 
and payments ieffected and interest element. are. included, to the DDO under 
intimation. to.the,subscriber. Ithas alsobeen laid down.by theCGA that the 
DDO shall prefer,- irrespective sof whether he has received .the said pre-closing 
statement of account from Accounts Officer or not, a bill in Form GAR-42 so 
as to reach .the Accounts Officer one month in adva.nce along with a calcula-
tion sheet indicating the manner in which the . amount of final payment 
ôlaimed, has been arrived at. The bill then will be checked by the Accounts 
Officer and passed for payment. This procedure has been designed to cut 
delayin the submission.ofbil by the DDOto the PAO.. 

3 All the MimstneslDepartments of the Government of India are re-
quested to bring the contents of this OM to the notice of all concerned 

[0.!., Dept. of Per. & Trg., O.M. No. 20 (3).P. & P. Wi92.E, dated the 5th August, 1994.] 

TRANSFER OF ACCUMULATION IN THE FUND 

35. Procedure on transfer of a Government servant from one 
..Department1tOanother. 	 . 

If a Government servant who is a subscriber to any other non-
Contributory Provident Fund of the Central Government or of a State 
Government is permanently transferred to pensionable service in a 
Department of the Central Government in which he is governed by these 
rules, the amount of subscriptions, together with interest thereon, stand-
ing to his credit in such other fund on the date of transfer shall be trans-
ferred to his credit in the Fund 

Provided that where a subscriber was subscribing to a non-
Contributory Provident Fund of a State Government, the consent of that 
Government shall be obtained. . . . 

If a Government servant who is a subsciiber to the State Rail-
ways  Provident Fund or any other Contributory Provident Fund of the 

I. 
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26 	SWAM Y'S—GENERAL PROVIDENT FUND (CS) RULES 	[RULE 11 

The family must lodge a report.with theconcemed Police Station 
and obtain a report that the employee has not been traced after all 
efforts had been made by the police. 
An Indemnity Bond should be taken from the nominee/depen- 
dants of the employee that all payments will be adjusted against 
the payments due to the employee in case he appears on the scene 
and makes any claim. 

• 2. One of the Accountants-General has sought clarification as. to the 
period up to which interest could be allowed bn General Provident. Fund 
balance in respect of past cases consequent on the issue of the OM dated 

• 29-8-1986. 
A Under Provident Fund Rules, interest can be paid on the Provident 

Fund balance of a subscriber up to a period of 6 months from theldate of qUit- 
ting of service. [Rule 11(4) of'GPF (CS) Rules]. Accordingly, the interest 
can be allowed up to 6 months from the date report has been obtained by the 
family from the Police Department that :the employee has not been traced after 
all efforts have been made by the Police. The position may kindly,' be con- 
firmed.] 

Ministry of. Personnel, Public Grievances and Pensions (Department of Pension & P.W.), 
New Delhi. 

C & A.G., U.O. No. 16431AC/ll/132-88, dated 5-9-1988 

DEPARTMENT OF PENSION AND 
PENSIONERS' WELFARE 

We may confirm the position as at !'[ 	] of C & AG Note, dated 
It 	5-9-1988.. 

C.&A.G. 

DIP & PW., Dy. No. 1983-P & PE, dated 21.10-1988. 

[C.& A.G, Ix. No. 1429.AC-I1/132-88, dated the 30th November, 1988.1 

(8) Interest on Final Payment.— See GID(2) below Rule 34. 

C. & A.G'S DECISIONS 
Head of Accounts. Office in IA & AD.— It is. hereby c1arifled that 

for Indian Audit and Accounts Department, "Head of Accounts Office" 
meansthe PAO (Audit) concerned and "the immediatesuperiorto the Head 
of Accounts Office" means the Accountant-General in whose office the PAO 
(Audit) is located and functioning. . 

C. & AG's Circular No. 98-AuditI28-83, dated the 19th February, I983.] 

When a subscriber retires on superannuation, the period ofsix 
months for allowing interest to exclude the immediate succeeding 
month.— In a concrete case where the subscriber's last day of service was 

I 

- .-'.. 	 _________ 	 •. 	 __.-.-..,rflrrrz,t.,a 
.- ':-; 

F. 

S. 
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the 31st of May, a doubt was felt asto whether for the purpose.of comput- 	y 

ing 6 months within the meaning of Rule 11(4) of the GPF(CS) Rules, the 
month of June should"be reckoncd and interest allowed up to the end of 
November only or the 6 months should be computed excluding the month 
of June. It 'was decided in consultation with the Government of India that 
in such a case the subscriber actually quits the service on the 1st of June 
which is his first non-working day, irrespective of whether he actually 
hands over charge in the afternoon of the 31st of May or on the forenoon 
of the 1st of June and as such the amount of Provident Fund.money does 
not become payable to him before the 1st of.June in terms of Rule 29 ibid. 
In this view, when a 'subscriber retires on the last day of a month, the 
period of 6 months for the purpose of Rule 11(4) ibid should be counted 
after• excluding the immediate succeeding month, that is .to say, for 
instance, when a subscriber's last day of service is the 31st of May, the 
period of 6 months should 'be computed from 'July to December and not 
from June to November. 

C. & A.G.'s No. 1820-Admn. 11152-N.G.E. 11/56-Pt. 1, dated the 21st August, 1957. 1 

(3) How to reckon six months when a'subscriber dies on the forenoon 
of the last day of a month.— A question was raised as to how the period of 
six months should be reckoned in the case of a subscriber who dies in the 
forenoon of the last day of a month before retirement. It has been decided by 
the Comptroller and Auditor-General of India, in consultation "with 'the 
Government of India, that as tinder Rule 233 'of Compilation of Treasury 
Rules, Volume-I, the pay and allowances can be drawn lfor the day 'of a 
Government servant's death even though he may have died in' the forenoon of 
that day, the day of death of the subscriber should'be treated as the last day of 
his 'service• and he should be deemed to have quit the service the following 
day. Therefore, in all such cases the period of six months for purposes of 
Rule 11(4) of the GPF (CS) Rules, 1960, should be reckoned from the second 
month following the month in which the subscriber dies. 

C. & A.G.'s Circular Letter No. 1562-Tech. Admn. 11/265-64, dated the 26th September, 

1964.] 

(4) Interest to be allowed on 'PF balances 'in cases of delayed submis-
sion of bills 'by .the DDOs.— ..................... 'C & AG's UO Nöte*,  dated  the 

2nd May, 1986, regarding ólarification on certain points relating to payment 
of interest on delayed payment of PF'balances. It is clarified that interest will 

be 
.payable m a situation mentioned by you m Para 2 of your note, dated the 

2nd May, 1986. 'This is for the reason that interest is to be allowed when there 
is no delay On the part of the subscriber but payment is delayed due to admin- 
istrative reasons. 	 ' 

G.I., Dept. of Pen. & P.W., D.O. No. 20 (3)-87/P. & P.W., dated the 16th FebruaTy, 

1.987.] 

Copy of UO Note referred to—' 
Rule 11(4) of the General Provident Fund (CS) Rules provides that the 

interest on Provident Fund balance should be paid up to the end of the month 

RULE ii] 	 INTEREST 	 27 
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IN THE CENTRAL ADMINJSTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

In the matter of: 

O.A. No. 175 /2003 

Shri Chitta Ranjan Deb 
Applicant 

• -VS- 

Union of India & Ors. 

	

• 	 .•.• Respondents. 

En the matter of: 

	

Pa.loi nder 	submi tted 	by 	the 

ep.ticant in reply Co the 

	

temen t 	OL.ffli t teJ 	by 	the 

respondents. 

he 	humble 	applicant 	above 	fliI1Pc moe t 	humbly 	and 

respectiully state as under 
.. 	

... I...................-.. 	.- 	,., - 	- ..... J 	-................ L 	I 	 1 o 	F 	L 	mon L. i 	to 	I o i m 	L' 

of 	the case by the iesponden La 	Union 
. 	._........................ U 	If 	i 	 ] C 	i 	 LJbffll t I cJ 	LO 	L hL . ........ ..... C - 	UO 	Oi 

specifically 	admit ted 	that 	the 	applicant 	aa 	pc te 

on 	d-"hoc 	basis 	as 	Deputy 	Poe Lma ..ter - I 	:t 	OLriah13 Li 

2. P.O 	foIlo'i nq 	the 	office 	order,  dated 01.12. 1992 	The 

espondent.e 	fur the ...... bmlt ted 	that 	he had 	pa....iclrmed 	his 

• 	duty 	as 	Deputy 	Po 	tmsster 	i. a.. f 04 	12 1992 	upto 

22,12.1992. 	Be 	it 	stated 	that 	as 	per normal 	channel 	of 

cromotion 	the 	appilcant 	kiss 	eligible and 	anti tied 	to 

promotion 	to 	the cadre of 	)3pu ty Postmaster I 	a., 	H 	S 

I 	on 	rgu 1 - 	baa is 	f rom 	the t 	of 	set L. 
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Superintendent 	of 	Post 	offices, However- 	il-. 	is 	further 

admit ted 	by 	the 	respondents Union 	of, 	mdi a 	Lost 	the 

aPPlicant while wurkjnq on adH- oc basis in the cadre of 

H. S. G-- I, 	he 	was 	promoted to 	the 	next 	higher 	post 	of 

Superintendent 	PS 	Group- B on 	reaular 	basig 	on 	b€- ing 

reJ. ieved 	he 	had 	joined in 	the 	promotional 	post 	of 

oer-irt 	PS 	Group-R at 	Silchar on 	04.01. 1993 	and 

the pay of 	the 	applicant was 	accordingly fixed 	in 	the 

cadre 	of 	Superintende PS 	Group -- B 	takIng 	into 

con Si de r a t i on the pay scale granted 1:.o the applicant 

while Working on ad-hoc: basis as H.S G-- I • as such there 

was no i rrequ lan ty committed while fixing the pay of 

the dpplicsnt in the cadre of Superintendnnt PS Group----

B.  

It is 	fur then 	noticed 	from the 'Air - i tten st-a temen -t 

that the respondents 	also sent a proposal of their own 

for 	'egularization 	of 	the 	adhoc 	promotion 	of the 

applicant to the cadre of H .S. GI 	in the Directorate at 

New Delhi, 	However 	the 	Director- ate 	did 	not 	agree with 

the 	said 	proposal, 	therefore 	ad--hoc 	promotion 	of the 

applicant could not he confirmed. 

It is 	submt.ted 	that post 	in 	the cadre 	of 	H ,3,GI 

was 	available, 	at 	the 	relevant 	point 	of 	time 	when the 

-applicant 	attained 	eligibility 	for 	the 	said 	post and 

accordinoly he 	was 	prorroted 	to 	the 	cadre of 	H - S. G-'- I 	or 

ad- hoc basis. 	The refo re when the post was aval lable and 

the 	applicant 	was 	eligible 	there 	was 	no 	justif i cation 

to 	deny 	regular- Izatjion 	to 	the 	said 	post 	of 	H .S. G-'I 

Moreover 	the 	applic-:a rft 	otherwise 	also 	entitled for 

'-: 	- 



reular promo Lion in normal cou rae to the said cadre of 

H. S. G- I but. due to the Caul t of the respondents the 

appi iC:an t was neither cont iflIled nor reoularized in the 

cadre of H. S. G--I at the relevant point of time although 

cost was avai labia and the applicant was appoin ted duly 

in the said post as such he is anti tled to be confirmed 

in the said post c-etrospectively. 

In 	the similar fac: ts and ci rcums tances 	the 

respondent Union of India had forced on Mr. Same rendra 

Shyam to avail promotion in the higher post of 

Superintendent PS Group-B while he was workinq as 

Assistant- Superintendent, of Post u ... f ices u nder CPMG. 

N E R • Shi 1 long without granting him the benefi t of 

promotion tot he cadre of H. S. G----I and as a result he. 

had .ustai ned huge financial loss in the mat tar of 

fixa Lion of pay which was recurring in nature in such 

compelling circumstances, Shri S. Shyam approached this 

Hon 'bie Tribunal throuah 0, A No, 303/2002 against the 

similar grievance and the said Origin-el Application was 

allowed by the Hon ble Tribunal vide it a judgment and 

order dated 0209,2003. Similar benefit lurther granted 

to Sri H , Rhmed anothe remployee of the Off ice of the 

CPMG Guwaha ti whe nthe mat tar is taken up by the 

Minority Commission. Therefore denial of similar 

benefit of ragularization/confirmation to the present 

applicant by the same Directorate is - violative of 

Article 14 of Constitution of India. The applicant 

cannot 	suff e-r due to the 	fault or lapses 	of 	the 

H 	adminis .. ration, As such contention of the 	respondents 
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made, in the 	brief history 	of the case. is contrary 

H 	to the settled position of iaiAj. 

It would be evident from the decision r';$ndered by 

• this Hon bie Tribunal in D.A. No. 303/02 that many of 

• the employees who w ere 'jorkinc; in the cadre of , S. P.O 

had been promoted to the cadre of P. S Group-B for the 

•:trter"e-t of the department without considerinq their 

• H cases for promo tion to the cadre of H, S ,G"-I and those 

facts would be evident more particularly f rom the 

record of D. A . No. 303/02 decided on 02092003. 

Therefore the present applicant cannot be held 

responsible for nonco naideration of his promotion on 

r"eqular basis to the cadre of HS .0-I - Ho'ever the 

H applicant was eliqible as per Rule for promotion to the 

post of HS . 0- I and also dischared his duty to the 

said post, assuch henefi t. of fixa tion pran ted to the 

applicant in the cadre of H - S. 0-- I cannot be taken away 

by the respondents vi thout notice - 

copy of the judqme.nt and order dated 02.092003 

is enclosed hereto for perusal of Hon hle Tribunal 

~201 	That your applicant categorically d'enies the'statements 

made 	in 	par- a 	1 and 	5 	of 	the 	sJri t ten statement and 

further 	begs 	to say 	that 	the 	contentioi of the 

H 	respondents 	that pay 	fixation 	o 	the applicant was 

P wrongly done 	in the 	cadre. 	of 	PS 	G:roLJpB .. aking into 

uonsderation 	the pay 	scale 	extended 	to the 	applicant 

hiie riorkinq 	as H - 5.0--I 	on 	ad-hoc 	basis is 	not at all 
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correct rather pay was ricrhtly fixed in the cadre of PS 

Group"B 	trkino into 	account 	the 	scale 	of 	H SG.-1 as 

because 	the applicant was 	eligible 	for regular 

promotion 	to the 	cadre of 	H. S. G- I 	which 	is further 

conf I rmed 	from thai r 	own a tatement 	that 	his 	case was 

forwarded to the Directorate for repularization of ad" 

• hoc appointment in the cadre of FLSG"I but the 

Directorate did not agree without assigning an' y' valid 

reason for such r"e.gulariation. Therefore it Ia" quite 

clear - that the applicant was eligible while he was 

granted promotion to the cadre of H .5. G-" I Moreover the 

contention 	of the respondents 	that 	the applicant was 

not 	eligible For regular 	promotion 	at the 	relevant 

point 	of 	time when he was 	gran ted ad"hoc pr'omotion to 

the cadre of H,SG"'I, this statement is contrary to 

thei r own 	record 	as because 	he was 	regularly 	promo ted 

in the next higher cadre of PS Group"B while. working as 

;ad-"hoc basis 	in 	the cadre of 	HSG'I. 	Respondents 	did 

not disclose 	the 	senior" 	persons 	who 	were 	eligible 	at 

the relevan.t 	point 	of time for 	promotion 	to 	the 	cadre 

of H .5. G' I 	there lore contention of 	the 	respondents 	that 

the applicant was not eligible for 	regular-  promotion to 

the radr- e 	of 	H 	S 	G'-I is false and misleading 

It is further submitted 	that the contenticn of the 

respondent 	that 	the applicant was 	not 	e.ligzble for 

regular 	pr- u'motion 	to the 	cadre of 	H SG"I is 	totally 

false and misleading and the said statement is con trar'y 

to 	the 	letter" 	dated 21.05.2003 (gnnexure"Xi of 	the 

0A) 	issued 	by 	the 0PMG, NE 	Circle, Shillong, 
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iher- ein 	it 	'ou1d 	be evident i:.hat the 	0, P.M. 0 has 

cc te on rally 	a tat.ed the t 	the appl icant 	would ha\.'e 

continued had he not been promoted to PS Group'B 	I nthe 

post of 	H.SGI. 

IL 	is 	fuTth€t' submi tted that normally promotion in 

the 	cadre 	of 	H. S. G' I 	is 	considered 	on 	the 	basis 	of 

seniority 	from amongst. 	the 	H. S. G'II 	official 	from 

ceneral 	line 	and the 	official 	of 	Inspector I s 	line 

orkino 	as 	AssK. 8uperintendenL 	cf, 	Post. 	Offices. 	In 

this 	connection it 	nay 	further 	be 	stated 	that 	after 

release 	of 	the applicant 	from 	the 	post 	of 	HSG'i 

consequent upon his regular promotion to the post of PS 

Group-B one Sri Sukles.'jar Des was appont:.cd 	to 	the said 

post 	of 	HSGI vide 	Memo 	No, 	Staff/11"4/89 	dated 

08.07., 1993 	i,'jho 	is junior 	to 	the present. applicant, 	This 

.f:ect 	would 	fur ther" he 	co nfl rme.d 	from the 	letter 	issued 

by 	the 	0. P.M. 0. GLn'.JahatI 	vide 	let ter 	No. 	Staff/2'29/91 

dated 	29.11.94 and 	also 	Memo 	No. 	S taf f'/9 " 3/83 	dated 

09.03,85. QualIfication for 	the 	post 	of 	H also 

prescribed in 	\/ol . 	 IV 	of the Post. a nd Telegraph Manual, 

r'ierein 	it is a tated that a 	Pos tmaster should he a man 

of 	business 	habit 	and under a tend 	ccou n t 	Keeping, He 

:snould 	he thorcughly acquainted with 	the Rules of Post 

Offices 	as 	laid 	dorin in 	the 	Volumes 	of 	Post and 

Telegraph Manuals 	and also 	with 	the 	rules 	for the 

public 	as published 	in the 	Post 	and 	Telegraph 	guide. 

The 	applicant was well acquainted 	'ji th 	the 	above rules 

and he was nether found suitable even for the higher 

post of PS GroupB. Therefore contention of the 

.1. 
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respondents that the applicant was not eligible was 

totally wrong,  

Copies of the Post. and Telegraph Manual Vol. IV 

establishment , memo dated 09. 08. 85 and let fec 

dated 29.11 94 are enclosed hereto for perusal of 

the Honh1e Tribunal as Annexure-B (Series), 

3 	That with reard to the sta tement made in pa -'aqraphs 7 

8, 9, 10 and 11, the applicant denies the correctness 

or the same and rurther bans to state that the 

contention 01 respondents that pay of the applicant was 

tironcly fixed after his promotion to the post of p5 

Group"'B 	is not at all correct as per . hie•"archy 

maintained in the Department of Post , 	person holding 

the post 	of 	AssQ. 	Superintendent of 	Post Offices 	got 

his avenue 	in 	the cadre of 	H. S G'-'I before his promotion 

to the 	cadre 	of 	PS 	OrB, 	therefore his pay was 	rightly 

fixed to 	the 	cadre 	of 	p5 	Group"'B taking 	into 

.onsidera Lion 	the scale of 	pay of H .5. G'I. Responde. nts 

were 	well 	akrare 	of the 	aforesaid 	factual position 

before 	considerinq 	his renular promotion 	to the 	cadre 

or 	PS 	Group"B 	but even 	then he 	was 	considered 	and 

promo ted 	to 	the 	cadre 	of PS 	Group-B , therefore 

applicant s fixation benefit to the cadre of PS Group-B 

cannot he taken a'ay that too without giving any notice 

merely 	on 	the 	ground that 	he was 	working on 	ad-'- hoc 

basis in the cadre of H. S.. 0--I while promoted to the 

next higher grade of PS Group-B. His pay was rightly 

fi?<.ed to R' 8 750/" and there was no error in the said 

ii 
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Therefore cues Lion of detec Lion of any mistake 

or wrong fixaLion does not arise at all as contended by 

the re.spondent;.s in the a foresaid paragraph of the 

writ Len statement. pplicant was rich Lly drawing the 

pay of Re, 10., 250/- w ef. 01.01 .02 as such re.duc Lion 

ard íefixation of his pay to Ps. 9., 500/ - has been made 

arbitrarily in violation of princIples of natural 

justice that too without notice as Such reduction of 

p a y and recovery of Ps. 96, 792/- is coni:.rary to the 

settled posi tion of law and the impuned orders are 

liable to he set aside and quashed. 

4. 	That the applicant categorically denies the correctness 

of the statement made in paragraph 12, 13, 14, 15 16 

17, 18, 19 and 21 of the written statement and 

rei t.e ía tes 	the 	s ca Laments 	made 	in 	the 	or iq nai 

applicaLion So far Mr. H. 	hmed and Mr. S. Shyam the 

employees cf 	the same. department faced similar 

circumstances, 	howeve r 	the 	respondents 	c; ran ted 

ret rhspective benefit to Mr. H. rKmed to the cadre of 

• 	H. S. G-1 following the request of Minori ties Commission 

• 	and so far Mr. S. Shyam is concerned similar benefit 

was granted following a direction passed by this 

Hon'ble Tribunal in 0. A. No, 303/02. Therefore denial 

of said benel...L to the present applicant attrac La 

• 	Ar tide 14 of the Const.i Lotion of India. 

• 	 in the facts and circumstances ste ted above the 

application deserves to he . llowed with cost. 

LJ 
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VERIFICATION 

• Shri Chitta Ranjan Deb. Son of Late J .0. D e b 

Retired 	Superintendent. 	RMSS 	Division, 	Silc:hsr, 

	

resident of Link Road • Lane No. i. Silchar 	78S 006 

• do hereby vs rify that the a Latemen La made in 

Paragraph 1 to 4 of this rejoinder are Lrçe to my 

kno.'ledge and I have not sLlppreased any material fact 

	

(nd I sign Lhis verif ication on this Lhe 	.............. 

o• august.. 2004, 
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Union of 	India, 
represntCd by the Secretary to the 

• Government of 	India, 
iinisLry of CommUniC3t1Ofl, 
Department of 15 0st5 
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• rflp Deputy Director 	ne 	I 	(Per 	onnc'l) 

• Office 	of 	the 	C.ti:eCLor 	G-ne.!C.t]. , 

• 	. 	. Department of Posts, 	Da 

Por).icniflent 	5tt, 

New 	t)a].hi -13.0001 
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A 1 ChOUtJIlLU , 	' fl. ( (J 
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' 

• 	 -, 	 .. 	
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The crux of U r 	jl"_ P 	
IC) pLOmOL) on of the 

appliCLflt in the Gr;dC of 	
iS I. AccCtdiflY to the 

to uSC Gr 
applicOrIt he was 1Li.b1C for irem0ti0fl 	

ade 	on 

7 .7 .1990 when his junior Sri. 3 .0 S&LI was Instead given 

the bcnefit of promot ion to the cadre of IISG-I. In the 

earlier O.A. the 
pq eaded that on 6.10.1980 he 

was promoted to the Urade c.€ AtLanL S
uperifltCIdt of 

Post Offices. The ne::t pr()ot).o1 	
VCflUC In the non 

he HSG-1 in the scale f pay of 
gazetted status was  

promoted tO 
s.20003200/ 	instead the app1iCl 	;os  

P.S-GrOUP B cadre in the scale of pay of 

posted as the AsiStfl 	
Director of Postal Services on 

4.0.1989, a higher post with higher responsibilitY in 

ZAP 
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H 
sPite of the fact, Lb. t: senior officers hov 	him were 

iiI d Acco 17d I to the appi iran the ought to 
have offered the post of l'issi S LInt Superintendent of Past 
Offices and the pose of A S Sis Lant Director of POstal 

• service ought to have offered to his senior. On 16.7.1990 

Sri A.R.Bhowmjk was promoted to the cadre of P.S.Group B 

and Llic post of i:onLiriast 
, Agartala became vacant. 

Instead of appointing the applicant in the said post his 

junior Sri J .C. Saha, ASI'u  potcd as Postmater, 

Agartala. The applicant was  relie v ed from the post of 

Assistant Director on 9.10.1990 and ordered to be reverted 

to the cadre of Assistant Superintendent though his junior 

was working as USC-I The SCnir Superintendent of Post 

fi.ces, Meghalaya proceeded on leave with effect from 

/- 	 10 390 instead of posting a senior officer in the post 
IN 

applicant to join as Superintendent of Post 

	

' 	 OLfic14,Mghaiaya Division. The incumbent did not return 

The applicant submitted representation which 

down by the authority and therefore he moved .7 

finally by the aforementioned O.A. 

2. 	On consideration of t h e respective cases the 

Tribunal, found that when the post of HSG-I fell vacant the 

applicant was entitled to he considered for promotion to 

the post and held that there was no justifiable reasons 

for not giving him the promotional benefit in the cadre. 

The - 'reasonings assigned in the impugned communication 

dated 16/21 .5 .200]. in r ejecting the representation was 

held to be unlawful and the same was sL aside and 

quashed. 	The 	respondents 	more 	particularly, 	Chief 

Postmaster General was directed to examine the case afresh 

con'tc1. .3 



and 	pass a 	fresh 	order The 	app! Leant 	thereafter 	submitted - 

representation 	aloiI(Jwith the judgment of 	the Tribunal. 	13y the 

S 	 impugned order 	dI Led 9.8.2000 	the 	representation 	war' 

rejected. Hence 	this 	apiiicat:ion 	assailing 	the 	legality 	and 

validity Of the order. 

3. 	The respondents contested the claim of the applicant 

and submitted tile wi - ittn statement. We have heard Mr 

M.Chanda, 	learned 	counsel 	for 	the 	applicant 	and 	Mr 

A.K.Choudhuri, learned ddl.C.G.S.0 for the respondents at 

length. While passing the impugned order dated 9.8.2002 the 

Chief PosI.master General, N.E.Circle assigned the following 

reasons 

- 	 "a) 'that: Shr.i. Shyam has never been posted to 
ttC- I q rad a hut: was d I roe 	promoted f roni 
ASI' cadru to PSS Gr.I3. 

b) 'there is no uSC-I 1)05t: vacant during the 
material period in 1991 and 1992 against 
which the notional promotion of Shri. S. Shyam 
Can he conside cec3 

cane 1:cr the above n tjonai. promfloti'fli 
had 	al aaady 	bean consi dared 	by 	I):i. rector 

ii I ii 1 o L , 	in nothority superioc to Clii r £ 

PMC -  .hilJ ang -jimd had been iejecLcd 

./•. 	/;L,'tJrCSOr1S ascribed in para S is liab1 	to be rejected at 

th 	rst 1ntanLc 	The reference to the ordeL/decislOn 

midc by the DiieCLor i 	a non e,'istent ordLL 	I

id order dataci 16/21 . .2001 'ian net .:nide and quashed in 
I\V
\\.'J 	i- ' 439/2001. It only sptaks of total non app].icatiOfl of mind 

of the resjondemtts. ihe other reasoniflcJS indicating about the 

want of vacancy during 
the period •1991-1992 for providing 

notional promotion to the applicant i also equai].y 

imiconiprehensibla if not inane. in the written stateiioflL 

itself the respondiaflts indicated that during the period of 

oficiatiorl of the applicant in Group 13 a "short term vacancy 

in lISG-I cadre fell vacant at Agartala post office And Sri 

A.fl.t3hOWmik was posced there. The said vacanCy was did exist 

for more than a year. On the other hand a junior of the 

I. 
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pplicant w a s a1lo;cd to officiate at Agautala as per order 

of the Director 'f i'o:; La]. Services . The respondents o].so 

admitted about his repr entation to oCffic ate in HSG-I could 

not he considered as his posting in the higher cadre was 

required in the in Lerca L of service . The a Corementioneci pant 

of FISG-I cadre Was transferred to open general line only vicle 

office letter dated 3.7.91. The reasonings ascribed in the 

impugned order that for want off vacancy the applicant "could 

IiOL be prouoL'cl" , cannel 	 ned. 	II .T\hined who i 

senior to the applicant and promoted only after his acquittal 

from the court cases and in accordance with the direction of 

the diL- ectorate uric] Minority Commission. In t h e written 

statement the respondents cited the extent of the power of 

me dc'cision of the Tribunal was also not 

- 	. 	1 
he da.sruyatdc.d, unth r the Con5tJtuL1ofll scheme, Lhr 

\' 
eP\tcc is subject to ju 	 h dici.l restraint. Tey must do what 

• 	 ' I. •) 	 - 

by lawful means and not be unlawfully. The course 

ice must not be eflcted or intrfered with. Those d 	e 	 e  

	

Ltiko it iL, tney frno' 	iL the very foundal ion of the 

L ' / 
r—Ocietyhere they live. The offence of contempt is really a  VJ 

wrong done to the public by wuking the authority and 

influence of Courts and Tribunals, which exist for their 

good. In the earlier O./t the Tribunal clearly observed that 

there was no justification in not giving the benefit to the 

applicant and issued direction to the respondents to consider 

the same in the light of the observations. The impugned order 

nts which was set aside ad quashed by passed by the responde  

that O.A. was sought to be resurrected in defiance of th 

\ 

	

	

rder passed by the Tribwlal.. Thc imugned communication dated 

9 8 2002 and the reasoninYS Lhereo • a so rune counter to- 

the earlier directions of the Tribunal. Accordingly the order 

contd. .5 

1' 
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• 	 dated 9.8.2002 i.;.:ti.o sot aside and quashed. The respondents 

are directed to consider the case of promotion of the 

applicant to IIsG-:r and to provide all the consequential 

riefits forthwith 

The application is allowed to the extent indicated 

with a cast of s.2000/-. 	 / 

-- 	 •• . _____ 	 . -. 

I 	
I 	

9/UjCECHAWMAN 

qd  

jj 

\ 	 - It 	II.) 

- I 

CA. 
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Chap. V1I1J, NON-UA'LI I I) ()FFLCFRS--1'.' ). & R .M.5. 	.237-238 

LETTERS OF RLCOMI1ENDAT1ON OI3JECTIONAIILI. 

237. The practice ol' bringing lettcr: by a depart mental, olli-
.cia1 for promotion, iransier, 'etc., ftom persons who are lot in 

position. to judge the merits oF the case, but who happen to be 
acquaintances or friends of the official's superior, or who are 
believed to have influencc, is highly objectionable and 'such 

f 	letters rccommcndi nt a 	ollicia I lo r pi'onlol ion or 	skiii, for 

any favour On his bch;W, 	that he may he II'iIUSICIICd, or that 

'a transfer already ordered may be cancelled, or th;t I. . he 

;nature of his duties may be changed, dc., will not he attended to. 
• 	'i• . 	 ,•• 

L'.'.. [I('A'UON OF OHR:IALS 

238. 	The 	chicf • "11IaiihiCatiOflS . required 	oi 	die 	foikwing 

classes of ollicials 	iic 'itcd against c 'eh — 

, 	 (i) 	POSI/Hll.v1e). 	I 'i 	)slIflaSICl 	Sh('1lI(l 	he 	i 	 iiiaii 	(t'bUSI- 

'ncss-habits 	and 	undc;:;taiid 	lccoLII1t4ccping. 	lie 	sht.tild 	be 
'throughly acquainted with the rules of the Post Office as laid 

in the Volumes of the Posts and Telegraphs Ma)ival, and also doii 
'ith the rules for the public as published in the Post andTeie- 

gwpli 	Guide, 	I-Ic 	;hId 	he 	laiiiiliai' 	'iIh 	(lie 	ohjcI 	an 	use 
of all the forms pI'csclhed 	For (lie 	I'osl 	0111cc. 	I Ic sluwid 	be 

'able efficiently to supervise the WQI'k done by the clerks, 	and to 

'mintain strict discipline in his office. 	He should be energetic 
'and intelligent and able to act with judgment and promptitude 

j in cases -'of robber:'. ii':i ud, etc. 	He should show tact and cour- 
-, tesy in his dealings wit 	the public Ira nsae(i nu 	biisiiicss vitli 	the 

• 

• 	 .Post Office. 	He should have a satisfactory record of service. 

•. Inspector of'us( offices.—An Inspector must be a man of 
active,haits and physically able to stand the strain of constant 
travelhin' by iiight as well as by day. 	He must be thoroughly 

icquaintd with the 	vork of post ollices and the positions of 
• 	 . 1 0st offices and mail lines. 	He must also be able to conduct 
• cfficiently the invcs1iaiioflS that are entrusted to him. 

,, 

Inspector. 	l'ailway Mail Service.—An 	Inspector must 

be a man of active habits and physically able to saiid the strain ,. 
of constant railway 	travelling 	by 	night 	as 	well 	as 	by 	day. 
He must be acqiainted with sorting, the positions of the mail 
offices, the beats ol thescetions, the nature and extent ofIhe work 
done by each office 	111il section, (lie di Il'ercii I I ia iii sCIVICCS and (lie 

il:routes of the hues of railway in the Division. • Above all, 

,1 
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2.'2.0 •J 	NON- \/.((il) 01 1 :rns.--.I'.u,.& 	 1:3 

'i'Ii 	j)UliOI( SI1O[1J(I be VCICCII 	it the bcginuiiig of each year atl(l 
a it jri,t ted vacaitcjcs calculated aCnrd inilv. Cascs of officials coiidcrccl 
hill 

 
'' 	UolCcl nitoul.I I) 	IC\iciC4l \\ll (II 1t(N( jC11c(i'I1 IS I)IIt(lc,, 

.,. IIIGIIIR 	
Sl•:Jj•:(:FION 	(;lAI)J 	(Gci:ict. 	1.ii.:) 

Il1it(ll 	LU 	the 	I lig,11c.l. 	Selection 	(r;idc 	j ) cc( ( 	hi 
UI 	111(1ill 	tli' 	l)itigii 	l't)l( 	I ){flr, 	at 	itifihilUly 	Iii 	11)144k 	fiwn 	i,fllcliilq 

iii 	Ow 	tiwcr 	Sc! 	ctjuu 	Ltadc 	iii n.dly 	i 	O)dCI' 	(it 	•CI1i()lIt)', 	litit 	Ilic 
())IIIlIj 	authority 	lulay, 	in 	hk 	1i%tctiwi, 	pass 	over 	niiy 	senior ollichil 

Ny 	
lii 	IC does hOt cotitider 	fit 	loi 	Sue Ii 	l01t 1011. 

(2) 	Xvi J)i i i 1 i:I. 

: 	cs)Iahlt tu the i%cccpt.uucc u,L 	the lCCOlICfldatiu4h1 	Of 	t IIC Third 
Uciitja 	I'ay Coiitiiiission, the 1lhowing two grades—I 1.S.G. I & II, abovc 
the L.S.C. have been introdUce(l : 

.III-J)L1fla5tj$ 	atti! 	I [eat! 	Post iiiaStcrs 	supervising 	SiN 	U 	ithJIC 
Lone, 	'o:lcction 	(.rade 	ullicials 	hi the 	othice 	ivill 	I)C 	placed hi 	ll.SG. I 

in 

 
Illo, dy siale of Rs. 

(i) 	Jicad Postniastc [S iwL Covered by item (a) above 
Deputy 	I 	stinasters 	hi 	the 	xistiiig 	I1.S,G. 	in 	the 	Onzcti'd 'II 
Iliad 	Post () Iflecs ; and 

(/j) 	Slit)-PuctInicr,'r 	SU!XiViilI1i 	2 	to 	5 	1.5G. 	ofhcials 	will 	h' 
11Rced hi I IS(. I! ill the 	a:a1e id RS, 550-20-65025- 150. 

Li 	Il 4 nti air 	eaii;iikcd CX(ItiSV(!) ,  tr 	e,tcial line ulbeluls inn] 
tviLI 	he 	Ii!'1 	by 	proinot:ui 	L.S.G. 	otticials on 	scnioiity-cum-fitncss basis. 
In (.reh.: 	hang 	Piesideticy 	post 	ofnccc, 	ilic 	cucral 	line 	rcpi(sc,ls 	(lie 
()iI(IJjffl(I 	cadre 0! 	I.o'.'.ci 	SclrcLiut 	(;rtde 	postal oflicjalu 	iii 	the 	l'i(-.:odrlu:) - 	ft 
O\VIl 	aitul 	the rcit of the (ircl c. 	Siioi t-tctiil 	vactucics 	will 	also 	hc 	filled, 

as 	Ii 	a 	h)0SSillC 	110111 	ahn(jui 	(Ilficials 	of 	the same 	line 	to 	which 	the 
othicials 	oiiig on leave or on dcputatiit, belong. 

I 	posh) 	will 	he 	(tIle.! 	4)41 	() 	50 	hnils 	Ii'ui,i 	II..O. 	It 	ufficIniN 
• 

	
holli the 	yamcral limic 	and the 	othicials fromii the Inspectors line \VoIlOumg as 
Ass stint 	,uicrin(cndcnts of Post 0 flices, the odd post going to the genera I 

• 	jiuc, 	i1hliCi;llS. 

((IC n(fehi1tt11ie11( 	oh ulhicials froiii 	ii.S,(. 	111<) 	11.5.0, 	1 	(both 	V1.111110w. 
iit'm'.tI 	hue 	and •thii, 	Inspectors 	bite) 	will 	IIIVOIVC 	nSSUIil1)tiOIL 	01 	lii)Wt 

':1 lit IC 	;iii' I 	resj)OilSiIiihttics 	and 	pay 	will 	be 	fixed 	under 	the 	provisions of 
I,l.. 	22 	(( 	). 

• 	 1 	,( 	I'. & T. No. 	1-h/71-PE.I, dated 19-(-74 & No. 213fl7.SI'E1, dated 21*379. I 

lIE 	1 .--In case the total number of Higher Selection Ginde posts 
ci pprms I 	be an odd number, the odd post will go to the ollicials of the 

( 	ericril 	htuic, 	- 

\I) Id 2.--!lie allocation of posts 	on 50 	50 basis between the two .. 
I IS 	In oply to the permatent and temporary posts separately. 

The P & T Board has dcidcd 	that all future creation of posts 	of - 
l[S.G-I in the pay scale of R. 700-900 on the Postal Side, which are Ott 
lICcrIll 	iii u rrd 	by officiak 	from 	thi 	I iispCCtoi3 	line 	and 	those 	from 	the 

I , . ri 
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I, 

74 	
?:.I\/.i•rt1.I 	

o1uitUflS'' & l(•I•' 	I RtlI,' 

(Jcncral 
ihic in thc ratio (. 50 : 30, the odd pos 	

t the (jflC1d 1ite - 	' . 

vi1i 1icctctC bC CCtUSCl) l'C5CC('. for offici5 foifl GcnCa 
line.  

. 	
lit 	O I•u• 	th 	stii 	)ts (1l 11,S.( 	I (.r.  P' 	vht•Ii 	lIIi 	

.:; 

e.tsteuCC PI') tO tIIC (1t( thCSC otdc 	
cuInt ifflu t :ct) rc CiI1CC11' 	• ' 

t1ty vil1 	OiltjtIUC 	Ic sl1Ic( I)CtWCC1 oIhci15 (iotfl tin, I nspet0) tht( 

ul IhlLc [ci)p 	1': 	;ttrtl 1tt 	it t1 	,Iio 11 	: 	() t1t old 

() t bc 	 tlC, 	S hith( Lo. 	U uhC 	\VU( 	LtI flI' 	V4I 	I*1( , t hC 

liai•c • ::1 4)tllCtS .1 i)tU LltC I ii 1)cc(ors Utic and thosC fi()IU GI(' llICs 

OUt 01 tti P05($ 1I\ 
1 1 S 	I lu thc i) 

sc1e ot Rc 700 900, wh' It U L 

%I1 	
f0fC (l1c5 Of(ICES COme into CIiCCt will l)C ill (lie ralu) of 

31) 50, 
with the 0dd posts going to ofliCil5 

from (cnrnl hoc. 
C . 

0 2 	41U, tatd 4.1-80. 1 

(3) 
ProflltiOfl. U the l-lighCi ScicctiOIl 

Grade ii thc ltilWnY hiall 

VtC mu tim" eIC1 litiC (i.e, 	clttdtig posts of ASs5tat 

j 	(% d( front the ,(JW Cf Sc (t100 C Ii1e hI 	t'ttC f 	lt( fl1()tIt  )• flUb) r tL I" 

itt' 1 C1l(ttt ot I1IC ttitlll. 	Omit ul CVCI 	IjV( VaCal 	
IIm 	htMl tutU OtT 

tiled t'iUttt (lie 1 	Sc C(t0I1 (CcnCttl Line) Ititd time fifth fm'uimt LuW(I 

SelectiOfl 
GtadC Accotl ota nI s. Short (cr10 va caIi 	ol' not 	

thou (Ott' 

mI)flthS' duration arc IilkCI in accordtn with Rnic 50 nhOVtm and short 

ti:i Lit v:tI:a itcics 
of ore than onc month's dora' ion but nol more ti 

malt lout 

1ith' duration arc ltcd by proflhOtOfl 
of o1IiCl of the cadit (o 

which 

the icspcCtiVC nct1m nts vacating the posts bcIoflg' 

DIRECTORGENE1A1S INsTRUcTiONS 

A pCL fC C 	n U0IiS of the 
Third Central Pay Co3fltitiS01 tltc 

t1' 	cadre of FtighcI 
SctcCtiOfl Grade ifl the scale 

of Rs. 335-125 has 

heCit rC)hLCC(I by two 
grades viz. H.S.G. 1 iii the 

scale 01 Its. 53O750 Mid 

in the Scale of Rs. 7Q0-0O. 

'the I lead Sortifl 	\siStau1t* or RcCO1 OCCt'/ 	COId OlCe1 

v.liO directlY upCr\'i 	tWO to IivC LS.G. 	
mC1' then' iO their req' 

1iCcMVC ''sct'  01. CcOf(iiS' 	
accord 

OflieCs should be place'1 
I1 t1C 

tlgli4't frlce10tt (iivi". (tt(% ii in the s caic of R. 5O-750. This 

stII)Ut(l be allotted also Ii tti'iS' ReCOI d ()IIiCrr!5hutt It eCOf(l (IfltrIN W1%" 

have 7 or mole L.S.G. stall in 
Mail OOICCS amid SectiOfl' itcilCd to tItI 

ICS'C0'e 
RCCOrd!Stt RcC01 0 CC5. 	 . 

ThC pottS of I lead RccOrd 
Qificeil, at pcC11t hi tIIC ealC 1)1 1&S' 33 

423 shoutd he placed in the rciSC llighCI' Selection 

Grade (GrOdC 1) mit 

the calC of Rs. 7O0-:OO.. 
The. pustS of II .S.G.11 will be tilled foiui time. othCiOlS lut the LOWCL 

ScicC(i0 Giade on the basis of' SciiiOritYuhfil' 

The poSIS of Hcad Record OUICCrS in Higher ScleCt0fl Grade (C made 1) 

arc to be fmlicd on the basis of sclCCtiOtl by a duly coflSt1tU 
	DCPartchittt 

	

Ptoi000 COu11IIiI(m 	frouui oU( of ihe. 
ilighi' SclCCti0 c;madc (Grade 11) 

oicialS ill 1)flSit%OIt. 

tJ.t• 	. & ' 	
tt, itutct 	

I 

Assic Ii 	Sc;i.Oi i 	
t i uts/ 

RM1'M' MAll. St.,n'l( 

2,2.C, 'I'he 1'oS 	
of .\siSta0t 	

ol' Post Qffiec 

,\MiStaflt StmpCiiui mtdcnts of RilVtY Mail Service 
	uiclttdt11 	SouUt1 

— 

00 

.. 	'I. 



DEJARTMENT OF POSTS : INDIA 
OJ LICE OF THE POSTMASTER GENERAL: :N .E .CI.RCLE: :SHRLONG. 

Dated at Shfllon the 9-8-85. 

The following promotions , transfer' and posting 
cadre of Asstt. Suçdt. of post offices are issued i/fte 

±n:rest of public service. These are thn consequence upo,Ythe 
:rradatjcn of the posts vide this office memo No.Est/29-1/76 

da:c 98-85. The promotions are ternporry 'and on adhpc basis 
and w.lI not confer any claim for regular absorption.rtJrj 

in the cadre of A.S.P.OS. 

Name and designation of the 	 Posted on promotion as-- 
citficial 

ri Chit.ta Ranjan Deb, 	-- 	ASPOs, O/OSSPOs, Slichar. 
;)u Slic har 

	

2.. Shri Bincy Bhusan Choudhury, -- 	ASPOs (mv), 0/0 the DPS 
:EPos(pig). 0/0 the DPS.' 	 Guwahati. 
Guwahati 

hri i3inanda Hazariki, 	 -- 	ASPOs, o/o the SPOs, 
CL Tezpur 	 Tezpur. 

4 'd Ma}asin All, 	 -- 	ASPOs, 0/0 the SPOs, 
IPOs(PMI)..O/O the DPS 	 Nowgong. 
Guwahati 

5. Shri Kulesh Chandra Sarrna, 	-- 	ASPOs, o/o the SPOs, 
Office Supervisor, 0/0 the 	 Jorhat, 
SSPOs, Guwahati. 

6.. .S'i N.P.I3aul, IPOS(PMI), 	-- 	ASPOs, 0/0 the SPOs, 
Dibrugarh 	 Dibrugarh. 

Shri Sukleswar Das,SDIP0s 	-- 	ASPOs(Cell),C.0.Shillong. 
iJo.ynagar. 

8 	hri Paritosh Majundar, 	-- 	ASPOs,0/0 the SPOs,Dhubri. 
:'JDTPOS, Nalbari, 

	

9Shr± Sudhir Ghcsh,IPOs(Inv), -- 	ASPOs(Inv),C.O.Shillcng, 
/C the DPS Guwahati 

10, Shri iladhab Chandra Das, 	-- 	 ASPOs,Shillong Central 
•s:Iros(w) 1 siichar0 	 Sub Dvn0 

I I mn Sajiendra Poy, 	 -- 	 ASPOs ,0/0 the SSPOs, 
I. r:ohima. 	 Shillong. 

hhana, 	-- 	ASPCs, 0/C the DPS 
ii. os 1 :hirachanc1pur , 	 Aizawl. 



Posting of Shri Madhab Chandra Das is in par€ial 
rwyI.ificaticn of this office earlier memo of even number 
di:d 3-5-85 

Thu officials m.y be rlieved after 22-O5 and. 
cfc:ru 2h-6-5 positively on local arrangement to enable 

them 
 

to join their new ass iqhment wI thout (Iei.y. 

I.DEwlu) 
Dircctor, Postal Service(F), 
N.E.Circle, Sh±llong.793001.. 

J' y 

1.. The D.1.S. Guwah.ati/Imphal/Kohima/AiZaW1. 

The SSP(DS/SFCs, Silchar/Shillong/Guwahati/I.ZpUE/ 
D ibrugarh/NalbariA)hubri/Jorhat/ 
Nowgong. 

3 0 rrle Postrnaster(G), Guwahali/Silchar/Shiliong. 

4., The. Postmaster, Imphal/Kohima/Aizawl/TeZpur/ 
D ibrugarh/Nalbar±/t)hub ri/Jorhat/N 
Nowgong. 

The Group Officers concerned in C.O. Shil.long. 

F/F of the officials concerned. 

The A.D.(ZccoUntS), C.O. Shillong.. 

2. The JAO (Bgt), .0. Shillong. 

nq. 

10. Spare. 	- 

/fc:t  
- 

For Postmaster General, 
N.E.Circle, Shillong. 
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07FIC OF THE CIEF 03TF'.STR G\T?PJL: ASSAIl CIRCLE:GtJ'AHA1I-1 

No. 3taff/2-29/91 - 	
0 	 dated at Guwahati the 29.11,.94. 

• 	 In this office'mnio of even No; dtd 12 .. 	the 
officials named below ere approved for apointmenL as ASPOs 

• : on reciulaj basis in the of cay of ., 1640-60-2600-'B-
75-2900/-. The seniority of the .;SPos in the approved cadre 
were not shown in. gL tt. =; said remo. 	

0 

The DPS As 	ircie Guwahati is now pleJs¼ to issued 
the modified memo sh 	t1 a.-prper seniority of the officials 
in 3POs ccre as fo1J 

:a 	oicij 

1. .ri 5K Bora .: 	 0 

O 	 2...ri:BKDam 	 ,0 

• . 	-3 	Sri. C  R.Deb 	 0 	 0 

	

O 	 4. .3ri B; B Chodhury  

	

0 
•,00 	 • ' 	 5. Sri. B Hazarjka 	0 ' O• ' 	 . 	

0 	

0' 

.6. Sri H All 	 0' 	

0 

	

O 	.7. Sri KC Sarma  

	

/ 	8 	Sri. NR; Baul 	
0 	 0 

	

.5 	
Jri Sas 	 0 	 0 	

• 	 . 	 0 

	

O 	 10. Sri S Chose.  
0 	11'.. .ri R C Paul 	•. 	 0 	 '' 

	

O 	 • 	12. .ri P ChaJ.rabartyO..  

	

O 	.13.. .x:i 	aoy 	(Sc) 	 0 

• 	14'.:rI N.'oTo.Mitra 	('SC) 	. 	. 	'.::.. 	 0 (•,''.• 	
•' 

15 Sri Atul IJas. (ST) 
(ICSAMA) 

- 	 'PMG(STAFF) 
0/0. cp1GGuAHATI.-1. 5 0 

Copyto-  -. 
1-9 All Sr Supdt /updt of Pos, Assam Circle. 
10-11 Sr P 14, Guwahata. / ilchar 

, 12:; 270. All Pcstmasters, A'ssarn Circle.  
28-35. Officials concerned.,  
36-43. F of the officials 

	

i' 	-44-49 AllGrou officers co/so 
50 	The PHG,P.O/Ghy 	 r • 

j 4  
00 	 , 	 , 	

•:,• 	

0 	

, 	 t. 	 CSAA). 

	

APHG(STAFF) 	 0 

0 	 • 	
0 •  • , 	 , 	 0 	 0/0.CPMG:GUAHATI.. 


